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LEGISLATIVE ASSEMBLY.

Monday, 23rd September, 1935. L)

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair,

QUESTIONS AND ANSWERS.

SoALE oF DIET GIVEN TO CERTAIN PRISONERS IN THE CELLULAR JAIL,
ANDAMANS.

565. *Mr. Mohan Lal Saksena : (¢) Will Government state how
does the scale of diet given to division II prisoners in the cellular jail
compare with that given in Bengal jails 1

(b) Is it a fact that there was a change in the scale of diet in the
case of division III prisoners after the hunger strike by them involving the
loss of three lives ¥ Is it also a fact that the new scale is meant for good
and well behaved prisoners only and it can be stopped by way of punish-
ment ! If so, will Government state the number of prisoners in whose
cases it has been reduced ¥ Do Government propose to consider the
feasibility of modifying this rule and seeing that the scale of diet is under
no ecircumstance reduced ?

The Honourable 8ir Henry Craik : (¢) I would refer the Honour-
able Member to the statement laid by my predecessor on the table of the
House on the 5th December, 1933, in reply to Mr. Mitra’s starred ques-
tion No. 942. The allowance of vegetables and potatoes is slightly higher
in the Andamans. In other respects the scales are identical.

(b) Certain changes were made in the scale of diet preseribed for
C class terrorist prisoners. The revised seale of diet is not subjeet to

good behaviour and cannot be reduced as a punishment. The question
of modifying the rules, therefore, does not arise.

Mr. Mohan Lal Saksena : Will the Honourable Member read the
statement that was laid on the table of the House in 1933 1

The Honourable 8ir Henry Craik : It was laid on the table of the
House on the 5th December, 1933.

. Mr, Mohan Lal Saksena : If my Hanourable fnend has got the
$tatement with him, he may read it out now, so that I may put supple-
mentary questions, 1f any.

The Honourable 8ir Henry Craik : It is too long to read.

Mr. Mohan Lal 8aksena : Will you, Sir, allow me to put supplement-
ary questions tomorrow on this ?

" Mr. Pregident’ (The Honourable Sir Abdur Rahlm) Yes.
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CoMPLAINTS BY PRISONERS IN THE CELLULAR JAIL, ANDAMANS, AGAINST THE
TreEATMENT oF Dr. TobpD.

566. *Mr. Mohan Lal Saksena : (¢) Have Government received any
complaint by the prisoners against the treatment of Dr. Todd ? If so,
what action did Government take in the matter ¥ If not, will Government
enquire as to what has happened to the applications made by the prisoners
to the Superintendent as stated in the article, in the Advance, dated 27th
June, 1935 ¥ Are Government prepared to consider the advisability of
appointing a medical officer, who has had experience of some civil
hospital ¢

(D) Is it a fact that there are several qualified medical practitioners
amongst prisoners and that they offered to work in the Hospital but per-
misdion was not granted to them ?

(¢) Is it a fact that a large percentage of the prisoners suffer from
malaria and have lost in weight 1

(d) Is it also a fact that Mr. Sudhanshu Sen is suffering from
T. B. and has lost about twenty pounds in weight and still arrangements
have not been made for proper medical aid and adequate nourishing diet
for him ?

The Honourable 8ir Henry Craik : (a) No complaints have been
received by the Government in regard to the treatment of priscners by
Dr. Todd. The Superintendent of the Jail is ecompetent to deal with all
applications and prisoners have facilities for bringing their grievances to
the notice of the higher authorities, if they desire to do so. Government
do not propose to institute any enquiries in the matter. Dr. Todd is a
competent medical officer and Government see no reason for replacing
him by another oficer. The medieal arrangements of the jail are under
16!1& general supervision of the Senior Medical Officer, who is an 1. M. 8.

Ger.

(b) Yes. There was no need to make use of their services as the
ital staff provided by Government is adequate.

{¢) The invidenoe of malaria in the Cellular Jail in 1933 (the lasy
year for which we have comparative figures) was less than in the jails
in a number of the provinees in India. In the first seven months of
1934 the adimissions into hospital on aecount of malaria averaged about
ten per cent. of the prisoners : in the same period in 1935 the admissions
have averaged little over five per vent. of the piisoners,

(d) Prisoner Sudhanshu Sen was examined hy the Senior Medical
Officer bn June, 14, 1985, who found no sign or symptom of tuberculosis.
He has lost about ten pounds weight but he is given careful medical
treatment and is on a special diet.

Pandit Lakshmi Kanta Maitra : Are Government takin any steps
th oredionte Walstia From these jeiis ¥ ¢ _
. The Homourable 8ir Henry Craik : We are taking all possible
eps.

Pandit Lakshmi Kanta Msitrh ¢ Is the Honourable Member pre-
pared to allow external medical help in the case of this tubercular patient t
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The Honourable Bir Henry Craik : He is not tubercular. 1 said
the Senior Medical Officer of the Settlement, who has nothing to do
with the Jail, examined him and found no sign or symptom of tuber-
culosis.

Pandit Lakshmi Kanta Maitra : Why is then this loss of ten pounds
weight ¢

_The Honourable 8ir Henry Craik : I cannot say without seeing the
medical report, but there are many other causes of losing weight than
tuberculosis.

Books ForR PRISONERS IN THE CELLULAR JAIL, ANDAMANS,

567. *Mr. Mohan Lal S8aksena : (a) Will Government be pleased to
state subjectwise the total number of books in the jail library and their
cost 1

(b) Is it a fact that Government recently granted Rs. 300 (three
hundred) for purchasing new books and the prisoners asked that books
on Ilistory, Geography, Economics and general science be purchased out
of it, but their request was not accepted and books mostly on fietion
were purchased ¥ Are Government prepared to sanction a sum of at least
rupees two thousand for the purchase of new books, the selection to be
made by the prisoners themselves subject to the approval of the Secretary
to the Government of India in the Education Department {

(¢) Is it alsc correct that about 200 books were deposited by the
relations of the prisoners and most of them have not been given to them ox
the pretext that the Superintendent has not been able to serutinise them ?
Do {iovernment propose to consider the advisability of making arrange-
ment for the deposit of such books with some official in India for approval
bemng sent to the prisoners without much delay ?

The Honourable S8ir Henry Craik : (¢) The Government have not

the information.

(b) An initial grant of Rs. 500 was made for the purchase of books
and a further provision of Rs. 100 has bcen made by the Bengal Gov-
ernment for 1935-36. I understand that the prisoners were invited last
year and have agdin been invited this year to submit a list of books
they would like to read, but the final selection must necessarily depend
on the suitability of the books for the majority of the prisoners and the
funds available. Government do not consider that any larger grant is
required for the purchase of books or that the existing procedure for the
selection of books requires a change.

(¢) I have no preceise information about the number of books re-
ceived at the Jail from outside sources ; but I understand that a large
number of books, ineluding proseribed eommunist literature received Ly
the loeal authorities, are entirely unsuitable for issue to the prisoners.
Government do not consider that any ebange in the existing procedure
for the issue of books to the prisoners is neeessary.

Prof. N. G. Rangs : Who makes this final selection ?
The Honourable Sir Henry Oraik : The loeal authorities,—I believe
the Chief Commissionet:. - _
Prof. X. 0. Rangd : In any educationdl aurthority consulted *
L237TLAD AR
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The Honourable 8ir Henry Craik : That I cannot say without
notice. _

Pandit Lakshmi Kanta Maitra : Is it a fact that books supplied by
outsiders have to pass through a Board of Censors for approval before
they could be passed on to the prisoners f

The Honourable Bir Henry Craik : Yes, that is the practice.

Mr, Mohan Lal Baksena : Is it a fact that many books deposited by
the relations and friends of these prisoners have not been reviewed by
the Censor up till now ¢

The Honourable 8ir Henry Craik : I have no information.

Mr. Mohan Lal Saksena : Will the Honourable Member kindly
make enquiries in the matter 1

The Honourable 8ir Henry Craik : No. I have no reason to think
that there is any undue delay in reviewing the books.

Mr. Mohan Lal Saksena : The Honourable Member can take it from
me that I have received complaints from their relations and friends
that they have deposited books, but they have not been given to the
prisoners yet.

The Honourable 8ir Henry Craik : If the Honourable Member will
send me the complaints he has received, I will investigate.

NEWSPAPERS SUBSCRIBED FOR THE PRISONERS IN THE CRLLULAR JAIL,
ANDAMANS.

566. *Mr. Mohan Lal Saksena : (z) Will Government state the
names of papers and the number of copies subscribed for the prisoners !

(b) Is it a fact that the prisoners offered to subscribe at their own
expense the Daily Statesman and the weekly issue of Manchester
Guardian, but they were not allowed to do so ¥ Do Government propose
to consider the advisability of allowing some daily paper and increasing
“the number of copies of the papers already supplied and also supplying
Andaman Bulletin, published from the Chief Commissioner’s office

The Honourable £ir Henry Craik : (a) The following papers are

:supphed to the terrorist prisoners confined in the Cellular Jail, Port
Blau -

(1) Illustrated Times of India Weekly 10 copies.
(2) Statesman Weekly .. 4 copies.
i (3) Sanjibani .. . .. 12 copies.
.\ (4) Bangabasi. .. ..~ 6 copies.

(b) Yes. The terrorist prisoners in the ‘Andamans are supplied with
‘@ greater variety of papers than in any Bengal Jail. Government see no
“feason for supplying the Andaman’s Bulletin or any other daily paper.
The question of increasing the number of copies of some of the papers at
present supplied to the prisoners is under consideration.

* Pandit Lakshmi Kanta Maitra  May I know if there is any par-
ticular ban on papers like the Hindustan Times, the: Amiita Bazar Patrika,
the Ananda Bazar Pairike, -for being .used .by- prisoners in the }aﬂi |

g moer
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. The Honourable 8ir Henry Craik : Such papers are supplied ay
are thought suitable.

Mr. 8. Satyamurti : With reference to the answer to part (d) of
the question, may I know the rcasons why prisoners were not allowed
to subscribe at their own expense for the Daily Statesman and the weekly
issue of the Manchester Guardian ?

The Honourable 8ir Henry Craik : I understand that the Chief
Commissioncr is considering the question of supply of other papers than
those I have mentioned, which the prisoners may desire to obtain at their
own expense.

Mr. 8. Satyamurti : I am asking specifically with regard to the
Daily Statesman and the Monchesier Guardian whether there was a re-
quest as stated and the request was turned down, if so, why.

The Honourable 8ir Henry Craik : I have no information.

ProvisioN oF FAcILITIES FOR OQUT-DOOR (GAMES IN THE CELLULAR JAIL,
ANDAMANS.

569. *Mr. Mohan Lal 8aksena : (a) Is it a fact that gymnasium in
jail is fitted with only one horizontal bar and with one set of parallel
bars ¢

(b) Do Government propose to consider the advisability of providing
facilities for out-door games ¥

The Honourable S8ir Henry Craik : (¢) The gymnasium in the
Cellular Jail contains Horizontal and Parallel Bars, Vaulting Horse,
Dumbells and Indian Clubs.

(b) So far as I am aware it is not the practice to allow out-door
games to prisoners in jails in India. Government, therefore, see no reason
for providing any such faecilities for prisoners confined in the Cellular
Jail, Port Blair.

ArFatRs IN THE CELLULAR JAIL, ANDAMANS, UNDER THE PRESENT
SUPERINTENDENT.

570. *Mr. Mohan Lal Saksena : (a) Is it a fact that the preseni
Superintendent of the jail has risen from the rank of a warder ?

(b) Will Government state how long he has been the Superintendent
of the jail ? ‘ _ _

(¢) Do Government propose to consider the advisability of transfer-
ring him and sending some other person who has had experience of dealing
with educated prisoners ?

(d) Have Government reeeived any petition from the prisoners
representing their grievances and for appointing non-official visitors ¢ If
g0, what action have Government taken ?

. (#) Is it a fact that the Superintendent has the right of withholding
the petitions sent by the prisoners to the higher authorities ¥ If so, are
Government prepared to make it a rule that such representations shoul_d
be forwarded by the Superintendent with his remarks to the authority
concerned and fthat the prisoners making apy representation should not
be pumshed for doing so ?
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(f) Is it a fact that Messrs. Probir Goswami and Sudhendu Dam were
whipped and Dam was suspected of suffering from T. B. and was
dragged from hospital and was whipped ¢ If so, will Government state
the reasons for inflicting this punishment 1

' (g) Will Government state the names of prisoners who have been
whipped during the last twelve months and the rcasons thereior ! Are
Govermaent prepared to abolish the punishment of flogging in the eelluiar
jail ¢
! The Honourable 8ir Henry Oraik : (a) Before he entered the
Madras Jail Service in February, 1917, Major Upshon, the present
Superintendent of the Cellular Jail, held non-gazetted appointments
under the Madras Government.

(b) He was promoted to the Madras Jail Service on February 20,
1917. He became Superintendent of a District Jail in 1919 and of a
Central Jail iu 1925. He was appointed Superintendent of the Cellular
Jail in August, 1933.

(¢) Government sce no reason for taking the action proposed by the
Honourable Member.

(d) Yes. Government have passed orders on the grievances of the
prisoners which were considered to merits attention. The question of
appointing non-official visitors for the Jail is under consideration.

(e) T will state what the rules are. The Chief Commissioner exer-
cises full and absolute control over the discipline and management of
the prisoners. The Deputy Commissioner is required to visit the Jail
once g month and to submit an inspection note to the Chief Commissioner.
It is the duty of the Superiniendent to hold a parade every Monday
morning to hear complaints, but this does not preclude any prisoner
from approaching the Superintendent at other times with a legitimate
complaint. The rules do not provide for prisoners sending to higher
authorities petitions containing complaints : but any matter which the
Superintendent could not deal with himself he would naturally refer to
the Chief Commissioner if he considered that it should be brought to hig
attention. The Government have no reason to suppose that a prisoner
making a genuine complaint is punished for doing so. They are not
prepared to require that the Superintendent shall submit to higher autho-
rity every petition which a prisoner may wish to send.

(f) Probir Goswami was awarded 20 stripes for assaulting the Chief
Jailor and Sudhendu Dam 30 stripes for assaulting the Superintendent.
Both prisoners were examined by the Jail Medical Officer and certified
as medically fit for the punishment. Dam was not suspected of suffering
from tuberculosis but he was admitted into hospital for slight fever on
November 4, 1934. He had no fever from November 5 to 12th on which
latter date he assaulted the Superintendent.

(9) No prisoners other than Probir Goswami and Sudhendu Dam
have been whipped during the last twelve months. Government do not
propose to abolish the punishment of whipping for grave prison offences,

Mr. Mohan Lal 8aksena : Is not Sudhendn Dam the same prisoner
who has been reported to have lost ten pounds in weight ¢

. _.The Honourable Sir Henry Craik : No, Sir. The other man’s name
is different. .
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. Pandit Lakshmi Kanta Maitra : May I know if these petitions
irom these prisoners representing their grievances are diaposad of by
the Honourable Member himself or by the Jail Superintendent ?

The Homnourable 8ir Henry Craik : By the Chief Commissioner.

Pandit Lakshmi Kanta Maitra : Has not the Home Department
anything to do with the disposal of these cases !

The Honourable 8ir Henry Crailk : If the Chief Commissioner een:
giders the subject of sufficient importance, he would send them on te
the Home Department, but ordinarily he disposes of these petitions
himself.

Mr. Mohan Lal Saksena : May 1 know the answer to part (e) !
¥ have not been able to follow it.

. The Honourable Sir Henry Craik : It is fairly long, and I have
glready read it once.

Mr. Mohan Lal Saksena : If the Honourable Member is not pre-
ared to read, then they should be laid on the table at least half an
our before quesfion time. Otherwise, we are deprived of our right of

putting supplementary questions. '

Pandit Lakshmi Kanta Maitra : Sir, these are questions relating to

political prisoners which are of absorbing interest to the country and
we shall not be doing our duty to our country and our comstitueney if
we do not get sufficient information about them. The Honourable
Member always gives his answers so quickly and in such a low voice
that we cannot follow him, and we cannot put supplementary ‘ ques-
tions. With your indulgence, I would suggest that these answers
relating to the State Prisoners should be sent to us beforehand. Other-
wise we should be permitted to put supplementary questions tomorrow.
Mr. President (The Honourable Sir Abdur Rahim) : There are two
courses open to the Honourable the Home Member, either to read out
the answers again or to lay them on the table.

The Honourable 8ir Henry Craikk : I had better read it again to
save trouble. |[The Honourable Member read out again the answer

%o part (e).] _
Prof. N. G. Ranga : What is the answer to part (d).

Mr. President (The Honourable Sir Abdur Rahim) : The llonour-
able Member has already read out the answer.

Prof. N. G. Ranga : Have Government considered the petition of
these prisoners for the appointment of a non-official visitor, and, if so,
what is the decision ?

'I:ho Honourable 8ir Henry Craik : I have already said that the
question of appointing non-official visitors for the jail is under econ-
sideration.

Mr. 8. Batyamurti : With reference to clause (¢), may I know
what are the reasons why Government are not prepared to abolish the
barbarous punishment of flogging in the Cellular Jail ¢

- The Honourable 8ir Henry Oraik : It is necessary in the interests of
discipline, :
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¢’ Prof. N:'G. Ranga: Is the Honourable Member aware that Major
Upshon has the credit of having ordered the largest number of corporak
punishments while he was Superintendent of the Jail in Rajahmundry 1

The Honourable 8ir Henry Craik : I am not aware that he has
ever received corporal punishment,

Pandit Lakshmi Kanta Maitra : Does the Honourable Member think
that is it really possibtle for these petitioners to get redress of their
grievances, if the Jail Superintendent is the very person against whom
these petitioners have complained !

~ The Honourable 8ir Henry Craik : That is a matter of opinion.

' Pandit Lakshmi Kanta Maitra : T understood from the Honourable
Member’s reply that all petltlons in the normal course go to the Super-
intendent. My grievance is that if such grievances relate to the very
conduct of the Superintendent, is the Superintendent the proper person
to dispose of these petitions ?

~ Mr. President (The Honourable Sir Abdur Rahim) : That is &
matter of argument.

Mr. 8. Satyamurti : When did Government last consider the ques-
tion and came to the conclusion, that ‘‘ diseipline eannot be enforced
without flogging ’’ ¥ What was the nature of the inquiry; who
inquired ; and what are the materials on which the Honourable the
Home Member says that, without flogging, discipline cannot be enforeced
in the Cellular Jail ¢

The Honourable 8ir Henry Craik : Does the Honourable Member
want to know what is my experience ¢

Mr. 8. Satyamurti : I am asking the basis of the Government's
opinion that ‘‘ discipline cannot be enforeed in these cellular jails without
flogging ’ ?

The Honourable 8ir Henry Craik : The “* basis ’’ is ‘‘ experience '".

Mr. 8. SBatyamurti : Has the Honourable Member any experience oi
jails at any time'? Has he visited them at any time ? A

The Honourable 8ir Henry Craik : I have been in charge of Jalla
for four years, and when I was a District Magistrate, I visited many
jails and enquired into many jail offences.

Pandit Lakshmi Kanta Maitra : Has the Honourable Member made
any inquiries into specific cases where there were compla:mts against
flogging ¢ Will the Honourable Member make any such inquiries ?

The Honourable 8ir Henry Craik : I cannot undertake to do that.

Prof. N. G. Ranga : Ts the Honourable Member aware of the fact
that some of the prisoners in the Andaman jails were once prisoners in
the Rajahmundry jail and were then flogged under the orders of MaJor
Upshon before he was transferred to the Andamans ¢

The Honourable 8ir Henry Craik : No, Sir. T have no information ta
that effect.

1o ' Prof. N.G. Ranga : Isit a fact'that Majér Tpshon has been appointed
Superintendent of the Andaman jails, because, he has had, to his eredit;
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the largest number of corporal punishments inflicted and carried out

under his own instructions ¢ (Laughter.) .
The Honourable 8ir Henry Craik : No, Sir.

- Mr. 8. 8atyamurti : Will Government inquire. row and . consider

whether non-official visitors cannot be appointed to a committee,—non-

official visitors appointed by themselves,—and come to a conclusion on
the need or otherwise for continuing this barbarie practice of flogging 1

The Honourable 8ir Henry Craik : I am not prepared to do that.
- Pandit Lakshmi Kanta Maitra : May we know the reason why !

Mr. President (The Honourable Sir Abdur Rahim) : That question
cannot be further discussed.

Mr. Mohan Lal 8aksena : How long will Government take to discuss
the question of the advisability or otherwise of appointing non-official
visitors to the jails in question ¢ )

The Honourable Sir Henry Craik : J expect to discuss the question
—as I have already said in reply to another question—with the Chief
Commissioner who is going to visit Delhi this cold weather.

i Mr. Mohan Lal 8aksena : Cannot that be done by correspondence,
ir ¥ ' ’
(No reply.)

SuppLy oF MorNING TEA TO PriSONERS IN THE CELLULAR JAIL,
ANDAMANS,

571. *Mr. Mohan Lal Saksena : Is it not a faet that the weather
of the Andamans is moist and damp and the prisoners suffer from cold,
and are Government prepared to consider the advisability of supplying
morning tea to the prisoners !

The Honourable 8ir Henry Craik : The Andamans, like Bengal,
receive a heavy monsoon : but the climate cannot be called cold : the
mean temperature is higher than in Bengal. Tea at the early morning
mea] is supplied to B class prisoners in the Andamans but not to C
class prisoners. Government see no reason to depart from this arrange-
ment.

Pandit Lakshmi Kanta Maitra : Is not the climate more damp than
in Bengal ?

The Honourable 8ir Henry Craik : The mean temperature is lower.

Mr. Mohan Lal Saksena : May T ask for what reasons Government
have arrived at the decision that tea should not be supplied ¥ Is it on
the ground of cost, or what *

(NQ answer.)
PROTECTION OF INDIANS IN ABYSSINIA.
572. *Mr. Mohan Lal S8aksena : Will Government state -what action,

if any, it has taken to.protect the life and . property of Indians in
Abyssinia 1 ' '
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Mr. J. G. Acheson : The Honourable Member is referred to the
answer given on the 3rd September, 1935, to a short notice question on
the same subject by Mr. Satyamurti.

REFUBAL OF ADMISSION 79 INDIAN STUDENTS IN ENGLAND TO A SwiMMING
PooL.

573. *Mr. Lalchand Navalrai: Has Government’s attention been
drawn to the letter of the London Correspondent of the Roy’s Weekly,
dated the 29th July, 1935, regarding the fact of two Indian students
having been refused admittance to a8 Local Swimming PPool in London on
the ground of colour ?

(b) If so, what steps do Government propose to take in such matters
once for all ¢

The Honourable Bir Girja Shankar Bajpai: I would refer the
Honourable Member to the reply given by me to Mr. Akhil Chandra
Datta’s starred question No. 546 on the 20th September, 1935.

Mr. Lalchand Navalrai : May I know from the Honourable Member
what the reason was for not taking any action ?

The Honourable Sir Girja Shankar Bajpai : My Honourable friend
can know from me what it was : it was that the Secretary of State made
inquiries and found that this was an entirely private econecern over
which Government have got no kind of control.

Pandit Lakshmi Kanta Maitra : May I know what was the justi-
fication for refusing admittance after tickets were actually sold !
Tickets were then actually sold by the company to some Indians, though
the company has now discontinued the practice of selling these tickets.
After selling the tickets, does it not stand to reason that those to whom
tickets were actually sold should have been given admittance ?

The Honourable 8ir Girja Shankar Bajpai: The gentlemen oon-
cerned have got the ordinary civil remedy.

Mr. Lalchand Navalrai : May 1 take it that it is a fact that Govern-
ment have no control whatsoever, in any form, over that company ?

The Honourable 8ir Girja Shankar Bajpai: Yes, Sir.

CLASSIFICATION OF THE STAFF OF THE READING BRANCH OF THE GOVERNMENT
or INpia PrEessEs,

5374, *8yed Ghulam Bhik Nairang : (a¢) Is it a fact that there are
two classes of employees, Industrialists and Clerks, working in the ‘JO\'-
eenment of India Presses §

(b) Isit a fact that the members of the Reading Branch are classified
as ‘‘ Industrialists ’’ ¢

(¢) Is it a fact that prior to 1920 they were recognised as ministerial
servants ?

(d) Is it a fact that the employees of the R-eadmg Branch do only
reading and writing work and do not use any tools, instruments, nnplo-
ments or machines of any kind in the discharge of their duties.t -
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(e) Are Government aware that the Coniroller of Printing and Sta-
tionery in his memorandum No. C.P.0.-12|74|28, dated the 23rd September,
1929, declared the members of the Reading Braneh as being ministerial
servants ?

(f) Is it a fact that members of the Reading Branch of Government
of India Presses are persons ‘‘ solely employed in a elerical eapacity in a
room or place where no manufacturing proeess is being carried on '’ ?

(g) Is it a fact that the Caleutta High Court in the case Crawn vs.
H. Watson (1934) declared Proof-Readers to be clerical workers and not
industrialists ?

(k) If the answers to parts (¢) to (g) are in the affirmative, are
Government prepared to classify members of the Reading Branch of the
Government of India Presses as ministerial servants and not industrialist

workers or labourers ¥ If not, why mnot ?

Mr. A Q. Qlow: (a), (), (@) and (e). Yes.

(¢) I understand that prior to 1920 there was no distinetion
between clerks and readers or other staff as regards classification. '

(f) I am inclined to the view that the correction of printed matter,
which is the work of the Reading Branch may be itself a manufacturing

process.
(g) No.
(h) Does not arise.

CoMPULSORY RETIREMENT OF PERSONS WHO HAVE COMPLETED 25 YEBARS OF
THEIR PERMANENT SERVICE.

575. *8yed Ghulam Bhik Nairang : (¢) Is it a fact that the
Government of India have issued orders for the compulsory retirement
of persons who have completed 25 years of their permanent service 1

(b) If so, when would these orders be given effect to ¢

The Honourable 8ir James Grigg : (a) No.
() Does not arise.

CoMMUNAL COMPOSITION OF THE STAFF OF THE RESERVE BANK OF INDIA.

376. *S8yed Ghulam Bhik Nairang : (a) What is the total strength
of the Reserve Bank of India ?

~ (b) How many of the employees are Hindus, Muslims, Sikhs,
Christians and Anglo-Indians ?
(¢) Was the recruitment made in accordance with the instructions

contained in the Home Department Resolution No. F.-14|17-B.|33-Ests.,
dated Simla, the 4th July, 1934 ¢ If not, why not !

The Honourable 8ir James Grigg : (o) and (b). Government have
no information.

(c) The recruitmemnt of the staff of the Reserve Bank is entirely a
matter for the Central Board of the Bank.
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PromorioNs N THE INDIAN MEpIcalL DEPARTMENT.

577. *Mr. Sham Lal: (a) Does a Jemadar of the Indian Medical
Department normally take about 21 years to get promotion to a Subedar-
sghip ?

(b) Is it a fact that an ordinary soldier with ordinary intelligence
under ordinary peace conditions can rise to the position of a Subedar,
Subedar-Major, or even to the rank of Honorary Lieutenant in 21 or 22
years {

(¢) Are Government aware that Military Sub-Assistant Surgeons who
entered the service after 1918 cannot hope to get promotion above the rank
of Jemadar, however intelligent and hardworking they may be, as a very
large number of the Sub-Assistant Surgeons were taken in service in 1918
under the system of promotions now in vogue ?

(:l) Are Goverrment prepared to make promotion of such Jemadar
(Sub-Assistant Surgeons) of the Indian Medical Department to Subedar,
Subedar-Major, on time-scale basis just as it is in the case of the Indian
Medical Service Officers 1

(¢) Are Government prepared to increase the percentage of Hono-
rary King (‘ommissions being granted to such officers from 1 per cent. to
2 per cent. and remove the grievance und discontent existing among the
serviee ¥

Mr. G. R. F, Tottenham : (a) The normal period of serviee before
promotion to the rank of subadar is 26 years.

(b) It is only the exoeptlonal men who reach these high ranks, n.nd
even they do not do Bo in 21 years.

(¢) Of the 246 sub-assistant surgeons recruited in 1918, omly 106
are now in the service. The senior among them will be promoted in due
course, but as the cadre of subadars and subadar-majors is limited to
ten per cent. of the total strength, promotion is bound to be slow.

(d) No, Sir.

(e) No, Sir. The Indian Medical Department have the same per-
cenfage of promotions to Honorary Commissioned rank as other
branches of the Indian Army and they have no real grievance in this

respect.

ALLOWANCES GIVEN TO MiLITARY SUB-ASSISTANT SURGEONS ON TRANSFER.

578. *Mr. Sham Lal: (a) What daily allowance or travelling
allowance will an Indian Officer of the Indian Medical Department (Mili-
tarv Sub-Assistant Surgeon) get on permanent transfer from Alipur,
Calentta to Meerut when travelling with a family of four members, all
travelling 1I Class ?

(4) Is it a fact that he gets only five annas a day in lieu’ of raticus
from which he is supposed to meet his food expenses (which are always
bigh on journeys), cooly charges and other incidental and miscellaneous
charges ?

_{¢) Are. Government aware that an  Indian Officer of the Indlan

Medical Department (Military Sub-Assistant Surgeon) has to spend about
half «f his pay on the moves in the interests of the service of the State I*
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(d) Do Government propose to make the provisions of Form ‘ K’
applicable in the case of Military Sub-Assistant Surgeons in case of tbeir
transfer, which provisions at one time were in force f

Mr. G. R. F. Tottenham : (¢) A military sub-assistant surgeon of
the Indian Medical Department on transfer travels on second class
warrant, which covers not only the conveyance of himself, and his family
and his servant but also of the authoriséd scale of baggage by rail or
road, as the case may be. No travelling or daily allowance is admissible.

(b) Yes, but the five annas are not intended to cover tooly charges
and other miscellaneous and incidental expenses,

(¢) In view of the facilities which the warrant system affords, it is
difficult to accept the statement as correct.

(d) No, Sir.

Mr. Lalchand Navalrai : Are there European military sub-assistant
surgeons ?

Mr. G. R. F. Tottenham : No, Sir.

DISCRIMINATION AGAINST INDIAN MILITARY SUB-ASSISTANT SURGEONS.

579. *Mr, 8ham Lal : (a) Is there any difference in aceccmmodation
granted to Indian Officers of the Indian Medical Department (Military
Sub-Assistant Surgeons) as compared with other Indian Officers of unit
or formation ?

(b) Are there any special reasons for this diserimination against
Indian Officers of the Indian Medical Department (Military Sub-Assistant
Surgeons) ?

~ (c¢) Is it a fact that no Darbar Hall or Baithak is provided for
“Indian Officers of the Indian Medical Department (Military Sub-Assistant
Surgeons) whereas such Darbar Halls or Batthaks are provided for in
the accommodation provided for other Indian Officers of the unmit or
.formation ?

(d) Is it a fact that only one lamp.is given to the Indian Officers of the
Indian Medical Department while two lamps are given to other Indian
Officers ¢ Are Governmesit aware that. the former being more educated

_and being professional men, require more lamps than the latter ?

Mr. G. R. F. Tottenham : (a) Yes. The scale of aecommodation
. allowed to Indian Officers of the Indian Medicali Department is some-
. what less generous than that allowed to regimental Vieceroy’s Commis-
moned officers.

- (b) No, Sir. As a matter of fact, the question of providing Indum
OﬁG('PP of the Indian Medical Department with the same scale of accom-
modation and lamps as regimental Viceroy’s Commissioned officers has
. been considered three times in the last ten years, but it has not yet been
posmble to proceed with the matter on agccmnt of. laek of funds.

(¢) Yes.

*{d) Yes—but T emmob ndmt that officars of the Indmn Medmal
Department need more lamps than other Indian officers. :
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Warer BurpLy oF THE Crty oF Karaomi.

580. *8ir Ghulam Hussain Hidaystallah : Will Government be
pleased to state :

(a) whether they have received a representation from the Mayor
of Karachi on behalf of the Karachi Municipal Corporation
praying for certain assistance from the Government of India
towards the scheme of that Corporation for bringing water
from the River Indus for the purpose of augmenting the
water supply of the City of Karachi ;

(b) if so, what they propose to do in the matter ?

The Honourable Bir -Girja Shankar Bajpai: (¢) No.
(b) Does not arise.

8ir Ghulam Hussain Hidayatallah : Is the Honourable Member sure
that they have not received any representation ¢

The Honourable 8ir Girja Shankar Bajpai: As sure as is humanly
possible.

MANUFACTURE OF PETROL FROM CoaL v IxpIa.

581. *Mr, T. 8. Avinashilingam Chettiar : (g¢) Will Government
state whether they are aware that petrol has been produced in large scale
from coal in England by the Imperial Chemical Industries Company ?

(b) Do Government propose to consider the advisability of manufae-
turing petrol from coal in India ?

Mr A G. Clow : (a) Yes.
(b) No ; the process at present is uneconomical.

Mr. T. 8. Avinashilingam Chettiar : May I ask if Government have
really investigated into the matter, Sir ¢

Mr. A. @ Clow: We are familiar with the faects, Sir.

Mr. T. 8. Avinashilingam Chettiar : Are Government aware that
there is plenty of coal available in India t

Mr. A G. Clow : Yes, plenty. (Laughter.)

Mr. T. 8. Avinashilingam Chettiar : What is the difference in condi-
tions of production of coal ont here and in England ¢

Mr. A. G. Clow : There are very big differences between conditions
here and in England. Even in England, it has not proved eommercially
successful ; it is dependent on a substantial remission of the excise dtty.
England has no internal sapplies of oil worth speaking of ; then, there is
-the very large problem of unemployment there ; there is a large mining
popuiation unemployed.

Mr. T. 8. Avinashilingam Chettiar : Is there not a large amount of
unemployment even in India 1

Mr. A G. Clow : Not among the miners, as far as I am aware. Our
preduetion of coal & very nearly what it was Geveral yehrs ago, &nd the
figures of produetion are wising again.
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Mr. T. 8 Avinashilingam Chettiar : Will Government consider the
advisability of investigating into the matter again ?

Mr. A G. Clow : No, Sir, because it requires an extremely heavy
subsidy, and, having supplies of petrol within our borders, I do not see
any reason why we should produce it by a more expensive method and
subsidize the owners of eoal and those who use petrol.

Mr. 8. Satyamurti : Are Government aware that petrol is being sold
almost at monopoly prices in this country, and is much dearer than in
many other countries, including the country of my Honourable friend ?
Will Government, therefore, examine this question and see if petrol eannot
be supplied at a cheap rate, as it is being supplied in other eountries ?

__ _ Mr. A G. Clow: I think the ITonourable Member can take it from
wie that petrol cannot be produced cheaper by using coal instead of
using the methods that are now in force.

Dr. Ziauddin Abmad : May I know what is the difference between
the quality of the coal that is produced in England and the quality of coal
that is produced in India ¥ How is it that one kind of coal can produce
petrol and the other cannot !

Mr. A. G. Clow : The qualities of coal differ from seam to seam and
from field to field.

Mr. T. 8. Avinashilingam Chettiar : Is the Honourable Member aware
that with the separation of Burma, the supplies of petrol within our
borders will bedome very little ¢

Mr. A, G. Clow : The separation of Burma will lessen the supply of
petrol in India which will be then practically confined to Assam and the
Punjab.

Mr. T. 8. Avinashilingam Chettiar : Will that supply be sufficient
for the country ?

Mr. A. G. Clow : Not the supply from Assam and the Punjab
alone,

MoLASSES PRODUCED IN INDILA.

582. *Mr. T. B. Avinashilingam Chettiar : Will Government state :
(a) whether they are aware that an enormous amount of molasses
is being produced in India because of the rapid rise of the

white suger industry ;

(b) whether they have exploted any way of utilising this immense
amount of molasses ;

(¢) whether they are aware that in Java, Queensland, Hawa and
other countries, molasses has been utilised as mmnure very
successfully ; and

(d) whether they propose to comsider the advisability of finding
gome such way for utilising ielawden ¥

- The Wonotri®le Sir Qirjs Shanlkar Bajpai: (u) Yes.
(b) and (d). Yes. Experimiéats on ‘the tee of molusses as maxure

and for toatl surfacisg and making acetic acid are already in progress
at several centres in India.
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(¢) Government are informed that an examination of the reports
of experiments in these countries shows that the results obtained ‘with
crude molasses are erratic and contradictory.

Pandit Lakshmi Kanta Maitra : Will the Honourable Member give
the report of these experiments in due course !

The Honourable 8ir Girja Shankar Bajpai: This experiment is
being conducted largely under the sgis of the Imperial Counecil of
Agricultural Research, and I think my Honourable friend, if he is curious
as regards the results, will find them in the report of the Imperial Coun-
cil of Agricultural Research.

Dr. Ziauddin Ahmad : Are Government making any experiments
with these molasses being used as fuel ¢

The Honourable 8ir Girja Shankar Bajpai : Experiments on that
point have been made already, and I gather that the results have not
been very satisfactory.

Maulana S8haukat Ali ; Are Government aware that, in the old sugar
factories, called Khandsars, they used molasses for making vinegar,
both black and white, what they called mugatiar. As an investigation
is being conducted into the use of molasses, cannot Government injuce
people 1o make experiments of converting molasses into vinegar on a
large scale as there is a great demand for vinegar ?

The Honourable Sir Girja Shankar Bajpai : My own idea is that the
establishment of what might be called a large scale factory production
of sugar in this country makes the utilisation of molasses for the pur-
pose of producing vinegar very undesirable.

Pandit Lakshmi Kanta Maitra : Are Government carrying out any
research for producing alcohol from these molasses {

The Honourable 8ir Girja Shankar Bajpai: I answered that ques-
tion day before yesterday. g

Maulana Shaukat Ali : May I know why it is undesirable to pro-
duce vinegar ?

The Honourable 8ir Girja Shankar Bajpai: I will answer that
question like this : unless the population of this country actually start
drinking vmegar with their morning tea, there will not be enough use
for the vinegar.

Maulana S8haukat Ali : Not much pickles and chuinies are eaten in
this country, and they are a very good remedy for many diseases. There
is a great demand from the poor people to eat pmkles and chutnies if
they can only be produced at cheap rates.

Mr. President (The Honourable Sir Abdur Rahim) : That is not a
question.

Coxprrion oF Iwpians v Foi

583. *Mr. T. 8. Avinashilngam Ohettiar : (a) Will Government
state whether they are aware of the fact :

" (4) that large numbers of Indians have settled down in Fiji ; "=
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(i) that they are in a miserable plight ; and

(%) that the system of land tenure obtaining there works great
hardship on the Indian population {

(b) Will Government state whether they have made any representa-
tions to alleviate their conditions f N '

(¢) Are Government prepared to consider the advisability of impress-
ing upon the Government of Fiji to evolve a better system of land tenure
and give better treatment to the Indian community %

The Honourahle 8ir Girja Shankar Bajpai: (a) (¢). Yes.

(i7) The Indian community have made representaticns regarding elee-
tions to the Legislative Councils and there is the question of land tenure.
Apart from that the Government of India have not recently heard of any
grievances,

(a) (i), (b) and (¢). I would invite the Honourable Member’s
attention to the reply given by me to Mr. C. N. Muthuranga Mudaliar’s
starred question No. 183 asked on the 6th September, 1933.

Mr. T. 8. Avinashilingam Chettiar : With reference to the answer
to clause (a), (%), is it not a fact that with time people get accustomed
to these hardships and they do not complain any more and that the
absence of complaints is no proof that there are no complaints ?

The Honourable 8ir Girja Shankar Bajpai: Well, Sir, that seems
to me to be a hypothetical question.

GrIEVANCES OF THE EMPLOYEES OF THE EaST INDIAN AND EASTERN BENGAL
RarLway Press.

584. *Dr. P. N. Banerjea : (a) Is it a fact that the Honourable

. D. G. Mitchell stated in the Council of State on the 25th February,

935, that the Report on the grievances of the employees of the combined

Press for the Eastern Bengal and the East Indian Railway had been

presented and assured that the same was receiving the very sympathetio
consideration of the Railway Board ?

(b) Is it a fact that in a mass meeting of the employees of Railway
Presses, Calcutta, held under the presidentship of Sj. Amarendra Nath
Chatterji, M.L.A., at Calcutta on the 27th April, 1935, a resolution was
passed requesting Sir Guthrie Russel to give a sympathetic consideration
to the Notes on the Administratien of the Railway Press, submitted by
Press Employees’ Association, Calcutta ¢

(¢) Is it a fact that the Committee reported in paragraph 21 that
the complaint made as to the inequitable methods adopted in caleulating
the revised pay in 1930 is serious and they had to examine in greater
details the correctness of the calculation made in 1930 ¢

__ (@) Is it a fact that the Committee is of opinion that the principles
lpid down by the Railway Board have not been followed in fixing the initial
pay at the time of revision of pay in 1930 ¢

(e) Is it a fact that the Committee’s corclusions regarding the in-
equitable adjustment of pay are that there have been variations in carry-
ing out the orders of higher authorities in regard to the fixation of initisk
pay in 1930 ?

L837LAD B
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(f) Is it » fact that in'Tetter No.'2263-E.G., datéd’'the 20tk March,
¥4, the Direetor, Railway  Board, :directed the. Agent,. . East Indian
Railway, Calcutta, to make Arrangements to report oneach.of the points
raised by the . Press Empoyees’ Association in their Note !,

(¢) Is it a fact that in paragraph (4) of the Note submtted by the
Press Employees’ Association it was pointed out that the details regarding
the grievances of .the msqmtable fixation of initial pay of the industrial
employees could be found in their Memorial, dated the 12th January,
1931 ¢

(k) If the answers to pn.rts (f) and (g) "be in t]la aﬂirma.twe, will
Gtwernment be pleased to state :

. (i) whether the memorial, dated the 12th J. anuary, 1931, was plnced
L before the Committee for their consideration ; and

Lo (1) whether materials were placed before the Comm:ttee by the

" Agent to show how’ the initial pay was fixed in 1930 ¥ 1If so.
what ate the matenals that were plaeed before the Com-
l‘- mittee ¥

"'Mr. P. R Rau: (a) to (¢) and par’t (1Y of (h} “Tﬁe fepfy ’t‘b’ all
tl_]ese questions is in the affirmative.

(k) (#). Goverhment have no- detailed information as to- the mate-
rials placed before the Committee, but have no doubt th: at all relevant
facts were taken into considerstion by them.' ‘I miry add’ ‘Hmt' ¥he recom
mendations of the Committee have been accepted.

IxDENT PoR Two MonNo. MACHINES FOR THE EAST INDIAN RATLWAY PrESS AT
. CALCUTTA.

585. *Dr. P. N. Banerjea : (a) Is it a .fact that the Agent, Hast
Indian Railway, has recommended in his Annual Report Yor 1934-35, for
the indent of two Mono machines for the Prem ‘at Calentta, to cope ‘with
the work of the Compoamg Branch ! -

{b) . Is it a fact that. the followmg staff and materla.ls are mdmpens—
ably necessary for the running of a single Mono msachine : o

. (¢) One Mono mechanie,
3 (#) Mono-operator, and one Caster,
! (#) Two Compositors, !

(3v) OQutside assistande for oecammml Tepa.lrs,

(v) Spool used in machine, '
(vi) Expenditure on gas,

(tm; Expenditurd.on elegtrieity Wlth separaxe dymamo, i
(vm) Expendltﬁrb ‘on'lead’t v o SUREE

(¢) 1f the ‘answer to part (b) be in the affirmative, will the Honour-
able Member be pleased to statg the expendltm-e that is to be mqum'eﬂ
under each head ?

Mr. -P.R.-Bau: (a) Inthe report it is stated that steps are being
taken to: inerease. the- capacity -of the eomposing branches: by 1mmlling
ghore ‘mbnotype machined -and labour savihe egéipment. - '

(b) and (c). Government have no information.

t

o

creoavee
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586. *Dr. P. N. Banerjea : (a) Is it'a fact:-that Mr:'P:-R. Rau ldid a
statement on the 18th July, 1934, showing that the mean average.of: piees
earning rate per hour and class ‘rate X 200 wag taken as the method of
fixing the initial pay of the men in the East Ind.m.n Rallway Press §

(b) If the answer be in the affirmative, will the Honou.rable Member
in charge be pleased to state :

(t+) whether this-mean average was taken in case of .each individual
industrial employee ;

(##) how this mean average was calculated ;- and

(14) what is the mean average taken in case of an industrial
employee whose hourly rate was annas four and earnings on
piece-rate was Rs. 100 per mensem 1

(¢) Is it a fact that in telegram No. 229-E.G., dated the 26th
November, 1930, it was stated and the principle was followed that the
fact that men can earn piece-work in addition to monthly rates should
not be lost sight of in fixing ‘the initial pay of the industrial nmployeu

of the Press 1. .

(d) Is it a fact that workmg on piecé-rate haa tota]_ly been stopped
n‘t 'the Calcutta Prass t If 80, since when t -

(e) If the answers to parts (¢) and (d) are in. the affirmative, mll
Government be pleased to state whether any. increase in pay has been
granted to the industrial employees in view of the staffing of piece-rate
work.lng 1 i

" Mr!P. B, Ran : (a’) 'Yés, in ‘sonnection with starred questlon No 258
asked on the 5th December 1933

(bi C:} The Agent East lindmn Railway, re rts M
m:ﬂae affirmative. - - - Y, Tepo the raply is

...: (1) -1 lay on the table a statement showing the details of the method
adopted In ﬁxmg initial pay in the case of. pmce -workers in the East
Ii,ldtan Railway Press.

(Iu) T am u.nabie to furnish an answer in !:]}e absence of information
. a8 to the number of hours actually worked on piece rates

e Yas

(d) The Agent, East Indian Railway, reports that workmg on piece
rates has been stopped since the 1st March, 1933, -

ST0CLeY Guv emment are informed that no inerease in pay, apart ' from
ﬂ{c‘relﬁgntg aoemmp: ‘according to the timescale of pay hau 'been

C1ULe3TLAD T 52
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wmmwwo-thmwmmhMijhm%
ofpiec&-\éorko{smthelmhdmxaﬂwaghm.

; 'The following formula was adopted :

‘Kugtvmnd

Piece earnings in a period

(8) No. of hours worked in the same period X 200
162

(b)) Hour rate x——x200
152

The figures 152 and 162 were calculated as follows :—

( A}Total hours of work per week x 52 weeks
12 months

36 x b2
© 12

=

= 151-2/3 or 152.

Total attendance hours per week x 52 weeks
By —/— T s
12 months

373 x 62
=2 "7 = 162} or 162.
12 1624

NATURE OF DUTIES DISCHARGED BY THE READERS AND COPYHOLDERS IN THE
GOVERNMENT OF INDIA PRESSES.

587. *Dr, P. N, Banerjea : (a) Will Government be pleased to state

the nature of duties that are discharged by the readers and copy-holders
of the Government of India Presses !

(b) Is it a fact that these duties can be discharged more efficiently
by educated employees than by the uneducated ?

(¢) Is it a fact that the workings in the binding department require
pot so much educational qualification than that. which is required in the
reading branch !

(d) Is it a fact that educated applicants are being appointed in the
binding department of the Calcutta Preas whereas less qualified men get
the job in the reading branch 1 If so, will Government be pleased to state
the reason therefor !

(e) Will Government be pleased to lay a statement showing the
appointments made during the last three months in the reading and binding
branches respectively of the Calcutta Press together with the names of
the employees with their educational qualifications and relations with any
employee in the press, if any ?

Mr. A. G. Clow : (a) The attention of the Honourable Member is
invited to paragraphs 184 and 185 of the Handbook of the (fovernment
of India Presses.

() and (c). Yes.

(d) Certain men having educational qualifications equal to or above
the matriculation certificate have been appointed as binders in the
Calcutta Press. As regards the reading branch of the Press, of the men
appointed recently, some possess such educatiomal qualifications, whilé
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ipthers, who are less qualified educationally were appointed by the
ﬁ(anager of the Press in the lowest grade of the branch after he had satis-
1 himself of their suitability. ' o

(e) A statement is laid on the table.

QUESTIONS ‘AND ANSWERS.

ui ah

, educational qualifications, elc., of the men appoinded in the reading

ing the n

and binding branches of the Government of India Press, Calculta, during the months May,

June and July 1935.

Educational Relations, if |
Name. qualifications. | Appointment. any in the Remarks.
press.
REapiNg| Brawon.
Mohd. Mozammel Huq Ta- | B. A. Appren- | Reader Brother, s |
lugdar. tice (quali- clerk.
fied).
L. Wright Matric Copyholder ..| None.
Gholam Hossain . . Non-matric. . Do. Father, a re-
tired binder.
Dhruba Kumar Banerjee .. Do. Do. Uncle, a se- | A discharged
nior reader. employee.
Buryabali Agnihotri Do. Do. Father, a
peon.
Bixpine |BraxcH.
Bhupendra K. Sen Matrie Binder None.
Kiran Ch. Mazumdar L A. Do. .| None.
Bamananda Sen Gupta Matric Do. None.
Ghulam Ron¥ Do. None.
Ful Khan : Do. None.
Ghulam Goffur Choudhury Do. .| None.
BSudhir Ch. Nag .. o Do. .| None.

CoMPOSITORS, BINDERS AND DISTRIBUTORS DISCEARGED FROM THE
GoverNMENT OF INDIA PrESS, Carcurra,

- 588. *Dr. P. N, Banerjea : (a) Is it a fact that several compositors,
binders and distributors of the Government of India Press, Calcutts,
were discharged due to reduction in the year 1923-2¢4 without any payment

a8 vompensation !

(b) Is it a Fact that there are Government circulars in the Railiva§
and Posta] Departments to the effect that whenever any suitable

rs in the department the retrenched hands should be given the firs
preference in the matter of filling up those vacancies ¥
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s~ (c) Is it a fact that recently several posts in the Composing . and
Binding Departments of the Government of India Press, Calcutta, fell
wvacant and the several retrenched compositors and binders of 1923-24
applied for their re-appointment in the said posts f

(d) Is it a fact that outsiders have been appointed in large number
in preference to retrenched hands4——

(e) If the answers to parts (a) to (d) be in the affirmative, will
@overnment be pleased to state the reasons for appointing outsiders 1

——Af) Is it-a faot that those posts have already been filled up t If so,
will the Honourable Member be pleased to state :

(s) how many posts in the Composing and Binding Sections,
respectively, fell vacant recemtly ;

(4%) how many netrenched compositors and binders and how many
outsiders applied for their employment ; and

(i11) how many retrenched compositors and binders and how many
outsiders have actually been appointed !

Mr A @ Clow: (a), (b) and (c). Yes.
(@) Yes, a few retrenched employees have also been appointed.

(e) They were considered to be more suitable on administrative and
technical grounds.

-~ (f) The amswer to the first part is that most of the vacancies have
been filled. As regards the second part the particulars are as follows :
(1) 18 and 7, respectively.

(it) 35 retrenched compositors, 35 retrenched binders and 234
outsiders.

(#4) No retremched compositors, 3 retrenched bhinders and 18

—

outsiders.

Mr. Lalchand Navalrai : With regard to part (s), may I know if
these retrenched hands have applied for posts, and do Government
ingist on their possessing the same qualifications as the new men !

Mr. A G. Clow : Not necessarily, Sir. There is also a difficulty
about age, as the retrenchment was a matter of good many years
ago. L "

APPOINTMENT OF THE RELATIVES oF RETIRED EMPLOYEES IN THE
GoVvERNMENT OF INDIA PRESSES.

589. *Dr. P, N. Banerjea : :(¢) Is it a.fact that there is a circular
that relatives of the employees who are retired, or are going to retire in
the Government of India Presses, will .get prefereni¢e regarding appoint-
ments . in snitable vapancies 1 ' T |
Tooe(BY I8 it'a faet that-during the last two years several sppointmreénts
as clerks, copy-holders and readers were made from amongst the rédatives
of the pmplogees of the Government of India Press, Caleugta

1M A GIOlow () 'Y adstithe that this part oF the diedtion” relatds
&' the' Stiitioery and Printhig Departhient of the Qovernment of TaM.

; toomatienr aad mortyratedg
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If go, the,angwer is.that the ConthoHer m‘h m-mjhg e Monery re-
cently issued a circular on the subjeeti ... ! - 4

(b) Yes. P TSI T T :!_-f,.
APPOINTMENT OF rm: RELLTWRB-OF-- RETIRED Em’wmls IN THE
GOVERNMENT OF I.Nnu PrEss®s, ;.. oo,
590. *Dr. P. N. Banerjea : (a) Is it a fact that there is a “Govern-
ment  circular to the effect that sons and relations of  Governsent em-

ployees, who have retired or are going to retire, should get preference i
matters of appointment {.

(b) Is it a fact that several appomtmenta as copy-hulders have besn
made in the Government of India Press, Calontta on-the lst August, 1935 1
If so, have they been filled by the relations of the employees 1. If not,
why not ? o i

Mr. A G. Clow : (a) There is no general Government circular of the
sort referred to by the. Honourable Member, but I would invite his atten-
tion to the reply given by me to part (a) of the question I have just
answered,

(b) Four men were appointed as Copyholders on Ist August 1935,
out of whom three are related to Press employees. ,

MOVEMENT FOR SEPARATION OF CERTAIN INDIAN BoRDER TERRITORIES FROM
OTHER PARTS oF HEDUBTAN

591. *Mr. Lalchand Navalrai : ( a) Will Government be pleased o
state if they are aware that there is really a movement going on, called
‘‘ Pakistan '’ demanding from Government—British and. Indian—
separation of certain Indian border territories from other parts oi
Hindustan 1

(b) Is it a fact that a document purportmg tnc demand separation .of,
‘‘ Pakistan '’ from Hindustan has been issued by one Mr. Ali and is bemg
circulated amongst Members of Parhament, pee:ra, polmc‘ans and preu
in England and other organizations - ”

(¢) If not, what action has the Brltlsh Government and the Ind.la.li
Government taken .in’ .that, behalf ¢

(d) Has that document been confiscated and proscrlbed or not ! ki
uof, why not ? . . e

The Honourable Bn‘ Henry cralk (e«) and ( b} I have seen the
cutting referred to by the Honourable Member and a. document signed
by a gentleman who calls himself President. of the Pakistan Nation
Movement ; but T do not know to whom the document has been dis..
seminated. So far as the Government are aware, the so- called moves’
ment is run by some students in Englaud and is not operating in India. '

(¢) and (d). T am not aware that any action has been taken by Hml
Majesty’s Government. The Government of Tndia have taken no aetmn,
md conslder no action necessary.

‘M. Lalchani Navalrai? May T know if Government approve of
the publicdtion of such documents and pamphlets 1 ch
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The Honourable 8ir Henry Oraik : I do not know that Government
have ever even seen those pamphlets,

Mr. Lalchand Navalrai : The pamphlets have been circulated in
India. I have got a copy, and, if the Honourable Member wants, I will
send it on to him. Will he then take action !

The Honourable 8ir Henry Craik : I do not see it is necessary to take
any action.

Pandit Lakshmi Kanta Maitra : What is meant by the word * Pakis-
tan '’ ?

The Honourable 8ir Henry Oraik : The Honourable Member had
better see the extract.

Pandit Lakshmi Kanta Maitra : 1s there any literature on the
subject 1

The Honourable 8ir Henry Craik : According to the Honourable
Member who put the question, a lot of literature has been disseminated
:i[n England, but, so far as T know, it has not been disseminated in
ndia.

Dr. Khan Sahib : Will the Honourable Member be pleased to state if
the first article which was written from England was inspired from the
North-West Frontier Province, and the students, who signed it there,
are now given posts in the Frontier Province, one of them as a publicity

dfficer !

The Honourable 8ir Henry Craik : I have no information on that at
all.

Dr. Khan 8ahib : Will the Honourable Member make enquiries
about this young man who has been made a publicity officer and whose
father has just been made to retire ?

. The Honourable 8ir Henry Craik : I do not think the matter is im-
portant enough to make enquiries.

Mr. President (The Honourable Sir Abdur Rahim) : Next question.

Pandit Lakshmi Kanta Maitra : Is there any political motive behind
this ¢

Mr. President (The Honourable Sir Abdur Rahim) : Next guestion
has been called.

RESIDENTIAL ACCOMMODATION FOR GGOVERNMENT SERVANTS IN NEw DELHI
AND SIMLA.

, 592, *Mr. Muhammad Azhar Ali : (a) What arrangements have the

Government of India made in New Delhi and Simla for the accommoda-

tion of their Secretariat and its attached offices staff and how many

family quarters in all there are at each of these places !

(b) What pereentage of the establishment were allotted Government
family quarters in Delhi during the last season and what is the percentage
in Simla during this season ¢t

(¢) What percentage will be allotted for the next Delhi and Simla
;l’:asona respectively at each of the Headquarters of the Government of
dia ¥ C o . :
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(d) Is it a fact that the Government quarters for the ministerial
establishment at Simla are hardly sufficient for about 5 per cent. ouly 1
If not, what are the exact figures ?

(e) Are Government aware that due to ahortége of . quarters a large
majority of the staff have got to engage private houses for their accom-
modation in Simla on heavy rentals ?

(f) Are Government also aware that many of them have to engage
houses which are situated outside Simla Municipal boundaries and far off
from offices and are deprived of the amenities provided by the Muuicipality
as well as by the Government of India itself 1

(g) Are Government further aware that all these Government ser-
vants who reside in such suburbs of Simla have to do so for want of suffi-
cient accommodation in the city or to avoid high rental of the honses in
the city proper or to get better accommodation for the rents they can
afford to pay ?

(R) Will Governinent please find out and place on the table a state-
ment showing the number of Government servants who reside in each of
the suburbs situated outside municipal bounds together with the names of
such suburbs wherein bigger number of the staff of the Government of India
offices reside ?

(1) Are Goverament aware that due to the revision of scales wlich
now hardly makes particularly a third-division clerk to meet his both
ends meet while living single only, it is very hard for the Government of
India stafl to rent a house in even some of the suburbs which are located
within municipal area, and as such they have got to go to a locality where
the rents can suit their pockets !

(i) Are Government also aware that the rents of the houses within
municipal limits are so exorbitant that the low paid staff cannot afford
to reside in Simla pruper or nearabout ¢

(k) Do Government propose providing Government yuarters (family)
in Simls also to all of its employees as in Delhi ¥ If not, what are the
difticulties ?

(Z) If the reply to preceding part be in the negative, are Government
prepared io locate some of the offices permanently at llelhi in order to
permit of the remaining Government servants, who have all these years
lived in localities outside municipal area and have suffered on account of
the distance of the offices from those suburbs and whose children have
suffered for want of educational and other facilities, shifting to houses
situated in municipal area ?

{m) If it is not possible, what are the difficulties ?

Mr. A G. Clow : The information has been called for and a reply
will be placed on the table of the House in due course.

FaciLrries aNDp CoMPOBTS ¥or GOVERNMENT SERVANTS LIVING OUTSIDE.
THE MUNICIPAL LiMITS IN SiMLA.

593 *Mr. Muhammad Aszhar Ali: (a) Will Government please
state the facilities and comforts provided by it to the employees of the
Government of India offices who are not allotted Government onarters in
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Simla and compelled to reside outside mumupnl hmts 1. If none, what
are the repsons !

(b) What facilities by way of medical, educational, water supply im'&
eledr;elty, are provided by the Government of India for their employeea
residiug in suchk suburbs:? 3y

(¢) What measures have the Government of Tndia’ ddopted therein for
the safety of their employees 1 If none so far, why L

(d) Which conrt of law they have to.resort to in case of dispute .mdl
why cannot the (Government of India provide some special facilities for.
its employees to attend (Government courts only ¥ If not, why not ?

. (¢) What are the taxes charged by the Government of India or any:
other authority fror: the tenants of the houses in such localities and lLow.
mpuch of it comes to in all in each locality ¢

(f) Was the house or sanitary tax of 2 per cent. introduced with the
approval of - the :Government in one .of the suburban loealities't If so,
when and on what understanding was it allowed to be introduced and
whethor since the introduction any sum has ever been set apart for the
betterment of the leeality, in respect of educational, medical, electirieity
and sanitary facilities ?

(g) Are Government aware that the population of one of the suburbs
8o situated has increased by more than double during the past few years
but none of the amenities' enumerated above have so far been provided by
the Government of India 7 If so, are Government aware that instead of
mcreasing -the numnber of water taps, the sapply: of water through the
cmstmg taps was deereased to the minimwm thus causing a great incon
venience to the residents ? : .

(k) Do the Government -of India' now propose to provide all the
amenities mentioned above, and also those which are emjoyed by those
who reside in Government quarters to those staff of the Government of
Inhdm wh:; .are compelled to live outside Simla municipal bounds ¢ If not.
why not

- +.:«(s) I the reply to the preceding part be in the negative, do Govern-
ment in the alternate propose to adopt some other measures whereby the
interests of Government of India staff residing in such localities are ‘safe-
guarded in all ways and have the realised amount of taxes entrusted to &
small committee of the residents of localities for the provision of all the
facilities and amenities enumerated above every year ! If mnot, what are
the difficulties ? i

The Honourable 8ir' Girja Shankar Bajpai : (a) to'(¢). Gevernment

are, not responsible for the provision of special eivic. or. legﬂ Amepities
to their employees, nor do. they subject .them. to any special form . of,
ta.xatmn They have no information as to taxes levied by other authonnes
}i\ owered to do so. Both in and outside Simla these employees giare,.
withi ‘other ‘dlasses of the populatitd, such’ facilities' as the’ authovitiés
?ﬁcemedk provide for all.” As an exceptional case; the Government of
ndia. make special arrangements for .gedical attendan subsidise
certain eduggtmnal institutions whi& ater& ]:t;ﬁl‘l:}aﬁﬁ R?F:' the reqmre-_
ments, of the Tigratory. seétlon of, t‘helri 5
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~ (f) and (g). In the absenee of the name of the locality (tovernment
regret that they are unable to give the Honourable Member the informa-
tion asked for.

(h) and (:) I would refer the Henourable Member to the genersl
statement of Government’s position which I have given in answer to parts
(a) to (e) of his question.

SHORTAGE OF GOVERNMENT QUARTERS IN SIMLA.

594, *Mr, Muhammad Aszhar Ali: (a) Are Government aware that
due ‘to the shortage of Government quarters for the ministerial staff of
the Government of 1ndia, many of its clerks in order to avoid eongestion
within municipal area, are compelled to reside in-localities calied Bharari,
Sanjauli, ete., which are sald to be s:ltuated outside the Simla municipal
area 1

(b) How much amount is contributed every year by the Government
of India or any other Government for the maintenance of Simla Muniei-
pality in any form or shape ?

(¢) Are Government aware that the employees of the Simla maniei-
pality living in municipal bungalows or quarters situated outside mumi-
cipal limits, e.g., Sanjauli, are provided with almost all sorts of muni-
cipal amenities whereas the employees of the Governmen: of Tndia who
are living-in sueh a loeality, denied .all such -amenities ?

{d) Are Government aware that the’@Government of India employees
who reside in Simla outside municipal limits not only pay income-tax to
the Government but also purchase almost all kinds of their requirements
from the Simla Bazars and indireetly greatly contribute towards the
income of its municipality ?

(e) Are Government also aware that water taps and electricity are
provided in municipa] bungalows and quarters situated outside the limits
of municipality for (he benefit of mumclpal employees but if a (rovern-
ment of India servant asks for such amenities, the municipality for whose
maintenance the Government also greatly contributes, at once refuses to
supply any of these things ?

(f) Are Government also aware that sanitary eonditions in the areas
outside municipal bounds are bad and what control the Government of
India has got to safeguard the health of their employees living in the area
due to bad sanitation ?.

' (g) Do Government propose to come to the rescue of 'its amployeas
to get facilities, ¢.g., water supply, eleetricity supply, imaprovements im
sanitary (-anrlltlons, ‘education of their children and dispensaries, pro-
V'ldﬂd for their benefit * If not, what are. the difficulties ¢

(4) In case the Gwernmgnt. of India is unable to accede to the sug—
gestwn made in part (h) "above, do Government propose to -build more
Government quarters in Simla in order to provide all of the Government
of India staff so that all kinds of amenities provided eithér through the
Simlta municipality or.directly by the Government may be en:oyed by ull
of its employees 1 ' If not, “what are the difficalties

)

" The Honounhle Sir. G-n'ja Shankar. Bajpsi :. (a) Govemment are
aware that there is a.shortage of Government marters.in. Simla for the
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ministerial staff and that some members of that staff reside of their own
‘choice in localities ountside the Simla Municipal limits.

(b) The contributions made by the Government of India and the Gov-
ernment of the Punjab to the Simla Municipality have averaged Rs. 38,652
per vear during the last three years.

(¢) and (e). Certain menial servants of the Committee such as water-
works keymen and linesmen whose presence is required all the 24 hours
in the premises where they reside are provided with water and electricity.
Ordinary municipal employees, however, who choose to live outside muni-
cipal limits, are treated like other members of the public and do not
receive these privileges.

(d) This may be so.

{f) and (g). As areas outside municipal limits fall within the juris-
diction of Indian States it is not possible for Government to exercise in

those areas the control or provide facilities that are possible in British
Indiu.

(h) No. The requirements of the Government of India in Simla
under the new constitution are by mo means certain, and it would be
unwise to embark on a large building programme now. In any case
funds cannot at present be made available for new works in Simla.

‘WATER METER RENT REALISED FROM GOVERNMENT SERVANTS IN NEW DELHI
AND SIMLA.

095. *Mr, Muhammad Azhar Ali : (¢) Is it a fact that the Govern-
ment of India possess in Simla many of its own buildings for the accom-
modation of its officers and the clerical staff {

(b) Are Government aware that the water supply to all of these
buildings are made by the Simla Municipality ¢

(¢) Are Government also aware that all such buildings and quarters

are fitted with water meters like those in Government quarters in New
Delhi *

(d) Are QGovernment aware that the Simla municipality do not
charge any rent for the water meters so fixed ¢

(¢) Are Government further aware that as against no charge for the
water meters in Simla quarters, the New Delhi Municipal Committee was
allowed by the Government of India to charge rent at the rate of Re. 1|
per water meter or per quarter ?

(f) Are Government aware that due to the revision of tlie seales of
pay of the Government of India staff, the pay of a third division elerk
has come down to Rs. 60]- a month only and every year the recruitment
is madé to thiz grade only ?

(g) Will Government please state the total deductions made sepavately
<om account of house rent, water supply (including meter rent), electrie
supply (including meter rent), furniture supply, or any other service
from a clerk who gets Rs. 60|-, 80|- and 250|- a month respectively § Are
Government aware that this residue of- ‘pay ‘(after so'many deductions on
ABcotmt of accommodation, éte.), is not guite sifficient for maintenance
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of an Indian clerk who generally has many dependents besides his family
and children

(k) Are Government aware that the minimum charge at New Delhi
on account of watier supply is Rs. 2|8|- ¥ On what grounds this charge
was fixed and how long is it likely to be allowed to continue ?

(i) Are Government aware that a low paid clerk hardly spends a
rupee on account of water supply if he has got to make his own arrange-
ments in a privately rented house ?

() Do Governmént propose to consider the advisabiiity of doing
away with water meter rent in New Delhi also ¥ If not, why is the Gov-
ernment staff being treated so differently by the Simla and New Delhi
Municipalities {

(k) Are Government also prepared to bring down the minimum
charge for water supply in New Delhi Government quarters from Rs. 1|8|-
for 4,000 gallons to -|4|- per every thousand gallon without fixing any
minimum charge and realise the charges on what is actually consumed t
If not, what arc the reasons ?

The Honourable 8ir @irja S8hankar Bajpai : (a), () and (c). Yes.
(d) No. The Simla Municipality charges rent for meters.

(e) The New Delhi Municipal Committee charges meter rent at Re. 1
per mensem. . '

(f) The initial pay of a Third Division clerk is now Rs. 60, but I
should point out that the men who are not provided with Government
quarters are given house-rent allowance in Simla and Delhi and, in addi-
tion get compensatory allowance during the Simla season. "Moreover
direct recruitment is not confined to the Third Division, but is made to
the First and Second Divisions as well.

(g) A statement is laid on the table.

Whether the residue of pay after all deductions is sufficicnt or not
is a matter of opinion.

(h) Yes.

The charge of Rs. 2-8-0 on account of water supply was fixed at—
(1) Rs. 1-8-0 upto 4,000 gallons in a month, and
(2) Re. 1-0-0 for meter rent per month.

The possibility of making a reduection will be examined.

(¥) Government have no information.

(7) I would refer the Honourable Member to the reply given on the
Tth December, 1933, to part (¢) of Mr. Maswood Ahmad’s question No.
gﬁ As already stated meter rent is charged for in Simla as well as
Delhi and there is no difference in treatment.

* (k) Government cannoti commit themselves to any of the Honourable
mher 5 buggestlon but will consult the mummpallty regardmg the pos-
r i

I T
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Siglemini skiomg deial dediutions mude .nmwumsqmmm-m :
who gels Ra. 60, 80 and 250 o month respectively.

+oiMI..
:,J'_,}..__‘. o B .Amount ;nyable per mensem by a olerk in
i : - mptofapuyor
Natars of deftivs. B :
a 1 Re.60. "1 "Ra®o. | ' Re.260.
Haviae'rend. . o
i {prthodox quarter) .. . .. .. - ‘Re.6 [ Ra8 | Re22
(unorthodox quarter) .. Rs. 6 Rs. 8 Ra, 26
llmlnm sndtdw mnﬁ . .."] Aceordingte{ consumption, jmimimum eharge

- Re 2-8-0: |
mmwy éqmw’wm_ e Acmmngw consamption  |pfus* meter ‘reit

Furmtﬂre

Cremeef e e gy @ eTdaagenein oA
(lf requmhonad by the tena.nt-) ’ T

Orthodox qua.rt-er L - ‘Ra2l t Ra2 E -R..s.2-.li-0
- Unort.hodoxquart-er . I . I :iRs.'? Bls.ll' _
, :(roduction o,f these charges i s under oonndm
e el '  don)..
Othumoel RTAR _ i 1o i Nl | i

REFUsAL BY TEHE NazuL Ormdnn, Dievm; - Por- AOGEPT MONEY = FROM THE
ResipENTS OF NaqwaLa, KaroL Bacm.

(. 396. *Mr, Mubammad Aghar (a) Is it 4 fact that the Goyern-

ment charges rent for the sites lﬁuea.sed out to thﬁé ;esulans of T\alwala
Karol Bagh, Delhi ¥ Is it also a fact that the lease money is paya"blle on
the 1st of January and 1st of July every year ?

(b)! Are -Government aware that:somse residents-of 'lrthemma\ haﬂ‘rctllls-
putes with the L bardar of that areg. angl_ gonsequently the, Lamba ar
does not go to maakﬂ; cbllechons 1 Q_ F

Ty IR R S T

(¢) Is it a fact that some resldents made a.ppllcatlon to the Nazul
Officer to perdd¥'dhent to' pay the 'hedse: momey i in the (lovdrumengi Trea-
sury directly and actually sent Qﬁpt q:troug,h thelr servants and
by money orders which the N. eclined to receive’t

’d)’ 1s 1tafm:‘i fhalt eSrding i “t'.h“ %erms ot t.hd 'Tumed the
t d ,tﬂ'd! ioper, 1,8, bouqq to..accept the Tease monh q;ed'}iqﬂ,
endaere

DEOPRse. igstructions to eeps

the amount when tend‘e}fggq in person or thlﬁsuﬁu monl‘esv oraei‘s *‘ ¥

-201(] T“ha' "’ LTy -‘J#H i1jir TWW i Rﬁ (G) Yes I 14
'(b) The answer to the first half is in the % H{,m

the second half, Government have no information.
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ol yté.nau(&)r ’I’hé"ﬁfﬁéﬂﬂbﬁ of 'fHE" 'Hohﬂlll'ﬁ yle m*‘ is 'invited to

the Feply gty Fr qﬁeétmﬂ Sardar Sant

Si;gh& ﬁbé]nﬁf ﬁte ﬁ eﬁ% v “"" b%y .

DIFFERENTIAL TREATMENT IN THE ALLOTMENT OF GO QUARTERS
THHEEV YO /1y l,jN N-w DEL'Bi Aﬁ.ﬁ s’i L I/.f VE’!NE'] PR _TA:E

o, W e

297. *Mr, Muhammad, Ali; (g).I§ it.a fack that seme of the
qrthpq‘lox clerksuqnaxters are allotted to Inrha.n gazettedﬂgﬂfﬁp:gs th are,
quoy;,f' ‘geuipy nporthodox quarters in D.el]l.‘l 3 I s, will | l.rovem-

laaﬁed to state why, this concession 'has 'been allowed tJ Ipdmn
celﬁl qf tﬁle «class, of gazetted Superinfendents only ¥ L rien

b)Y Is #alfact that Indian eletks who! declare’ themiiel\as unorthodox
and who oceupy unorthodox quarters in Delhi are refused the': ‘dame ‘con=
cesgion of  living in orthodox quarters-in Pha.gh ? . If so, wha.t are- the
re,;pops for this :differentia]l treatment %. e o

“(¢) I8it u ‘fact that New' Delhi quartm ﬁrere cl*wsr-d as’ oﬂ:hodox‘.
z:nd unorthodox both for the officers as well as for the clerks ?" '

1 ay lel Uwu-nment be'’ pleased to Sta'te since when ﬂle ‘elawdifica-
tlon into or tlmdnx and unorthpdox has been aboll.,hed 80 4'ar as ﬂu:
nﬂ'ioers quarter'; hre goncerned r - . C

-(e) - Are Government ‘aware of t:he impress:on that t.ha eoneessmn of
allowing Indian Buperintendents to ‘occupy orthodox. cerks quarters has
been' ineorporated in the rules of ‘allotment.-of Government gnarters only.
to benefit 'a few Superintendents of the Public Works Braneh of the
Department of Industries and Labour''t 'If not; do Government: prepose
to state the number of Indian Superintendents and Assistants of the Public
Works Branch of the Government of India ‘who are oeceupying Phagli
quarters ‘and will  Government be pleased t¢ state how many of such
Superintendents and Assistants of the Puhhc ‘Works Branch are oecupying
unorthodox - quarters in Delhi’ 1 '

Mr., A. G. Clow : (a) Yes Under the rules in forece before 1933
« A ’ class:orthadox. quarters in, Simla were, allotted to Superintendents,
Assistants and Clerks receiving emoluments of more fhan Rs. 300 per
mensern. There was mo upper pay limit. When  the new rales were
introduced in 1933 these ‘‘ A ’’ class quarters were reserved for Govern-
ment servants drawing over Rs. 300 but less than Rs. 600 per mensem.
Tho Gévermment of India: decided -at the time that--officers: whose omolu-,
nients on the 15th June, 1932 were Ra. 600 or more per mensem and who
were allotted ‘“ A ’’ class quarters for the financial year 1933-34 or the
summer:_season' 1933 ‘should not be. fequired to: mtw&hw yuarters.
1t i3‘under those orders that three officers who occupy ¢ D:’’ class officers’
houses in New' Dethi’ are stlll in oeeupatmn of orthodox “ A" elass
quarters in. Simla:

(b) Yes. But in the circumstances just Fxplalned I do not think’
that there n..any ‘differential ’I:nea.tment 34 7

(¢) and (d). ‘Orthodox. houses are. provided for Oﬂicers in class “ D ?
only. The distinction between.orthodox and unorthodox has, therefore,
not been abandoned entirely for officers. '
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(e) The allegation is unfounded. One Superintendent and four
Agsistants of the Public Works Branch are occupying quarters at Phagli.
D ielu Superintendent alone occupies a ‘‘ D’ class officers’ house in New

e

.....

Hcuse RENT ALLOWANGE. Dmp BY PERSONS BHARING GGOVERNMENT
QUARTERS IN SIMLA.

598. *Mr. Muhammad Azhar Ali : (a) Will Government be pleased
to state whether house rent allowance is allowed to be made a source of
idcome to the Government of India employees ¢ If not, will Government
be pleased to state how many men of the Government ‘of India who are
entitled to house rent are allowed to draw house rent at the old rates of
house rent when actually sharing a Government quarter either in Phagli,
Summer Hill or Kaithu ?

(b) Are Government aware that the men of the Public Works
Branch of the Government of India are allowed to draw house rent at the
old rate while sharing a Government quarter allotted to relations of such
employees {

Mr. A, @ Clow : (a) I presume that by ‘‘ income ’’ the Honourable:
Member means ‘‘ profit ’. There is no rule to the effect that Government.
servants may not share quarters, but all Government servants who entered
service after 1924, when the rates of house-rent allowance were raised,
have to furnish a certificate to the effect that the allowance drawn does
not execeed the house-rent paid. Government servants in service before
1924 who drew the lower house-rent allowance under the old rules, which
did not provide for the production of a certificate, were given the option
of remaining on the old rates of allowance drawn under the old rules or
of eoming on to the enhanced rates under the new rules. For Government
servants who draw the allowance under the new rules, the allowance can-
not be a souree of profit. For Government servants who still draw the
lower allowanee under the old rules, the allowanee may, in certain cir-
cmmustances, be a source of profit. Since, however, the allowance itself
is lower, there is reason to suppose that such instances are rare, and Gov-
crnment are of opinion that the collection of the information required
would involve a disproportionate expenditure of time and labour.

(b) No. The position is explained in the answer to part (a) of the
question.

GOVERNMENT QUARTERS IN SIMLA OCCUPIED BY THE STAFF oF THE PuBLIC:
Works BRANCH.

599, *Mr. Muhammad Aszhar Ali: Will Government be pleased:
to state the number of quarters in Kaithu, Phagli and Summer Hill,
which are being occupied by men of the Public Works Branch of the
Government of India and their near relations like brothers, sisters and
brothers-in-law ¢

Mr. A. G. Clow : The number of quarters occupied by the personnel
of the Public Works Branch at Kaithu, Phagli and Summer Hill is nil,
nine, and one respectively. I regret that I am unable ta give mt‘orma-
tion as to the relations of the men concerned.
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Basis OF ALLOTMENT OF GOVERNMENT QUARTERS IN SIMLA.

600. *Mr. Muhammad Azhar Al : (a¢) Is it a fact that the Govern-
ment of India hold the view that Publie Works Department is not a
commercial Department in so far as the renting of Government quarters
is.concerned ¢ If so, will Government be pleased to state why the Depart-
ment which has borrowed so much capital for investing on building of
quarters should not be run on commercial lines ?

(b) Is it a fact that on the ground of the Department not being
run on commercial lines the four-roomed buildings which are also the
members’ quarters in Summer Hill are rented to men on smaller salaries
getting Rs. 50 to Rs. 150 and belonging to attached and subordinate
offices whereby Government derives only Rs. 10 to Rs. 15 a month as
house rent according to 10 per cent. on pay basis ¥

(¢) Is it also a fact that men of the Secretariat Departments who
forego Rs. 400 to Rs. 450 by way of rent for seven months actual oecupa-
tion are not allotted those quarters ?

(d) Will Government be pleased to state the rent Government would
derive if the quarters in Simla are allotted according to seniority basis
and not on juniority basis ?

Mr. A. G. Clow: (2) Yes. I would remind the Honourable Member
that the objeet of providing Government servants with residential accom-
modation is administrative rather than commereial.

(b) and (¢). No. I understand that the Honourable Member is
referring to the ‘‘ A ’’ class quarters at Summer Hill. These qnarters are
intended primarily for Government servants whose emoluments are over
Rs. 450 but less than Rs. 600 per mensem. Under the housing rules
quarters in Simla are distributed into three classes, and allotments are
in the first instance made to the entitled officers of each class. Surplus
quarters in ‘‘ A’ class go first to surplus ‘‘ B'' eclass applicants and
secondly to surplus ‘‘ C *’ class applicants.

(d) The information is not readily available.

DrryERENT PRINCIPLES FOR ALLOTMENT OF GOVERNMENT QUARTERS IN NEwW
DELHT AND SmMLA.

601. *Mr. Mnhammad Aghar Ali: Is it a fact that the New Delhi
quarters are allotted to the Government of India employees on the seniority
basis for deriving income on the capital invested ¥ If so, will Govern-
ment be pleased to state the reasons for following two different principles
for allotment of Government quarters in the two places like Simla and
Delhi ¢

Mr. A. G. Clow : The attention of the Honourable Member is invited
to the reply given on the 18th Mareh, 1933, to parts (a) and (b) of starred
question No. 710 by Mr. Lalchand Navalrai.

'an' CHABRGED FROM MEMBERS OF THE INDIAN LEGISLATURE FOR QUARTERS
v Summer Hinn, Smra.
602. *Mr. Muhammad Azhar Ali: (¢) Do Government propose to
state why Members of the Indian Legislature are charged on the basis of
L23TLAD o
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capital outlay * If so, why should the members be charged ‘the assessed
_rent for Government quarters allotted to them 1! :

{(b) Is it a fact that a member’s quarter, or quarter of the same ty
is aliotted to Government employee drawing smaller salary anc thereby
-Government derive in most cases a rent of Rs. 10 to Rs. 15 a month for
such quarters ? If so, will Government be pleased lo state the reasons
why such a heavy rent of about Rs. 80 to Rs. 100 is charged per mensem

from the members for the same accommodation and for tlle same quarters
in Summer Hill §

Mr. A. @ Clow: (¢) I am not sure what my Honourable friend
means. All rents assessed under the Fundamental Rules are based of
cupital outlay, and Members of the Indian Legislature are charged rei
astessed under Fundamental Rule 45A. This is a conecessional rent pay-
able by Government servants.

(b) When “ A" class quarters at Summer Hill are surplus to the
requirements of ‘‘ A’ class officers, they are allotted to applicants of
“B’” and ‘“ C” class. But this is no reason why Government should

reduce the rent recoverable from ‘‘ A '’ class officers and Members of the
Indian Legislature.

RULES FOR ALLOTMENT OF (GOVERNMENT QUARTERS IN SIMLA.

603. *Mr, Muhammad Aghar Ali: (a) Is it a fact that the present
rules of allotment are based on the principle of giving advantage to the
junior employees ¥ If so, will Government be pleased to state why the
¢ A’ type quarters in Kaithu and Tutikandi have not been converted into
‘B’ type quarters to give advantage to junior men ?

(b) Isit a fact that there is a building called ‘‘ Wheatfield Cottage *’
in Kaithu which used to be classed as a ‘ B ' class quarter before * 1f #0,
will Government be pleased to state the reasons why this ‘‘ Wheatfield
Cottage "’ was later on classed as a lower type of quarter, namely, ‘ C'’
type !

~ (e) Do Government propose to re-classify the ‘‘ Wheatfield Cottage ’’
into a ‘ B’ class 1 If not, why not ¢

Mr A G Clow: (a) Allotments are made by juniority in each
class. To convert all ‘ A’ class quarters at Kaithu and Tutikandi into

‘B’ class would deprive ‘ A’ class applicants of acecommodation at
these places.

(b) and (¢). The four qﬁarters comprising Wheatfield Cottage have
always been in ‘ C’ class, and no question of re-classifying them arises.

“B” aNDp “C” Crass QuarTERrs IN KalTHU, Sna.a.

604. *Mr, Muhammad Azhar Ali: (¢) How mahy ‘B’ class quar-

ters are there in Kaithu and what is the ratio of ‘ B’ class quarters w
“C’ class in Kaithu ?

(b) Do Government propose to.convery some. of the one -ptoried ‘ '
“class quarters into ¢ B’ class by the ecombination of two ¢ €’ :lass quar-
‘ters together ¢ If not, why not ¢ TR
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Mr. A. G. Olow : () There are four ‘ B’ class and 38 ‘ C’ class
unorthodox quarters in Kaithu. The ratio of ‘ B’ class to * C’ class is,
therefore, 1 to 9.5.

(b) No. There are already 30 ‘ B ’ class quarters elsewheré, and the
number of ‘ C’ class quarters is insufficient for the demand.

DIFB'EBEN‘I‘ Ldrr oF Pay For ALLOTMENT OF OrTHODOX AND UNORTHODOX
QUARTERS IN SIMLA.

605. *Mr. Muhammad Azhar Ali: (a) Is it a fact that the
piaximum pay limit for the two-roomed and three-roomed orthedox
quarters is Rs. 150 and Rs. 300, respectively, whereas such pay limit ¥or
the unorthodox quarters is Ra, 300 and Ras, 450, respectively t If so, will
Government be pleased to state the reasons for this different pay limits for
the orthodox and the unorthodox quarters !

. () Do Government propbse to bring down the pay limit of the un-
orthodox quarters to the same limit as is prevailing for the orthodox quar-
ters in Simla ¥ If not, why not ?

(¢) Will Governmnent be pleased to state why the European employees
and e unorthodox Indian employees should be compelled to accept lesser
accommodation f Is it a fact that the condition of service of the orthodok
and unorthodox employees are the same {

(d) Is it a fact that the pay limit for two-roomed and three roomed
and iour-roomed European quarters were fixed long before the quarters
were re-classed as unorthodox quarters ! If so, do Governmen: propose
to oring down the pay limit for such quarters ¥ Tf not, why not ?

(e) Will Government be pleased to state what rent will be realised
by Government from all the unorthodox quarters if the pay limit for the
different types of unorthodox quarters is brought down to the same level
cf tiie pay limit for the corresponding types of orthodox quartecs ?

. (f) Is it a fact that the maximum pay limit fixed at present for the
three-roomed orthodox quarter is Rs. 300 and that for the same type of
unorthcdox quarter is Rs. 450, with the result that a man of the second
@ivision of the Secrelariat as soon as he acquires a lien on a ithrse-roowmed
orthodux or unorthodox quarters, retains such quarters till retirement and
does not give any chunce to any other men below him to get advantage of
gheh quarters 1

(¢) Do Government propose to fix the maximum pay limit for both
orthodox or unorthodox three-roomed quarters at Rs. 299 so that whenever
a speond division man gets to Rs. 300, he will be ellotled a four-roomed
. quarter theréby making room for otbhers in the three-roomed quarter and
also getting advantage for himself of the best available quarters towards
the end of his service ¢

Mr. A @ Olow: (a) Married clerks’ quarters in Simla, both
orthodox and unortheflox, are divided into A, B and C classes according
to the accommodation provided. The three classes of unorthodox clerks’
quarters at Summer Hill are sometimes referred to as four-roomed, three-
roomed and two-roomed quarters but this is not an official designation.
Assuming that the Honourable Member is referring to ‘“ C’’ and “ B "’
class quarters, the reply to the first part of the question is in the affirihd-
tive. The pay limits for unorthodox quarters are considerably lower than

L23TLAD Lo ot
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those which were in force before 1925, and were designed to ensure a fair
«distribution of the accommodation available. Moreover, the unorthodox
accommodation is on the whole better than the orthodox accommodation,
and this in itself is a justification for the distinction to which the Honour-
.able Member refers.

(), (d), (f) and (g). The pay limits were settled in consultation
with the Imperial Secretariat Association when the rules were revised,
-and Government do not propose to make any change. g

(¢) No one is compelled to occupy Government accommodation. I
have already said that unorthodox accommodation is on the whole better
than the orthodox accommodation. The reply to the last part is in the
affirmative.

(e¢) Government do not consider that the labour involved in the eol.
lection of the information will be commensurate with the result,

AssEssED RENT oF “B” aND “C” TypE UNORTHODOX QUARTERS IN NEW
DELu1.

606. *Mr. Muhammad Azhar Ali: (a) Is it a fact that the
assessed rent for ‘ C’ type unorthodox quarters in New Delhi is Rs, 52
whereas the asscssed rent of a * B ’ type quarters is only Rs. 10 ¢

(3) Do Government propose to remove this anomaly by the system of
pooling the rents of ‘B’ and ‘ C’ unorthodox quaricrs ¥ U pot, why
no* §

Mr. A Q. Clow : (¢) The assessed rents are Rs. 52 for ‘' C’ class
and Rs. 40-8-0 for ‘ B’ class unorthodox quarters.

{b) The revaluation of quarters in New Delhi is under considera-
tion.

PeRMISSION TO GOVERNMENT EmPLOYEES wITH COLLEGE GOING CHILDREN
TO RETAIN THEIR QUARTERS IN NEw DELHI OoN PAYMENT OF RENT ON A
10 PER CENT. RENT Basis.

607. *Mr. Muhammad Azhar Ali: (¢) Is it a fact that if any of
the Government of India moving staff who has been allotted a Govern-
ment quarter in New Delhi has to leave behind him his family for the sake
of higher education of his children, he is charged the assessed reut of the
building from the last working date in Delhi of his Department §

(t) Are Government aware that in the absence of coilezes in Simla
the moving staff of Government who have grown up college-going children,
both boys and girls, are to leave behind their families m Delhi till the
Delhi colleges close for the autumn, but they are denied the privilege of
retaining their houses unless they are prepared to pay assessed rent of
their quarters

(¢) If so, do Government propose to alow such families with college
going children to retain their house in Delhi on payment of the usual rent
opn a 10 per cent. pay basis till the college closes 7

(d, If not, are QGovernment aware that the denial of such concession
forces many parents to leave their children in hostels at a heavy cost {
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Mr. A @ Clow: (a) Yes, )
.. (b) The ten per cent. concession is allowed only to the Government
servants concerned while they are actually residing on duty in New Delhi.
The assessed rent charged to them when they leave their families in New
Delhi is itself a concessional rent.
(¢) No.
(d) Government have no information.

LigN oN A Lower TYPE OF QUARTER OF THE GOVERNMENT OF INDIA STAFY.

608. *Mr. Muhammad Azhar Ali : Is it a fact that the non-moving
staff of the Government of India are allowed the privilege of retaining
a lien on a lower type of house to which he is inelligible owing to his
increase in pay 1 If so, will Government be pleased to state whether the
same concession is allowed to the moving staff of the Government of India 1
If not, why not ?

Mr. A. G. Clow : The attention of the Honourable Member is invited
to the reply given on the 20th March, 1933, to parts (¢) and (d) of starred
guestion No. 799 by Mr. Maswood Ahmad.

NEGOTIATIONS WITH THE (GAEKWAR OF BARODA IN RESPECT OF KATHIAWAR
PoRTS.

609. *Mr. T. 8. Avinashilingam OChettiar : (¢) Will Government
state whether they are carrying on negotiations with His Highness the
Gaekwar of Baroda in respect of certain ports in Kathiawar in view of
the coming Federation ?

(b) What are the objects and the result of these negotiations !

The Honourable 8ir James Grigg : Negotiations are in progress
with a view to securing an equitable arrangement in regard to Customs. .
The negotiations are not yet complete. They have no direet connec-
tion with the question of the States’ entry into the Federation.

Mr. 8, S8atyamurti : If they have no direet connection, have they
any indirect connection with the ‘question of the States’ entry into the
Federation ¢

The Honourable 8ir James Grigg : The Honourable Member must
remain content or must remain disecontent with the information I have
already given.

Mr. 8. Satyamurti : Is it a fact that the negotiations with Baroda
have been completed on the basis of the Government of India paying
them some crores every year ?

The Honourable 8ir James Grigg : No, Sir.
Mr, 8. Batyamurti : Is the report in the Press to that effeci false 1

The Honourable 8ir James Grigg : I cannot add anything to what I
have already said.

Rmnunon OF A CERTAIN PERCENTAGE IN GOVERNMENT SERVICE FOE THE
. ABSAMESE,

610. *Srijut N. C. Bardaloi: (s) Are Government aware that the
Assamese race was a powerful one, having their own cultare, civilization,
literature and history !
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(b) Is it a fact that the Assam Valley was taken by the British only
about a hundred years ago ? : '

(¢) Are Government aware that people from the rest of India flocked
to the newly acquired province and occupied high Government posts and
monopolised the Bar and the trades ?

(d) Are Government prepared to consider the situation and reserve
for the Assamese a certain percentage in all the services directly under
the control of the Government of India ?

" The Honourable 8ir Henry Oraik : (a) I do not propose to express
an opinion on historical points which may be in dispute, but I believe
it.is correct that the Assamese are a separate people with a separate
history of their own.

-(b) Yes, in 1826.

(¢) T understand that this is an overstatement. At the time of the
British occupation, Assam was thinly populated and undeveloped, A
lgrge number of people from other parts of India came into Assam, and
entered the services and certain professions.

(d) I would refer the Honourable Member to the Home Depariment
Resolution, No. F.-14|17-B.|33-Establishment, dated the 4th July, 1934,
a copy of which is in the Library of the House. It would not be con-
sgnant with the policy of the Government of India to reserve any vacancies
for the Assamese as such, but those Assamese who belong to minority:
epmmunities are eligible for the percentages reserved for such com-
munities. 1 might add that a recommendation of the Assam Unemploy-
ment Enquiry Committee, similar to the Honourable Member’s suggestion,
was in May last brought to the notice of those Departments of the Cen-
tral Government in which reeruitment is made by local areas and not o
an ail-India basis. ' o '

HoLIDAYS IN THE GOVERNMENT OF INDIA SECRETARIAT.

. 611. *Bardar Sant 8ingh : (¢) What was the number of holidays
given in the Government of India Secretariat in 1922, and on what sccount
was each of those observed !

(b) What is the number of holidays at present observed in these offi-
ces as compared with those granted by the Local Governments within
whose. limits the headquarters of the Government of India remain ¥

(¢) When was the present system of observing holidays in these offi-
ces intreduced and on ‘what account was it adopted ! ' '

(d) How many holidays were originally sanctioned, when the system
of granting holidays was changed and how many were added as a result of
the representation of different Associations, ete. !

_(e) TIs it a fact that the main reason for reduction in the number of
h.f,’],}.d“?_"?. was the great need for economy, all round, in thoge days f

o th( f%, Are G_o}reanment awarebthat though a similar suggestion was made
the Frovineial Governments by the then Retrepchment Committee, the

dither  did ‘not &t afl Feduce the number of holi'&a;]sm or,'t even if aq:_',w ong
of the Provirces did o, there was a nominal redugtion .
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-(g) Are Government aware that even at present the number of holi-
Hays nbserved either in the Punjab or Delhi is at least three times the
number of holidays enjoyed by the Government of India offices !

(k) Are Government aware that due to the grant of very few holi-
days in the Secretariat, its employees consider that their health is being
undermined as they have to do office work for long hours almost daily ¢

(i, Are Government aware of the feelings amongst the members of
the establishment of the Government of India that with the revival of
pormal times the authorities have not yet comsidered the advisability of
according them the same old concession in regard to the grant of holi-
days enjoyed by them for centuries together or to revise orders which as
a special measure have entailed h:t.herto great pressure upon their Lealth f

(j) Are Government. aware that all the attached offices of the Gov-
ernment of India which are located permanently at Delhi enjoy all the
holidays given by the Delhi Local Government ?

(k) Are Government further aware that as soon ay any of the office
of the Government of India is located permanently at Delhi, it hegins fo
enjoy all the helidays of the Delhi Administration

(1) Are Government mow prepared to re-consider the last revised
orders in regard to holidays which were introduced as an experimental
measure and allow .all the holidays which the Secretariat used to emjoy
in 1922 ¢ 1f not, what are the reasons ?

The Honourable 8ir Henry Oraik : (a¢) There was no unifermity in
respect of the holidays observed in the various Departments of the Gov-
ernment of India Secretariat in 1922, but the number of such holidays
and the orccasions on which they were granted were approximately the
same as in the Punjab and Delhi. Saturdays in the months of beptembcr
and October were also observed as holidays.

{b) Thirteen closed and six sectional holidays are observed in. the
Government of India Secretariat as also the last Saturdays of suminer
months in whieh there is no closed holiday (other Saturdays being
observed as half holidays), the number of holidays in the Punjab is 38
and in Delhi 35. In these places the last Saturday of every month may
also be observed as a holiday if the state of work permits,

(¢) The present system was introduced in 1923 on the grounds stated
in paragraph 1 of the Home Department Office Memorandum No. D.
4562-Public, dated; the 20th October, 1923, a copy of which is ir the
Library of the House.

{d) Ten closed and six sectional holidays were originally granted
when the present system was introduced in 1923 and in 1930 they were
ipereased by three closed holidays plus holidays.on the last Saturdays of
the summer months in which there is no othen holiday.

(¢) Economy was one of the grounds for adopting the present svstem
of hahdaﬁ
" (f) Some of the Provincial Retrenchment Committees recommended’
the reduction of holidays in provinoés but the Government of Ividia have
defipite information how far their racammendat;ons were. acwp;tqd by
% G:m,ﬁfnmenj; coww LTI T RES TP S L e
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(g) It wiil be observed from the answer to part (b) of the question
that the position is not as stated by the Honourable Member. ‘

(h) No.

(1) Representations from the Imperial Secretariat Association were
received in 1929 and 1930, asking for restoration of the old scale of holi-
days. Government are not aware that any general discontent now
prevails in the matter. K

{j) and (k). Attached and subordinate offices of the Government .o_f
India whick remain in Delhi all the year round follow the local practice
in regard to holidays. ’

(1) No. Government consider it better to have a smaller number of
real holidays than to have a large number of holidays which for a large
portion of the staff were only nominal, as was the case before the adoption
of the present system.

CoNSTRUCTION OF NEwW RATLWAY STATIONS AT LUHATHAHA AND DUMRA.

612. *Mr. B. B. Varmsa : (a) Are Government aware that the courts
and other offices in the town of Motihari, District Champaran, are to be
shifted to another site in village Luhathaha and at Dumra from Sitamarh
in the District of Muzaffarpore ?

(b) Will Government be pleased to state if new railway stations are
proposed to be constructed at the new places !

The Honourable 8ir Henry Craik : (¢) The Government of India
bhave no’information. The matter concerns the Local Government.

(b) This question will be considered when occasion arises.

DEMAND AND FORFEITURE OF SECURITIES OF NEWSPAPERS.

613. *Mr. 8. Batyamurti : Will Government be pleased to state :

(a) the number and names of the newspapers from whom securities
have been demanded during the last three years ;

(b) the number and names of the newspapers whose securities have
been forfeited ; and

(¢) whether there is any all-India policy in the matter of the
demand and forfeiture of securities from newspapers 1

The Honourable 8ir Henry Craik : (¢) and (b). I would refer the
Ilcnourable Member to statements Nos. ITI and IV. which were laid on
the table in conneetion with the reply given by me to Seth Govind Das’s
short notice questions on the 4th September, 1985.

(¢) T would refer the Honourable Member to the reply given by me
to part (b) of Mr. Avinashilingam Chettiar’s question No. 1389 on the
8rd April, 1935.

Mr. 8. Satyamurti : Since the answer was given on the 4th Septem-:
ber, has there been any demand for securities or forfeiture of securities 1

The Honourable 8ir Henry Oraik : I cannot say that now.

. Mr, 8. Satyamurti : With reference to the answer to part (¢), I am
referred to an earlier statement made. May T know. iis in ‘the iedse of: |
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the Quetta earthquake and comments thereon, have the Government of
India issued, from time to time, or at any time, any circular to Local
Governments laying down an all-India policy in the matter of
demand for securities, or forfeiture of securities from newspapers ?

The Honourable Sir Henry Craik : If the Honourable Member will
refer to the answer to part (b) of question No. 1389, he will find that
also. That answer was as follows :

. ““The Government of India have issued certain general imstructions to Locul
Uovernmeuts in regard to the administration of the Press Act, the general purport
of which was that while the Act should be so administered as to achieve the object
for which it was enacted, care should be taken to see that no undue hardship was
caused in cases in whiech the Local Government were satisfied that the newspaper or
press was not likely to offend against the provisions of the Aet. It was also suggested
that admonitions or warnings should be given in suitable cases, and that editors and
others should be able to obtain advice from an officer of Government if they so
desired.’’

Mr. 8. Satyamurti : Is it part of the instructions of Government
that, whercver Governments are satisfied that there is not adequate or
satisfactory cvidence to go before a Court of law, but where the unfor-
tunate newsraper has incurred the displeasure of Government, the Gov-
ernment ghould proceed under the Press Act, and not prosecute the
newspaper {

The Honourable 8ir Henry Craik : No sueh instructions were issued
ag far as I am aware.

Mr. 8. S8atyamurti : Is it part of the general instructions which have
been issued to Local Governments elassifying presses as friendly and un-
friendly press ¢

(No answer.)

Prof. N. G. Ranga : Who gets the amount forfeited ¥ The Govern-
ment of India or the Loeal Governments ¢

The Honourable 8ir Henry Oraik : I think the Local Governments.

Mr. 8. SBatyamurti : In view of the strong feeling expressed in this
House and outside on the administration of the Press Aet, will Govern-
ment consider, apart from th® repeal of the Press Aect, that the ad-:
ministration of the Press Aect is done in a more humane and in a juster
manner 1

The Honourable 8ir Henry Craik : I think the Act is administered
with great humanity and justice.

Lrrrive oF BaN rroM THE KHUDAI KHIDMATGAR AND OTHER CONGRESS
OrGANISATIONS IN THE NORTH-WEST FRONTIER PROVINCE.

614. *Mr. Mohan Lal 8aksena : (a) Will Government state what
action has been taken on the Resolution pas-ed bv the Legislative Assembly
regarding the lifting of the ban from the Khudai Kbidmatgar and other
Congress organisation in the North-West Frontier Province ¢

(b) Will Government lay on the table a statement showing the names
of the institutions which are still unlawful f '

(¢) Will Government state from which institutions the ban has been
lifted since January-last ? ' C
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. The Honouraeble 8ir Henry Oraik : (a) The Government of India
considered the recommendation contained in the Resolution and decxdei‘

to send a copy of the Resolution and the debates to the Loeal Govern-
ment,

~ (b) and (c¢). I would refer the Honourable Member to item (10) m
the statement 1 laid on the table on the 14th February, 1935, in reply to
his own questions Nos. 272 and 273. The ban has not been removed from
any of the organizations named therein.
Dr. Khan 8ahib : Will the Honourable the Home Member state why
the ban on the Khudai Khidmatgars has not been rewmoved ¥ Can
overnment attribute anything to their behaviour which is against the
law which has caused Government to continue this ban ?
The Honourable 8ir Henry Oraik : That question should be addressed
to the Liocal Government ; it is in their discretion to remove the ban.
Mr. 8 Satyamurti : Did the Government of Indin consider the

Resolution passed by this House and did they come to any conclusion
on that matter §

The Honourable 8ir Henry Craik : Yes, Sir.

- Mpr, 8. Batyamurti : Did they communicate that conclusion to the
Local Government ?

The Honourable 8ir Henry Oraik : I cannot say without looking
at the conmunication addressed to the Local Goverament, hut I imagine
they probably did.

Mr. 8. S8atyamurti : May I take it, therefore, that the Local Govern-
ment were asked by the Government of India not tn remove this ban ?

The Honourable 8ir Henry Oraik : As I said, [ have not got the
letter addressed to the Local Government.

Mr. 8, Satyamurti : Did the Government of Iudia ask the Loonl
Government to remove the ban 1

The Honourable Sir Henry Craik : No, Sir.

Mr. Ram Narayam 8ingh : May I take it that Government stal
maintain their hostile attitude towards the Congress ?

Mr. Mohan Lal Saksena : May I know to what conclusion they
arrived at after considering the Resolution passed by the Assembly t

The Honourable 8ir Henry Oraik : Not to act on it.

Mr. 8, Satyamurti : May I know the reasons why Government con-

cluded that they should not accept the Resolution of this llouse and
remove the ban ?

The Honourable Sir Henry Craik : Those reasons were fally ~iated
in my speech on the Resolution.

RECRUITMENT OF STAFF FOR THE RESERVE BANK oF INDIA.

615. *Mr. Akhil Chandra Datta : (a) With reference to starred
question No. 1150 answered on the -29th March, 1935, will Government:
be pleased to state if they have been informed what arranzements have
been made for the recruitment of staff for the Reserve Bank of. Indin
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over and above the employees transferred from the Currepey Department
nnli the Imperial Bank of ‘India ! '

(b) If so, will Government be pleased to state the time, extent and
manner of such recruitment

The Honourable Bir James Grigg : I would refer the Honourable
?q[ember to the reply given to Syed Ghulam Bhik Na.lmng s question
0. 576 .

leovu oF DisquarrricaTioN FoR ELEcCTIONS ARISING oUT OF CONVIOTION
BY CriMINAL CoOURTS.

616. *Mr. Akhil Chandra Datta : (a) With reference to the speech
of the Honourable the Home Member made on the 11th February. 1935,
on the Resolution regarding removal of disqualification for elections arising
from conviction by criminal courts in certain cases, will the Honourable
the Home Member be pleased to state the general principles which have
been laid down by the Government of India for dealing with applications
in individual cases for the removal of the said disqualifications ?

(8) Will the Hlonourable the Home Member be pleased to state the

views of the different Provincial Governments, regarding the policy to be
followed in dealing with such applications ?

(¢) Have Government considered the desirability of taking such
steps as may  be necessary for removal altogether of the provisions for
such disqualifications under the new constitution ?

(d) Have Government formulated their policy with regard to the
statutory rules to be enacted on the question of such disqualification under
the new constitution ¥ If so, will Government state it ¢

(e) Have Government considered the desirability of making a dis-
tinction between persons convicted in connection with ecivil disobedience
movement and other prisoners in the matter of the said disqualification t

The Honourable 8ir Henry Craik : (¢) and (b). The general princi-
ples to which T referred were laid down for the guidance of Local
Goveraments in view of the situation at the time and wers not intended
to be of universal application. The situation was that Government
anticipated that there would, at the gemeral election which was then
approaching, be a considerable number of candidates who were dis-
qualified on account of convictions in connection with the Civil Dis-
obedience Movement, and the main principle was that when there was
nothing more agains_t a candidate than such a conviction the disquali-
fication should be removed, provided that the candidate was not at the
time still in jail. I should, however, like to emphasise the fact that

_the procedure followed last year was desigaed to meet a particular
situation, and that under sub-rule 2 of Rule 5 of the Legisiative Assembly
ectoral Rules each application must be considered individually on the
merits and that the Local Government has - power to re jeet an applica-
tion without reference to the Governor Gemeral in Council.

60) and (d).- I invite the Honourable Member s attention to the
provisions contained in sections 26 (1) (e) and 69 (‘]) (e) of the Govern-

ment of '[nd,t_g: Act, 1935, L ogm
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(e) Under the provisions quoted above power is given to the Governor
General or the Governor, as the case may be, to reduce the period of dis-
qualification at his discretion, and Government consider it impracticable
to make a distinction on the lines suggested. :

Issue PrICE OF THE LATEST RUPEE LoaN.

617, *Mr. 8. 8atyamurti : Will the Honourable the Finance Member
be pleased to state :

(a) whether his attention has been drawn to the editorial comment
in the Indian Finance of the 3rd August on the issue price
of the latest Rupee Lioan of Rs. 15 crores ;

(b) the reason why the issue price was fixed at Rs. 96-6-0 ; and

(c) whether this has not entailed a loss of Rs. 373 lakhs to the.
taxpayer 1

The Honourable Sir James Grigg : (a) Yes.

(b) The issue price was fixed with reference to the market conditions
obtaining at the time of issue, and after obtaining the best advice which it
was open to me to obtain.

{¢) No.

Mr. 8. Batyamurti ;: With reference to the answer to clause {3), may
I know whose advice was obtained in fixing the issue price at Rs. 96-8-0 ¢

The Honourable 8ir James Grigg : No, Sir ; that is a domestie
matter.

Mr. 8. S8atyamurti : Was any expert consulted at all, except the
Honourable Sir James Grigg ¢

The Honourable 8ir James Grigg : Yes, Sir,
Mr. 8, Satyamurti : How many were consulted !

The Honourable 8ir James Grigg : I cannot say, but quite a
number.

Mr, 8. S8atyamurti : Indian or British ?
The Hononrable 8ir James Grigg : Both.

Mr. 8. Satyamurti : And did they all agree at fixing the priee at
Rs. 96-8-0 ¢

The Honourable Bir James Grigg : Yes, Sir.

Mr. 8. Satyamurti : With reference to the answer to clause (e¢),
was there any loss at all, and, if so, what was the loss ?

- The Honourable Sir James Grigg : No, Sir.

Mr. 8. S8atyamurti : Whose opinion is that ¥ Is that the Honourable
the Finance Member’s own opinion, or is it based on any expert advice

The Honourable 8ir James Grigg : Mine, and all informed opinion.

Mr. 8. Satyamurti : May I know what is the informed opinion
except the British one ?

The Honourable Sir James Grigg : As T said. all informed opinion.
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CoxnTtrACT POR THE CoNsTRUCTION OF THE NEW HOWRAH BRIDGE.

© 618. *Mr. 8. Satyamurti : Will Government ‘be pleased to state :

(a) whether their attention has been drawn to the commert on the
coustruction of the new Howrah Bridge under the heading
“ (five Street Gossip ’’ in the Indian Finance, Calcutta, of
3rd August ; - _

(b) whether the Government of India have been consulted in this
matter ; and

(c) whether the contract for this great work will be given in
India ; if not, why not ¢

The Honourable Sir Muhammad Zafrullah Khan : (a) Yes.

(d) No.

(¢) 1 am unable to make a guess. The Homourable Member is re-
minded that under section 5 of the Howrah Bridge Act, 1926, the matter
is statutorily within the competence of the Howrah Bridge Commissioners,
subject to the approval of the Local Government.

Mr. 8. Satyamurti : Is it a fact that Herr Hitler has approached
the Port (‘lommissioners with an offer to take this eoniract on condition
that he will spend all the money in India ?

The Honourable 8ir Muhammad Zafrullah EKban : I believe, Sir,
there is a question put down with regard to that matter, and, when that
is reached, a reply will be given. '

Mr. 8. Satyamurti : Have the Government of India been kept in-
formed of the progress of this matter by the Port Commissioners at
Calcuits ¢

The Honourable 8ir Muhammad Zafrullah Khan : I do not under-
stand what the Honourable Member means by progress in the matter.
Does he mean as to what tenders were received and what those tenders
were, and so on

Mr. 8. Satyamurti : The progress of all matters connected with the
construction of the new Howrah Bridge.

The Honourable 8ir Muhammad Zafrullah Khan : The matter stands
thus. Tenders were invited and they were put in with the Consulting
Engineers in London ; and, naturally, nobody else outside could have
any information as to what those tejnders were.

Mr. 8. Satyamurti : In view of the very great national importance
of this great work going to India, if possible, may I know if the Govern-
ment of India will press the view on the Port Commissioners of Calcutta
and see that this work does not go out of this country ¢

The Honourable 8ir Muhammad Zafrullah Khan : As T have already
said in my reply, the matter lies between the Howrah Bridge Commis-
sioners and the Local Government. The Government of India do not,
direetly at any rate, come into the picture at all.

Mr, 8. S8atyamurti : But will they advise the Local Government that
in the interest of the national economy of this country, this contract
ought not to go out of this country f
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"‘The Honcurable #iir Muhammad Zafrullah Khan : I do not think
Government would be justified in giving instruetions of that kirid with
regard to this matter to the Local Government,

'ENQU'LBY INTO THE ALLEGATIONS OF DISCRIMINATIONS BETWEEN INDIANS

AND EUROPEANS IN THE MATTER OF RESCUE AND SALVAGE OPERATIONS
IN QUETTA.

619. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to the resoiution of
the Working Committee of the Indian National Congress
passed on the 1st August, 1935, at Wardha, opining that
many more persons under the debris in Quetta alter the
earthquake could have been rescued, if digging operations
had been undertaken on an adequate 'scale and had not been

stopped after two days, and if the help offered from the
public had not been rejected ;

(b) whether they examined the position from this point of view
and what their conclusions are ; and

(e) whether they propose to conduct an enquiry into the allega-
tions of discriminations between Indians and Europeans in
the maiter of rescue and salvage operations ; if noi, why
not ¢

Mr. G. R. F. Tottenham : (a) Yes.

() and (¢). The Honourable Member’s attention is invited to Chapter
1V of the pamphlet ‘‘ The Quetta Earthquake, 1935 *' and to the record
of the debate on the Resolution which was moved by Mr. P. 8. Kumara-
swami Raju in this House on the 19th September, 1935.

Mr. 8. Satyamurti : With reference to clause (¢), may I know if
Government have examined this matter with all relevant expert opinion
which they have obtained, aml they are satisfied that no more persong
could have beep saved if the dlggmg operations could have been
eontinued on an adequate scale, beyond the date and hour at which they
were stopped *

Mr. G. B. F. Tottenham : Yes, Sir ; that shotild have been olivious
from the replies that we gave in the course of the Resolution which
was discussed last Thursday.

Mr, 8. Satyamurti : T am asking whether any expert inquiry was
made by Government with the help of people who know something
ahout what they are talking, to be satisfied that nobody could have been
saved if the operations had been continued ?

The Honourable 8ir Henry Oraik : Yes.

Mr. 8. Botyamnrti : Who was the expert !

The Honourable 8it Henry Craik : Mr. Hogg.

TRANSFER OF THE CIVIL AND MILITARY ADMINISTRATION OF GILGIT To THE
GOoVvERNMENT OF INDIA.

620, *Mr. 8. Batyamurti i Will Government he pleased to state ﬂ')@
financial implications of the transfér of the civil and military administra-
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tive control of Wazarat of Gilgit Province of Kashmir State from the
Kashmir Durbar to the British Government ? B

Mr. J. G. Acheson : Attention of the Honourable Member is invited
to the reply given on the 13th September, 1935, to his question No. 338.
As T stated then in reply to a supplementary question, a saving of nearfy
Rs. one lakh is anticipated.

Mr. 8 Satyamurti : Is any payment made by the Governmeat of
India to the Kashmir State for this transaction ?

Mr. J. G. Acheson : No, Sir.
STATEMENTS LAID ON THE TABLE.

Information promised in reply to starred questions Nos. 1554, 1555, 1556, 1557
and 1558 asked by Mr. S. Satyamurti (on behalf of Pandit Sri Krishna
Dutta Paliwal) on the 5th April, 1935. '

ISXPERIENCE REQUIRED FOR RUNNING EXPRESS AND MarrL TRAINS oN THE EasT
InDIAN RATLWAY.
1554. The Agent, East Indian Railway, reports :
(a) There is no rigid rule to this effect.

(b), (¢), (8) and (e). Promotion to the relieving guard’s cadre is pririurily &
matter of selection and seniority is not the only deciding factor.

ProMorioN TO THE RELIEVING GUARDSHIP ON THE EAST INDIAN RAILWAY.

1555. The Agent, East Indian Railway, reports :
(o) The normal line of promotion to the relieving guard’s cadre is as under :

QGunner Guards. Guards Grade II. Section Controllers.
t l Gl‘ldj II.

+—
Guard tj}rada I or
Pilot Guard.

I
Relieving Guard.

(b) Not normally.

(o) As stated in reply to parts (b) (c), (3) and (e) of guestion No. 1554, promo-
tion to the relieving Guard’s cadre is primarily a matter of selection and seniority is
not the only deciding factor.

(@) and (e). There has been ome case recently on the Asansol division. Orders
have already been issued that the normal line of advancement given in reply to
part (a) is to be followed.

“B” GrADE CONTROLLERS PROMOTED TO RELIEVING GUARDSHIP ON THE
" East INDIAN RamLway.

1556. (a), (b) and (o). The Agent, East Indian Railway, reports that the depas-
ture from the normal avenue of promotion referred to in the anawer to this question
has, as stated, been met by the issue of orders that the normal avenue of advance-
ment is to bp followed. ‘The Hodourable Member’s attetion in invited to thé reply

to part (d) of quéstion No. 1555.
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(d) The Agent, East Indian Railway, reports that the orders in question are that
promotion to the relieving guard’s cadre is primarily a matier of selection subject to
the line of advancement indicated in answer o question No. 1665 (a) normally being
followed.

INTERVIEW FOR PROMOTION OF “‘ B’’ GRADE GUARDE ON THE EasT INDIAN
RatLway.

1557. (@) As no specific cases have been quoted by the Honourable Member,
Government are unable to obtain the necessary.information.

(b) The attention of the Honourable Member is invited to the reply to part (a)
of question No. 1555, which gives the normal line of promotion to the relieving guard’s
cadre. The Agent, East Indian Railway, reports that promotion from grade II to
grade I also depends on the candidate’s qualifieations and suitability with due regard
to the fact that grade I of guards is the main source of supply from which higher
grade assistant station masters and yard masters are obtained.

PROMOTION OF CERTAIN CONTROLLERS ON THE EasT INDIAN RaAILwaY TO
RELIEVING GUARDSHIPS.

1558. (@) and (b). Presumably the Homourable Member is referring to grade II
Bection Controllers. If so, his attention is invited to the reply to part (d) of question
No. 1555 and the replies to parts (a) to (d) of question No. 1556.

(¢) The Agent, East Indian Railway, reports that if by ¢ practice ’ is implied a
systematic departure from the orders mentioned in answer to question No. 1556, part
(@), no division is implicated

(d) No.

(¢) The Agent, East Indian Railway, reports that the Divisional Buperintendent
enquires into all genuine grievances requiring his intervention and attends to such
appeals as may lie to him under the rules.

Information promised in reply to unstarred questions Nos. 313 and 314 asked by
Dr. N. B. Khare on the 9th April, 1935.

GRANT OF CERTIFICATES TO GUARDS BY TEE DisTrICT MEDICAL OFFICER OF
THE MORADABAD DivisioN, EAsT INDIAN RAmLway.

313. The Agent, East Indian Railway, reports :

There is no such case on the Moradabad Division. It would appear however that
the question refers to the case of ez-guard E. I. Pearce the circumstances of which are
as follows :

Mr, Pearce was injured on duty on 23rd February, 1933. On the 17th June,

1933, the District Medical Officer, Moradabad, issued a certificate that Mr. Pearce was
un'ﬂt for further service in the following terms :

¢¢ Physically unfit and permanently incapaciated for further Bailway service on
account of possible ununited fracture of Medieal Malleolus and defective
movement of right ankle joint, He is fit for a job of sedentary
nature ”

and stated in his covering letter as follows :

¢ T am herewith sending M 28 in favour of Guard E. L. Pearce, as I do net
think he will ever be fit for a job involving running duties.’’

On receipt of this District Medical Officer, Moradabad, was asked what he meant
by ** Running duties ’’ to which he replied on "the 20th Jm, 1033, as follows :

¢ T mean by running duties, any duties imvolving walking about.’’

Itmnbamﬂmtthemmunedmaloﬂurdﬁmtmmdhnnﬂgmalmrﬂl
cate but only explained what he meant by the term ‘‘ running ‘dukies’’,
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() Bugesrd.E. L. Pearce was exaniined by a Medical Board at the East Indian
Railway Headquarters on the 28th July, 1933.

(§) This was after orders of discharge had been issued.

() No resommendation for leave to be granted to Mr. Pearce was made by
the Medical Board.

(#é) No.

(b) As stated above the District Medical Officer recommended Mr. Pearce for &
scdentary job. The possibility of utilizing Mr, Pearce’s service as an Assistant
Btation Master or in the control in the event of & vacancy arising, were fully con-
gidered but as it was not comsidered that he could fill such posts efficiently and ss
there was no other posts of a sedentary nature available he was discharged.

(¢) The Medical Board which examined Mr. Pearce on the 28th July, 1933, did
not recommend leave to Mr. Pearce but suggested he might appear before a board
after nine months to show that he was fit for duty.

Mr, Pearce was due no leave.

(d) The finding of the Medical Board was that there was evidence of the
seibility of a fracture and that he was unfit for the duty of a guard or any other
uty that might necessitate rapid movement in order to avoid moving trains or w
or any duty which would keep him on his feet for prol periods. They found
that the disability- was due to the accident which oceurred in the course of guard
Pearce’s duty but. held that his refusal to undergo the treatment advised by the
Burgeon-in-charge, King George’s Hospital, Lucknow, was unreasonable,

(¢) When an employee is declared permanently incapaciated for further Railway
service it clearly means that he cannot serve the Railway in any capacity whatsoever ;
whereas if he is not fit for duties involving walking about he can still be retained in
the service provided that he can be given a post the duties of which do not require
him to move about, i.e., he conld be employed as a typist, signaller, clerk, ete., provided
that the employee possesses the necessary qualifications and ability for the post,

INCREMENTS TO STAFF IN THE MORADABAD DivisioN, East INDIAN RaTLWAY.

314. (a) Reply to the first part of the question is in the negative. It may,
however, be added that the Agent, East Indian Railway, reports that he now finds that
an error crept in the information furnished in reply to parts (d) (i) and (ii) of
question No. 921 asked by Mr. 8. C. Jog on the 30th August, 1934. The inerements
of the four ticket collectors referred to in the previous reply were stopped on aceount
of their failure .to pass the triennial examination in ticket collectors duties and not
on account of their failure to pass the goods aecounts examination.

(b) Yes, in aceordance with the executive orders issued by the Railway Board
qualifieations in * First Aid ' are obligatory in the case of running staff other than
those who are not required to be literate and for supervising staff in all workshops and
running sheds. Buch qualifications are not obligatory for staff already in service
but the possession of such qualifications by staff already in service prior tv the issue
of the orders are taken into consideration in selection for promotion. The diseretion
was, however, left to the Railway Administrations to decide which other staff should
be retained in First Aid.

_(¢) Any employee possessing the necessary qualifications and who is otherwise
eonsidered suitable for the post of a Station Master of a flag station may be posted
there irrespective of whether he was recruited as ar Assistant Station Master or
not.

(d) The Agent, East Indian Railway, reporis that the Rules for reeruitment and
training of out-door elerks under transportation staff and coaching and goods clerks
under Clommereial staff which are contained in the Rules referred to in the question
are applicable to relieving clerks.

(e) As already stated in reply to part (a) of question No. 821 asked by
Mr, 8. C. Jog on the 30th August, 1934, Fondamental Rule 24, prescribes that an
inérement. shall ordinarilv be drawn as a matter of eourse unless it ia withheld. An

L237LAD p
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increment is withheld if the service is not &iaprévui, i.e., if the conduct of an oniployet
has not been good or his work has not been satisfactory. An increment may also be
withheld by a competent authority for good and sufficient reasons.

" (f) Government are informed that on the East Indian Railway where an examina-
tion is prescribed for a particular category of staff, promotion to suech a category
must necessarily depend on the passing of the examination. The fact of an employee
qualifying for increments for his own seale or grade does not necessarily determine
his fitneas for promotion to another grade for which he may not be qualified. .

(g) 1f the Honourable Member will specify the Rules to which he is referring
I shall attempt to frame a reply.

(h) Firemen as Shunters.
Shunters as Drivers.
Drivers as Assistant Bunning Bhed Foremen.

(%) (j) As already stated in reply to parts (d) (#i) and (iv) of question No. 921

asked by Mr. 8. C. Jog on the 30th August, 1934, the practice (which was found to
be incompatible with the Rules) had been that the locomotive running staff officiatin,
in higher grade were not granted increments. The date from and the manner in wlnei‘
this practice came to be adopted cannot be traced at this distant date.
- (k) The Agent, East Indian Railway, reports that the practice referred to im
part (i) was reported by the Divisional Buperintendent, Lucknow, who was of the
opinion that it should be changed. The matter was dealt with by correspondence and
was ultimately decided by the Agent. There is no report on the subject.

(1) 1st September, 1934. _
(m) It is not clear what sanction is referred to by the Honourable Member.

foll (n) The old Oudh and Rohilkund Railway scales of pay of drivers wure as
ows :

_ Beale IV. Seale III. Scale I1. Scale I..
Rs. Ra. Rs. Ras.
1st Year .. 140 p.m. 116 p.m. 35 p.m. 80 p.m.
2nd ,, .. 150 ,, 125, 37 .. 2 .,
3d .. | 1860 135 3% 34
4th - 170, 145 ,, 43 38 .
5th  ,, .. | 180 155 47 2 ,
6th ,, | 190 165, 62 ,, 47
Tth ., | 200 175 60, 65 .
8th ,, .. | 210 175 60 ., 65 .
oth .| 220 0 . es .
W0th .| 220 70 e
Bpecial .. .. .. .. | *230 ,, 180 ,, ..

(o) and (g). In accordanee with the practice referred to in reply to parts (i}
and (j) above the staff were not eligible for increments and the question of earning:

“After two years satisfactory service on the next lower grade.
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such increments did not therefore, arise. As already stated the practice was not
eomipatible with the rules and the Agent on re-consideration of the matter decided to
re-fix the pay of the staff from the 1st September, 1934.

(p) The Honourable Member is referred to Fundamental Rules 27 and 35.

(r) No.

(8) It is not the policy of the Government to give retrospective effect.

(t) Rule 31 is as stated in the question. As regards the reasons for not grant-

ing the increments the Honourable Member is referred to reply given to parts (i),
(#), (0) and (g) above.

(u) The reply to the first part is in the negative. As regards the latter part
the Government adhere to their policy of not making payments with retrospective
effect.

Information promised in reply to unstarred question No. 34 asked by Mr. V. V
Gire on the 9th September, 1935.

MANUFACTURE OF LocoMoTIVE BoILERS IN Rar.way WORKSHOPS.

Boilers of the type recently built at Ajmer have never as yet been imported and
therefore an accurate price comparison cannot be given.

Information promised in reply to unstarred question No. 52 asked by Khan Sahib
Nawab Siddique Ali Khan, on the 9th September, 1935.

VACANCIES IN THE ENGINEERING DEPARTMENT OF THE GREAT INDIAN
PENINSULA RATLwWAY.

The Agent, Great Indian Peninsula Railway, reports :

(a) Rixty posts have been abolished on the permanent subordinate cadres of the
Engineering Department. These posts were unfilled for periods ranging from one to
BiX years.

(b) The amalgamation of the construction and maintenance branches, and the
eurtailment of works and other measures have caused an excess of permanent posts,
which have not been filled since they fell vacant and have now been abolished.
Temporary staff against the lump sum provision may be given permanent appoint-
ments when posts still required on the permanent cadre become vacant, but they may
he discharged previously owing to further reduction of work.

(¢) No.
(d) As regards the Mechanieal, Transportation and Traffic Departments, the
answer is in the affirmative, but as regards the Engineering Department—Technical

staff, except Permanent Way Inspectors and Bridge, Signal and Interlocking Inspectors,
the answer is in the negative as they can rise to Rs. 875

t in special circumstances leave vacancies of Superior Service

(¢) Yes—except in ¢ . : ;
officers are filled by Superior Bervice officers provided as a laave reserve. Suborlinates
arg however promoted to officiate in Lower Gazetted Serviee leave vacancies.

Information promised in reply to parts (c), (d) and (e) of unstarred question No. 57
asked by Mr. V. V. Giri, on the 9th September, 1935. :
APPOINTMENT OF EMPLOYMENT OFFICERS ON STATE RarLways.
(o) No 'emp]oyﬂgnt‘pﬂepr'ha{_- been appointed in the electriéal department. ' sv

(@) Grievances of the staff are put up by the foremen and chargemen eoncerned
or by the head of the office to their district officers who decide those grievances which

L23TLAD »8
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are within their powers. Grievances which are outside the powers of the distriet
officers are forwarded to the Chief Electrical Engineer after proper emquiry into the
easo by the officers, together with their recommendations for necessary action.

The establishment matters of the district staff of the electrical department are
dealt with by the District Electrical Engineers with the agsistance of the assistant
electrical engineers. Where no district electrieal engineer has been posted, this is dome
by the Assistant Electrical Engineer in charge.

(¢) Does not arise.

Information promised in reply to starred question No. 374 asked by Pandst Srs
: Krishna Dutta Paliwal on the 16th September, 1935.

WANT OF A BRIDGE AT THE RAILWAY CROSSING NEAR THE AGRA CANTONMENT
STATION ON THE AGRA-JOGNAR Roap.

(a) Yes.

(b) Government are informed that no undue hardship is caused thereby, as the
shunting operations which interfere with the road are so regulated that the gates
are opened for road traffic every 10 minutes.

(¢) and (d). Requests for an overbridge were received by the Railway Administra-
tion both from the District Board of Agra and from the United Provinces Govern-
ment in 1927, but the matter was dropped by those authorities, when it was explained
to them that they would have to share the cost.

(¢) Government are informed that no such action has been taken. '

.

(f) Government consider that n-o action is called for in view of the circumstances
explained in (b) above.

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly : Sir, the following Message has been
received from the Council of State :

‘I am directed to inform you that the Couneil of State has, at its meeting held
on the 21st September, 1935, agreed without any amendment to the following Bills

‘which were passed by the Legislative Assembly at its meeting held on the 16th
Beptember, 1935, namely :

) 1. A Bill further to amend the Indian Army Aet, 1811, for certain purposes ;
v 2. A Bill to supplement the Central Provinces Courts Aet, 1917 ;

3. A Bill further to amend the Provincial Small Cause Courts Aet, 1887, for a
certain purpose ; and

v 4. A Bill further to amend the Provincial Imsolvemey Act, 1920, for a certain
¥ purpose.’’

THE INDIAN COFFEE CESS BILL.
The Honourable 8ir Muhammad Zafrullah Khan (Mcmber for Com-
12 Noox.  merge and Railways) : Sir, T rise to move :

‘‘ That the Bill to provide for the creation of a fund for the promotion of the
eultivation, manufacture and sale of Indian coffee be taken into consideration.’’

‘Sir, as T said on the occasion when I asked for leave to introduce the
-Bill, this Bill is bcing put forward at the request of an overwhe!miag, mim-
"ber of tlwose who are interested in the coffee planting indusiry in India.

Sy
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The principle of this Bill has already been accepted and given effeet to in
measures like the Cotton Cess, Tea Cess and Lac Cess Acts, .and the prin~
ciple is that Government, where they are satisfied that there is an over-
whelming demand on the part of a certain interest to help them, to help
themselves by means of legislation, would undertake legislation to tihat
effect provided such legislation is not likely to affect injuriously any of
the interests concerned. In this particular case, Government are satisfied
on a census taken of the views of coffee planters in India that the demand
is supported by over 80 per cent. of the coffee planters, and also, that _1!
their wishes are given effect to in this connection, they are not likely in-
juriously io affect either the coffee interests or any other interests. The
amount of duty that is proposed in this Bill is one rupee per ewt., but
the intention is that to begin with the rate of duty should not exceed eizht
annas per ewt. The object is that the sum collected from the imposition
of this duty should be devoted, mainly, to begin with, to propazanda out-
side India for the purpose of encouraging sales of Indian coffee.....

An Honourable Member : Qutside India ¢

The Honourable 8ir Muhammad Zafrullah Khan : [ said mainly
outside India ; as a matter of fact the object is that sales of Indian coffee,
in competition with Kenya coffee, should be encouraged, »s figures show
that there is a good deal of propaganda being carried on by the Kenya
eoffee planters on behalf of their coffee, and that propagunda is begzinning
to have effect and Kenya coffee is beginning, at the expense ol the Indian
coffee, to increase its sales in foreign countries. As I have submitted
there is not much controversy with regard to the object of this Bill so far
at least as the coffee planting interests are concerned. Those interests are
coniined to the Madras Presidency, Coorg, and the states of Mysors,
Cochin and Travancore. All five administrations, that is to say, the Gov-
ernments of Madras and Coorg and the Governments of the States of
Mysore, Cochin and Travancore, are unanimous in requesting the Govern-
ment of India that this legislation should be undertaken ; and, as I have
elready said, apart from the Governments and administrations concerned
the coffee planters themselves have come up to the Government of India
on repeated occasions that this piece of legislation should be put forward.
As a perusal of the Bill will show, it is proposed to set up under clause 4
of the Bill a Coffee Cess Committee to administer the fund which would
be available to the committee as a result of the imposition of this cess for
the purposes set out in the Bill.

I may be permitted to dwell a little longer over clause 4. Perhaps
Honourable Members might be interested to hear how the membership of
this committee is likely to be composed so far as the various interests
aftected are concerned. Clause 4 proposes that this commiitee shall have
20 members : five of these members shall be nominated by tho Govern-
ments and administrations econcerned, that is to say, one each by the Gow-
ernmernits of Madras and Coorg and one each by the -Government: of
Mysore, Cochin and Travancore. Eleven persons represenling the coffee
growing industry will be nominated as follows : three to he nomin:ted by
the Mysore State : a little over half of the area under cofice lies in the
Mysore State and it will thus be realised that Mysore is not being given
more representation than it actually deserves on that basis. Two persons
to be nominated by the Local Governments of Madras and Coorg, res
pectively ; and it is expected that these nominations by the Governments
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of Madras and Coorg will be made in order to secure representation for
unassociated planters, that is to say, those who are not members of the two
associations to whom representation is given under the two following sqbr
clauses : three persons to be nominated by the United I’lanters Associa-
tion of Southern India ; three persons to be nominated by the Coifee
Growers’ Association : that makes up 11 plus 5 ; 16. The remaining four
are to be distributed as follows. Three persons representing trade in-
terests, nominated by the Governor General in Council, and one person
representing the Imperial Council of Agricultural Research, nominated by
the Governor General in Council. That is how it is proposed that this
committee should be made up.

I have tried to form some idea as to how the members of this com-
mittee would be distributed as between Indian and European interests.
So far as the number of coffee planters is concerned, and I believe also, so
‘far as the area under cultivation is concerned, both the uiumber and the
area on the Indian side is larger than on the European side ; that is 1o
say, there are a larger number of Indian planters of cofiec as against
Europeans and there is a larger area owned by Indian planters than by
European planters ; and I anticipate that the nominations to this com-
mittee from that point of view would work out somewhat as follows : 1
have here both the minimum figures which we antieipate would go to
pariicular interests, and also the maximum figures which we anticipate
might go to particular interests. Beginning with the first category, five
perscns representing the agricultural departments of the Local Govern-
ments of Madras and Coorg and the States of Mysore, Cochin and Travan-
core, we think that almost always all these five members are likely to be
Indians : but on the other hand it is possible that oecasionally one of them
might be a European. So that the distribution is likely to be five Indians
against no Europedns or four Indians as against one Wuropean. UUnder
the se¢cond head, sub-division A, three persons nominated by the Mysore
Qovernment,—we are anticipating that all three will be lndians, but we
are willing to base our calculations on the basis that it might be that
occasionally two would be Indians and one would be European. Two
persons nominated by the Local Governments of Mysore and ('oorg,—us
1 have already said, this representation would go to the unassociated
planters, almost all of whom are Indians, and, therefore, hoth these seats
would go to Indian planters. Three persons nominated by the United
Planters’ Association of Southern India,—I think I am right in anticipat-
ing that two of these will be Europeans and one will be an Indian, and the
same With regard to the three to be nominated by the Coife: Growers’
‘Asgocigtion. Out of three persons representing trade interests to be
nominated by the Governor General in Council, to begin with at any rate,
it might be that two might be Europeans and one Indian, although we
hope that later on this might work out more to the advantage of Indian
interests, and the person to be nominated by the Impevial Agricultural
Research might be a European or an Indian,—one could not say how it is

ely to go, it might be either one or the other. On this caleulation, Sir,
when the representative of the Imperial Agricultural Reseprch s an
Indian, the representation would work out as 14 Tndians and six
ropeans, and it is a most advantageous proportion for Indian interests.
If he happened to be a European, then the figures would he 13 and seven.
On the other hand, the least representation that is likely to go to Indians

wat ’ .
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on the basis that I have put forward, and even supposing that the rep:
sentative of the Imperial Agricultural Research was awo a European,
would work out at 11 and nine, but I anticipate that it will really never
EI‘: Jower than 12 and eight, wnat 1s to say bu per cent. to 4U per cent. 1

ought perhaps it might be helpful to Members if they knew how, so far
at any rate as an esumate could be made at the present moment, this
representation was likely to work out.

There is one matter with reference to clause 3 that I might explain
at this stage. A reading of clause 3 would show that if this clause were
applied in the form in which it stands and in which it is likely to form
part of the Act, coffee exported from British India into any of the States
wlho are coming into the scheme, that is to say, Mysor2, Cochin and
Travancore, or coffee exported from one of these States to another, would
be liable to the cess, but that is proposed to be rectified by notifications
under section 23 of the Sea Customs Act, so that there is no cess levied
upon coftee which is exported from British India into any of the States,
or exported from any of the States into British India, or exported from
any oi the States to another State. That is proposed to be done for the
reason that if subsequently any of the States for any reason wanted to go
out ol the scheme, that could be set right by cancelling the notification so
far as it affected that State without having to come np for amendment of
the Act on that point.

Pandit Lakshmi Kanta Maitra (Presidency Division : Non-Muoham-
madan Rural) : Have these three States agreed to join the scheme ?

The Honourable Sir Muhammad Zafrullah Khan: Yes, as I have
said, this Bill is supported by the unanimous request of the five Govern-
wments concerned, namely, Madras, Coorg, Cochin, Mysorz and Travancore.

Then, the only other matter to which I need allude at this stage is
that the Bill is proposed to be confined in its operations to British India,
except Burma. That, Sir, is being done at the express request of the Gov-
ernment of Burma. They were approached in the matter, and their wisbes
were ascertained as to whether they would wish to come within the scope
of this Bill, and they said that inasmuch as there were only small arcas
under coffee cultivation in Burma and the exports of coffec from Burma
were negligible,—the quantity produced in Burma is consunied in Bnrma
itself, they would wish to be left out of the scheme, and it was in defer-
ence to their wishes in the matter that they have beeu excluded from the
operation of the Bill. If they were in the scheme, the sitnation would be
this. The cess would be levied upon any coffee exported from DBurma,
and then it would not be a matter whether it was their own coffee or it
was Indian coffee exported from India. Now thet they desire to be left
out of the scheme, the scheme would work out in this manner, that any
coffee that goes out from India to Burma would be subject to the cess,
and il Burma wishes to export any coffee from Burma, it would go ces
free. These are the only observations that I think I need make at this

age, und I hape that the Bill would commend itself to all sections of this
.Honse. and that its passage will not be delayed, for this reason, that th
export season of coffee begins somewhere about the end of November, s.n3
‘this demand for the levy of a cess is now mearly two years old. . 1f this
Bill were not passed now and the cess could not be levied at the latest
ahout the middle of November, one more season would bLe lost,"and thé
BRill will be entirely mseless for one year, and as all the interests eon-
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cerned are anxious that these funds should be available as early as pos-
sible for the purposes set out in the Bill, I hope the passage of the Bill
in this House will not be delayed. Sir, I move.

Pandit Lakshmi Kanta Maitra : On a point of information, Sir. I
shall be thankful to the Honourable Member if he will let us know
whether the propaganda on behalf of the Kenya Government, to which
he has made reference, has had any direct appreciable adverse effect
on Ilndian trade, and, if so, to what extent. Is the Honourable Member
in a position to give us some figures as to how the Indian coffee trade
has been affected by the Kenya propaganda ?

The Honourable Sir Muhammad Zafrullah Khan : | do not know
whether the Indian coffee trade has been entirely affected by that, but
cerlainly that has some share in it. Four years ago,—L am giving
rough figures,—the export of coffee from India was 292,000 cwts. and
odd. It has now fallen in the last three years to 140,00 ewts. and odd.
I thinic these are more or less approximately correct.

Pandit Lakshmi Kanta Maitra : Is it 142,000 cwts. ?

The Honourable Sir Muhammad Zafrullah Khan : From 292,000
ewts. and odd to 140,000 and odd.

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

‘¢ That the Bill to provide for the creation of a fund for the promotion of the
eultivation, manufacture and sale of Indian coffee be taken into consideration.’’

There are notices of amendments standing in the names of Messrs.
Nilakantha Das, Avinashilingam Chettiar and U Thein Maung, and
Pandit Nilakantha Das has another amendment in sub-clause (2) of
clause 8. The Chair proposes to ask the Honourable Members, who have
given notice of amendments, to move their amendments formally, end
then there will be a discussion on the motion before the House and on
these two amendments......

Pandit Nilakantha Das (Orissa Division : Non-Muhammadan) :
Sir, 1 'want to suggest that these two amendments may be moved
separately, because, one amendment is for circulation and another is for
reference to a Select Committee.

Mr. President (The Honourable Sir Abdur Rahim) : The Chair
finds that the Honourable Member has not given the date by which
opinions have to be received. By what date dees he want the opinions
to be received ¥ He merely says that the Bill be circulated for the pur-
posc of eliciting oplmon thereon,—by what date ?

Pandit Nilakantha Das : With your permission, Sir, T may add J,i

now, by the 15th of January 1936. My amendment will then read as
!ollows :

‘¢ That the Bill to provide for the creation of a fund for the promotion of tlu
enltivation, manufacture and sale of Indian coffem be circulated for the pu.rpose ot
did‘hngopimonther.on bythe].5tho£Ja.nuary 1936.”"

- 8ir, 1 move it Y IR

i
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Mr. President (The Honourable Sir Abdur Rahim) : Then the
Honourable Member’s amendment is :
‘¢ That the Bill to provide for the creation of a fund for the promotion of the

cultivation, manufacture and sale of Indian coffee be ecirculated for the purpose of
eliciting opinion thereon by the 15th of January, 1936.”’

What is his next amendment

Pandit Nilakantha Das : My next amendment is for refcrence to a
Seleet Committee,

Mr. President (The Honourable Sir Abdur Rahim) : Mr. Chettiar
has also given notice of it.

Pandit Nilakantha Das : I shall only think of moving it, if my first
amcndment fails.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has not given the names of Members of the Select Com-
mittee.

Pandit Nilakantha Das : Yes, I have given the names, they are prac-
tically the same as those given by Mr Chettiar.. ...

Mr. T. 8. Avinashilingam Chettiar (Salem and (oimbatore cum
North Arcott : Non-Muhammadan Rural) : I might explain, Sir, that I
guve the amendment in the names of both of us, and the list of names of
members of the Select Committee was also given in the names of both of
us.

Mr. President (The Honourable Sir Abdur Rahim) : Very well.
The Tlonourable Member’s second amendment is an alternative amend-
ment. In the opinion of the Chair, it will be better in the circumstances.
and much more convenient if Mr. Avinashilingam Chettiar moves the
second amendment.

Mr. T. 8. Avinashilingam Chettiar : Sir, I move :

‘‘ That the Bill to provide for the creation of a fund for the promotion of the
eultivation, manufacture and sale of Indian coffee be referred to a Belect Committee,
consisting of the Honourable 8ir Muhammad Zafrullah Khan, Dr. F. X. DcSouza,
Dr. B. D. Dalal, Mr. Pradyumna Prashad Singh, Mr. F. E. James, Mr. H. A. Sathar
H. Essak Bait, Mr. Umar Aly Bhah, Dr. P. N. Banerjea, Mr. Mohan Lal Saksena,
Mr. Bamuel Aaron, Mr. B. B. Varma, Prof. N. G. Ranga and the Mover, and that
the number of members whose presence shall be necessary to constitute a meeting of
the Committee shall be five.”’

Pandit Lakshmi Kanta Maitra : 1 would like to add the name of
my Honourable friend, Pandit Nilakantha Das.

Mr. T. 8. Avinashilingam Chettiar : I have no objection, Sir.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

‘¢ That the Bill to provide for the ereation of a fund for the promotion of the
cultivation, manufacture and sale of Indian coffee be referred to a Select Committoe,
consisting of the Honourable Sir Muvhammad Zafrullah Khan, Dr. F. X. DeBouza,
Dr. R. D. Dalal, Mr. Pradyumna Prashad Singh, Mr, F. E. James, Mr. H. A. Sathar
H. Essak Sait, Mr. Umar Aly S8hah. Dr. P. N. Baneriea, Mr. Mohan Lal Saksena,
My. Samuel’ Aaron, Mr. B. B. Varma, Prof. N. G. Renga, Pandit Nilakantha Das-
and the Mover, and that the number of members whose presence shall be necessary:
te eonstitute a. meeting of the Committee shall be five.’’ R .
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Pandit Nilakantha Das: The Committee proposed in this Bill is
perhaps contemplated like the one on tea already established. But I
ean say that there is a good deal of difference between the two industries,
tea and coffee. As an industry, tea is very big. However, that question
is not before us now. So far as we are concerned today, tea is a separate
issuc. 1 say, there is no necessity at all for an independent Committee
like this for coffee. The object of the Committee is to undertake research
investigation into both the industry and agriculture of coffee, and to
organise its sale both inside and outside India. If you examjne the coffee
industry, first of all I may say that it is a very small industry. It is
confined to a particular locality in south India.

An Honourable Member : There are other parts also.

Pandit Nilakantha Das : I am coming to that. The latest figures
that are available are for 1933-34, and, according to that, the acreage
under cultivation of coffee is about 184 000 acres. We ha.ve been given
official figures for fifteen years, and, during these years, there has been a
gradual increase of acreage. There has been an increase of 68,000 acres
during this period, out of which Mysore is responsible for 45,000 acres,
and next comes (‘oorg and Madras. Cochin and Travancore are practi-
cally negligible. In Madras too, the increase is not so rapid. Whatever
the increase. I am afraid, there is not much scope for coffee in this land
of India. At best the increase cannot be more than 50,000 acres more.
C'offec grows only in a particular climate and on a soil which is congenial
1o n Mr. N. G. Mukherjee, in his Handbook on Indian Agriculture, says:

‘ This erop requires a hilly, well drained, rich, ferruginous elay moil, e.g., forest
land, particularly rich in Nitrogen. Coffee prefers altitudes varying from 1,000 to
5,000 feet height. The temperature best suited for this crop is 60¢ to 80¢F. Tt
grows best in a homid climate, i.e., where there is some rain every month, but the

total rainfall should not exceed 150 inches per annum. Frost is fatal to coffee plants.
Heavy clouds and strong winds are also objectiomable.’’

In another place, he says that dense forests also are very objection-
able. Such soil and such land can be found only in a few places in India.
Suitable soil for this plantation was first spotted in the forties of the last
century, and, since then, though there has been a regular progress in
acreage, cxcept during one or two years, coffee has not spread into other
parts of India, and, considering the soil on which it grows, there is no
likelihvod of its growing elsewhere. This has also been corroborated in
the evidence before the Agricultural Commission by Mr. Munro, the scien-
tific expert of the South Indian Planters’ Association, who also says that

it will grow from 1,000 feet up to 6,000 feet height. Sir Ganga Ram
askel

‘ What is t.he minimum height from sea level for growing coffee, tea, cinchona 1 "’
'I‘he answer ‘was :

‘¢ Coffee will grow up to a height of 6,000 feet.”’

‘That is. it is a erop which grows only on highlands shaded by forests, with
soil nitrogenous, and constant rain and without any hailstorm or high
wind. So, it is confined to a partlcular area, and there is mnot . much
chance of its growth elsewhere in Tndia.

This Bill is intended for this small and scopeless industry in India
and coffee-is not food, but, to -say the least, it is a beverage, if not'a drug.
The Bill is meant to promote agrieultural and technelogical research and
sale, both in and outaide Indm «of coffee. I say, the Government liave
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full provision for all this. The Government have the Imperial Agricul-
tural Institute, Provineial Agricultural Departments, arrangements for
industrial research, Marketing Boards and Overseas Trade Commissioners,
and so on and so forth. What is the necessity for this independent com-
mittee for this small industry ¢ This is the solicitude of Government for
coffee. But when questions of rice, cocoanut, and copra, which are not
only food, but the mainstay of our people and regarding which measures
are emergent, arise and are pressed, what do the Government do ¥ They
never think of independent committees like this. These crops are much
more in need of agricultural and technological research and as well as
organised sale.

Now, these are the objects which are sought to be achieved by this
Bill for coffee. Let us see how far these things are needed at all in this
particular case. There are already in existence private organisations
for all this so far as coffee is concerned, and they are efficient. The
South Indian Planters’ Association and the Coffee Planters’ Association
have efficient arrangement for research in agriculture and industry and for
organising sale, and agriculture. This South Indian Association was at
least weil organised in the days when the Agricultural Commission visit-
ed India. The Commission was satisfied that they were working in
co-operation with Government Agricultural Departments, and 3Mysore had
by that time established a special agricultural organisation for the investi-
gation of coffee. Mr. Munro, who is the representative of this Association,
says before the commission that this association differentiated about
differc:.t crops for their agrieultural research work and they were getting
all help and co-operation possible, which cannot be inecreased, he says,
frown the Agricultural Department of the Government,.

Then, again, my Honourable friend, the Mover of the motion, has
said that it is more external propaganda for sale than internal. This is
the apparent object, let us examine it. .

The Chairman of the Agricultural Commission asked Mr. Muaro :

‘‘ Has your association a representative orgamisation or representative individuals
with whom it is in touch in the London and other markets 1 '’

‘“ A—Yes. The Bouth Indian Association.’’

‘“ Q—Is it within your knowledge whether that means complaints from the
consuming centres as to the way in which the produce is packed or graded or as to
its condition reach the ears of the planters t '’ : -

‘‘ A—It may eome by that way or it may come through the Agents who are
handling the goods at the other end.’’

. ** Q—Is it your impression that planters get early and reliable information about
any complainta ¥ 7’

¢ A.—Yes. '’
‘* Q—You don’t suggest any improvement in that direction f '’
A No”

o Q.—-Ybu think that marketing information is always at the disposal of the
planters 1 ’’

4 A—Yes, it is quite efficient,”’

So. this Coffee Planters’ Association is an organised instititution
maintained by themselves, and they are looking after their own business
efficiently. There is no need for a committee as proposed here, and if
any cess is to be imposed now by Government, it may be imposed for
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the Tmperial Agricltural Research Association or provincial agricultural
departments. We have got also, as I have said, our Industries Depart-
ments and marketing organisations. We have also got our Trade Com-
missioners abroad. If they want that a cess should be levied and some
arrangement must be made for their benefit, then they may avail them-
selves of all these institutions of the Government. If the Government
want to help them, they may even earmark the money and use it for that
purpose. What is the use of having an independent organisation of the
planters in order perhaps to make our people ery after a time for
Indianisation even in that ecommittee, as it usually happens. The planters
ought to have full confidence in the Government and in our Trade Com-
missioners, in our marketing organisations, our research investigations for
industry and agriculture. Government ought not to allow themsclves
thus indirectly to declare to the world that their own arrangements can-
not satisfy our agricultural interests or industrial needs.

This coffee is a small industry only confined to a small area. It can-
not be expanded, and, in the case of the planters, it has got a very good
organisation. We are now out to give them an independent body, to
make money for them by a cess and to give them freehand to make pro-

paganda for sale, not at all outside, but, as I shall presently show, inside
this conntry.

I am afraid the Government have been duped into this Bill. Only
the organised planters or the organised industrialists are expected to have
the ears of the Government. I shall presently show that this measure is
not good for the small coffee cultivators. It is rather to oust them from
the field that this organisation is contemplated, and it is only for the pur-
pose of keeping the refuse in this country and sending the best quality
coffee abroad that this measure is intended.

We see from the 1933-34 report, that 55 per cent. of the acreage
under coffee is in Mysore, 22 in Coorg and 22 in the Madrzs Presidency.
Cochin and Travancore are together ome per cent. They are being
mentioned, but I don’t find that they are much interested in thig Bill.
Cochin has only got 1,900 acres and Travancore has got less than a
thousand acres. If you see the account of the last 15 years, you see that
the acreage bas increased only in Mysore and Coorg. In Mysore, it has
increased from 55 thousand aeres in 1919-20 to 101 thousand acres in
1933-34, Coorg from 32 to 39.

Now, let us see what the same Mr. Munro, the representative of the
South Indian Planters’ Association, their scientific expert, says in Lis
evidence before the Agricultural Commission. '

The question was put : '

‘* Have you experience of the area in which small cultivators are growing the
same crop as planters do on holdings contiguous with the planters’ holdings ? '’

The answer was :

‘“ In Coorg, about half the coffee is held by Indian plan: in M
the bulk of the coffee, T should say, about two-thirds.’® tort, and, in Myore,

The Chairman asked :

¢ Bun by small people ¥ *’ -

“* A~Yes.” :

‘* Q—By ordinary cultivators #* i

‘* A—Yes, by ordinary cultivators.’” ’
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‘Then the question was asked :

‘¢ Have the practices of the planters been copied at all by the emall eulti-
ators 177 . Mees g S5 _
© 4 A—To a certain extent, but they certainly do not cultivate to the same extent
a8 the European does.'’ :

‘' Q—They do net copy so freely t’’

““ A—They do not.’’

¢¢ Q—Is that due to the limitations of their economic position, or is it due to
‘a slightly greater conversatism ¥ ’’

‘¢ A—On this particular point of the borer, the average Indian eultivator will
keep a great deal more shade on his coffee, in order to keep out the borer:; the
ponsequence is that with heavier shade he gets less crop ; he is not willing to risk
the loss of his trees by borer in order to get a bigger erop.”’

‘* Q—He cannot afford to take the risk ¥ ’’

‘¢ A—He could, reaLlly, if he got a bigger crop, and had more money at his
command to replant up any bored trees there may be.’’

So they are just like our ordinary cultivators ; they have no money
to invest, they cannot reap any advantage from all these scientific investi-
gations of the planters for the good of their small coffee crops and planta-
tions : and their number, as my friend, the Mover of the Resolution, has
just now said, is more than fifty per cent,—and that is my caleniation,
that is, two-thirds Mysore and half of Coorg, so it comes to fifty per cent
or more. And there might be others even in the Madras Presidency. So
these small planters will in no way benefit from all the scientific research
and investization or in any other such blessed things as.they have no
means ; they have got each a small acreage for his own cultivation ; and
the thing is, they can sell their coffee much cheaper than the big planters.
For, it is generally our experience that the village artisan, as well as the
village cultivator, can sell his goods much cheaper than the goods pro-
duced by an organized industry, for the village cultivator does not mind
his own lahour expenses—that is the main factor.

Here let us consider the question in connection with the export of
coffee. We are not at all told if Government have got any figures, any
memorandur, any representation from the small planters. If the Gov-
ernment have got any, we are certainly not given these ¥ I am afraid,
all this export propaganda is being not only organised, but wonopolised
by big planters at the expense of the small cultivators. Now, Kenya was
not the only problem which we are asked to solve so far as onr coifee
export is coneerned. I am afraid, it is not a great problem at 211, Indian
coffee may stand competition with Kenya coffee. So perhaps Kenya is
being trotted out in this connection here. The rea! problem is elsewhere.
My Hononrable friend in charge of the Bill did not give that information.
I am afraid he did not give it purposely. I believe he knows it, the main
problem in Brazil. When our ecoffee trade grew in the sixties, seventes
or eighties of the last century, and it practically was the only best coffee
in the world’s markets, then Brazil was not in the field. Now, as T know
‘from books and records, eighty per eent of the world’s coffee is produced
by Brazil, and world’s markets have been captured by Brazilian coffee,
becanse the forests and the slopes and the altitude and the rains, all these
are very congenial, for. coffee in Brazil, so that vast areas of coffee planta-
tion can be undertaken in Brazil. Hence Brazil has got now practieally
a monopoly of the world’s markets. Now. if our planters will expect any
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export of coffee, they must fall back upon quality alone. If they cap
produce a better quality, then alone can they sell their coffee outside
India : and, with a view to improving this quality, they will now organize
so that they may sell this good quality coffee abroad. Consequently, they
will sell only the refuse in this country, and this refuse coffee of big
plantations will compete with the coffee of the small growers, who now
practically monoplise the home market.

- Is propaganda necessary in the home market ¥ No propaganda is
necessary at all for home consumption of coffee. I find that, in 1925, the
home consmmnption of the Indian coffee was 20,000 cwts., and, in 1933, it
was 120.7 thousand cwts., and, in 1933-34, as I have calculated it, it is
123,000 cwts. Which coffee has been consumed in this country ! In
seven years, the home consumption of Indian coffee has been more than
six times, and 1mp0rt of foreign coffee into India has been completely
stopped. So where is the necessity for any propaganda for home con-
sumption ?

Dr. F. X. DeSouza (Nominated Non-Official) : What was the home
conswnption in 1929 ¢

Pandit Nilakantha Das : It was 105.2 thousand ewts.; in only one
year. If my friend wants the information, 1932, it went up by 138,000
cwts.; it has fallen a little, but it is gradually rising since. It came to:
120,000 cwts. in 1933, and, in three months’ time, the yearly calculation
for 1933-34, rose to 123,000 cwts. But in 1923 it was only 20,000 cwts ;
and now the restriction of coffee imported into India has abolished all
import. That is found in the report of 1933-34. I hope it continues
even now, and I hope the Government will see to it that no foreign coffee:
is imported into this land any more.

Now, as to the exports, 1 find that the decennial average before the
war-—taking into account the years 1870-71, 188081, 1890-91, 1900-01,
1910-11, the decennial average is 285,000 cwts. a year for exports,

Dr. F. X, DeBouza : What years ?

Pandit Nilakantha Das : All this is the decennial average— that is,
for 1870-71, 1880-81, 1890-91, 1900-01, 1910-11 ; and the average income
on this calenlation obtained by the planters annually was Rs. 129 lakhs.
In those years, internal consumption of Indian coffee was negligible. Now,
in 1933-34, the export was 186,000 ecwts, and the internal consumption was
123,000 ewts.

The Honourable Sir Muhammad Zafrullah Khan: In 1933, the
figure was 185,995 cwts. ¢

Pandit Nilakantha Das : I am correct, I believe ¥ The export was
185,995, or, in round numbers, 186,000 cwts., and the internal consump-
tion was 123,000 cwts. They now together sell Rs. 309 lakhs. The pro-
duction practically comes along with the increase in acreage. For this
year; 1933-34, though. the acreage under coffee cultivation is 182 thousand
acres, the actual acreage from which coffee was harvested was 156,000
acres only ; the others were new plantations, or whatever it may be ; so
the increase comes along with the acreage.
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»  The wholsale price which was declared in India in 1933 was Rs. 72
per cwt, and the total amount in 1933-34 at this rate comes to Rs. 223
lakhs.

An Honourable Member : From which book is th: lonourable
Member quoting these figures ¢ '

Pandit Nilkantha Das : These figures I am quoting from the *‘ Times.
of India Year Book ’’. They have made this money. There is no loss.
In fact, if we analyse the whole thing, we shall find that a fabulous
profit is being made even now. Mr. N. G. Mukherjee, in his book calted
tbe ¢ Handbook of Indian Agriculture ’’, says (page 334) that, in a
well-cultivated estate, an expenditure of Rs. 80 per acre is incurred on
superintendence, field labour, freight and everything, and there is an
additional expenditure of Rs. 50 per acre for manures and their applica-
tion. Aeccording to him, this is the best way of cultivating it. He says
that, in some coffee estates, a total expenditure of Rs. 80 per acre is
menrred, but the result obtained is proportionately poorer ; and as the
atea is manured only in alternate years, the total expenditure comes to
Rs. 80 plus half of Rs. 50, t.e., Rs. 105, say, about Rs. 110 per acre in a
well kept garden. The annual average outturn of ordirary gardens is
something like 3 cwt. and the outturn of a garden which is well kept
may be even 4 cwt. per acre. In fact, Mr. Munro says, during his
evidence before the Agricultural Commission, that in a well-kept
garden, it is sometimes even as much as 6 ecwt. The sama author (the
late Mr. N. G. Mukherjee) goes on to say that if a erop is =olLl at 60 s. per
cwt. then it is sold at a profit. That is to say, if it is sold at Rs. 45
per cwi, which was the then exchange value of 60 s, there is a margin
of profit But if it is sold at 40 s., or Rs. 30 per cwt., then there is no
profit Let us then say, the minimum outturn in a well-kept garden is
3 cwt. per acre, and the average of the outturn from small and big,
well-kept and ill-kept gardens will be between 2 and 3} ewt. per aecre.
If we assume that the outturn from a well-kept garden 1s even so small
as 3 ewt., then the price at the rate of Rs. 45 per ewt. comes to Rs. 135.
And if you spend Rs. 110 for all kinds of expenses, then you have a
clear profit of Rs. 25 or about 20 per cent. on your investment. But,
now, what has been the price ¥ Of course, at a time the average was
140 s. per cwt, and then when in 1928 on account of Brazil’s competi-
tion it came down to 127 s. per cwt. there began calamitous uproar from
the planters that Indian coffee was going to be ruined. Now, what lias
been the condition ¥ It is Rs. 72 per ewt., that is to say, it is more than
108 shillings per cwt.

The Honourable 8ir Muhammad Zafrullah Khan : Rs. 72 is not the:
present price. The present price is between Rs. 50 and Rs. 55 per cwt.

Dr. F. X. DeBousza : The present price is under Rs, 45 per ewt. and
it varies according to the quality.

Pandit Nilakantha Das : Even if the price is Rs. 45 per ewt., the
margin of profit comes to about Rs. 20 per cent. on the investment. So,
the condition of the planters is not so bad as it is depieted to be.

But the real apprehension of the planter is that his outside world
market is failing. There he can now expect to sell qualiiy aloue ; his
quantily won’t do. Sir, I am told that if Indian coffee is well-prepared
and well-graded, it can fetch better price than even Brazil coffee. So;
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for the outside market, our planters depend upon quality alone. As
for the inside market, it is now practically monopolised by these poor
small ceffee cultwators for they can easily undersell the big planters.
Now, the attempt of the big planters apparently is in future to capture
tLis internal market now opgh to the - cultivators. The plaiters, by
organised propaganda among our poor people, especially in the villages,
will seil among them their ungraded refuse coffee cheaper than the
produce of the ordinary cultivators. On account of propaganda, poor
villagers will get addicted to coffee, and then they will buy cheap eoffee
without considering the quality at all. 1 apprehend that is the whole
game.

We have received no memoranda from the ordinary cultivators to
convince us about their demand for this measure, but we have been told
that there is some propaganda which shows a universal approbation for
this measure. We would, however, like to know what is that propa-
ganda ¢! Who made it ¥ And, how the opinion of the cultivators was
gauged ' I know that the planters are an organised body and they
must kave appealed to the Government. They might have sent their
representations and they might have pressed the Government for enact-
ing a measure like this. But what is the propaganda referred to in the
‘o OlaJeets and Reasons ’’, as also by the Mover of the Bill ?

We are also told that the Mysore Government is pressing for the
measure. For Coorg and Madras, our own Governmeat is responsible.
Probably every one in this House knows that Governments are generally
led by those who are very vocal and are well organised. What about
the poor coffee cultivators ¥ What do they actually feel about this
measure § What will they do after this Bill is passed into law ¥

Therefore, we want to know what this ‘‘ propaganda ’ is and
what its ascertained effect actually stands for. We eannot take it as a
gospel {ruth from those who are always led by louder voices or by
better organised pressure. My Honourable friend, the Mover, will not
perhaps deny it. So, I say, let this whole thing be dropped, and, if a
eess is to be colleeted, it should be collected by the Government of India,
and it may be earmarked and spent for the purpose for which the
planters say they want it ; but it should be spent by our own Depart-
ment. That will be the best thing to do. We do not like any Associa-
tion or independent committee like this. What is the wood of ‘these
people, who are very vocal, demanding these sanctions from the Gov-
ernment when they can very well avail of the Government institutions
and the Government Department. In fact, before the Royal Commis-
sion, their scientific expert, who was the representative of the Associa-
tion (Mr. Munro), said that everything in this conneciicn was satis-
factory and the Royal Commission themselves expressed their satisfac-
tion that the Agricultural Department of the Governnient are fully
made use of and they are working in co-operation with the planters.
This being the case, what makes our Government think that there is a
necessity for the establishment of such an Association ?

An Honourable Member : It has been already done in case of tea.

Pandit Nilakantha Das : As for tea. itis a separate issue ﬂtogether,
and we are not talking of tea now. Coffee i is, after all. u qmr}l industry.



THE INDIAN COFFEE CESS BILL, 1651

You will get less than a lakh of rupees probably 60 or 70 thousand this
year. What will they do with this money ? How can they make any
propaganda outside India with the small amount, besides scientific in-
vestigation, internal propaganda as well as the expeunditure of the com-
mittec itself ¢ 8o, I say, they want our sanction to make propazanda
i our villages to sell their refuse coffee in competition with our poor
eoffec-growers who are disorganised.

I now come, to the effects of coffec on the nation as a whole. Of
course, if we can get better graded coffee, that may be a luxury. Many
of our better class people have taken to tea and now they are taking
to coffee with the result that there is a large increase in its consump-
Tion. :

Mr. N. M. Joshi (Nominated Non-Official) : May I ask the llonour-
able Member who are the better class of people ?

Pandit Nilakantha Dag : The better class of people are those who
know whether the coffee is good or bad, whether it is graded or not, and
whether it has been kept for a long time and the poison has Leen des-
troyed altogether, or whether there is still poison in it to cause hilarity
and sleeplessness.

The Honourable 8ir Muhammad Zafrullah Khan : It is perfectly
clear, Mr. Joshi is not one of the better class of coffee drinkers.

Pandit Nilakantha Das : I am afraid he is not. The object of the
present law is to introduce coffee drinking even
in villages where only the price will tell. 1 have
also narrated before stories in this House when we discussed tea-cess last
Sessior. The poor villager sometimes has got only six vice a day on
which to maintain himself and his family. If he takes to drinking tea,
he will take one pice worth of tea dust full of mud both morning and
evening. He goes to the village grocer and purchases tea full of dust
worth one pice. Then, he puts it in a vessel full of boiling water, pro-
bably oue seer and five chataks of boiling water, and then he will add
some salt and then drink the whole thing just as a cow drinks its water
mixed with husk powder. This is the condition in our villages so far as
tea drinking is concerned. The villagers get only the refuse, for, with
the poor villagers, price is the only consideration. The better class of
people will be deprived of their cup of coffee, because it will be sent out-
side Tndia for consumption on the Western Continent.

Now, India is not the only country which produces coffec. Brazil
has got the monopoly of the world’s market, not Kenya. That is my in-
formation. So, the better class or quality of coffee will be sent out and the
refuse 'will remain in the country for the consumption of the poor
villagers, T am afraid that is the whole game as I have already hinted.
Tt appears to me that if opinions are elicited and all people know what
it is going to be and if people know all abhout the circumstanees in which
we are discussing the subject here, then we shall be enlichtened hy their
views on the subject. Heavens are not going to fall if thig measure is
passed into law after a small delay of four months. It does not matter if
onlv once season is gone, 'we shall probably give you the sanction after
eliciting public opinion. We already gave sanction for the tea cess. I
have no objection to give similar sanction for the coffee cess, but you musi
separate the money and earmark it and manage the funds under your
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departmental control or do whatever you like with it. But we do not like
to have this committee, this organisation of planters wiwo will simply oust
the poor cultivators from the field. That is my apprchension. [ submit
that this aspect of the question has not been considered Ly the Honourable
Members. You want to dump the refuse on the poor villager. Thereby
not only his economie position will be ruined, but also his health will be
undermined and thus the whole country will be ruined.

I know, that coffee is being drunk now-a-days by fashionable people.
If, however, coffee is drunk after a meal, its baneful effects are negligible.
But, as Honourable Members are aware, coffee is drunk by the poor people
with empty stomachs. What will happen if bad stuff ol collee is intro-
duced into these villages with our sanction behind it ¥ I appeal to the
House to look at the question from the point of view of the health of the
poor villagers. The poor villager does not even get one and half annas
per day to maintain himself and his family. 1f you introduce coffee into
the viilages and make the villagers also slave to this coilee drink, then
they will be ruined. I will read out to the House for iis information the
opinions of eminent medical men about coffee. In their book on ** 1'cod
and the Principles of Dietetics '’ by Robert Hutehison, M.D., F.R.C.P,,
Physician to London Hospital and Hospital for Sick Chiidren, and Mr.
V. H. Mottram, M.A., Professor of Physiology at King's College, London,
they say (pages 361—367) :

‘¢ Infiuence of Tea, Coffee and Cocoa on Digestion.

‘¢ The influence of these beverages on salivary and gastric digestion is, on the
whole, unfavourable. If there was even five per cent. of the infusion in the dlr'entmg
mixture, practically no digestion of starch takes place. The most elaborate investiga-

tion of the action of these beverages on digestion in the stomach has been made by
Fraser. He found that tea and coffee both retard peptic digestion.”’

* * * - L

Then, again :

]

» *

‘‘ The retarding influence of tea and coffee on peptic digestion has also buen
established by Roberts, Ogata and Schultsenstein. The former is of opinion that the
tannic acid only accounts for about one-half of the inhibitory effects exerted by tea.
On the whole they are agreed that coffee has less influence than tea, provided it is
of the same strength, but, inasmuch as the former is usually a stronger infusion
than the latter, its effects in actual practice are equally powerful.’’

‘“ Apart from their modifying influence on the chemical processes of digestion,
il must be remembered that these beverages sometimes affect the stomach more directly.
Thus, the tannic acid and other astringent substances met with in strong influence
of tea may act ag irritants to the mucous membrane of the stomach, especially if
empty ; and the same is true to an even greater extent of the coffeol and other
products produced in the roasting of coffee. It is in this way that these beverages
miay sometimes excite or keep up a eondition of chronie gastric catarrh.’’
L] L L] L]

Then further on :

. ““In cases where the digestion is enfeebled and where the ferments are doing
their work with difficulty the presence of these heverages in the digesting mawss may
make all the difference between failure and success in the process. * * * * So
tea and coffee should both be avoided. * * * * Ag has been previously pointed

out, the irritating effects of these beverages on the stomach are more likely to be
manifested when the latter is empty.’’

- - - - * - - L

‘¢ There are no available observations on the absorption of tea and eoffee. The

- setion of tea and coffee on the body depends enhrely upon the tannie aﬂd caffeine
and volatile oil which these beverages contain.’’

- - -

T



THE INDIAN €OFFEE CESS BILL. 1653

After discussing the ill effects of coffee and tea in their chemical
analysis and action, ete., they go on to say :
- - ‘‘ The question has been much debated whether or not caffeine lessens the waste
of the body. * * * * Indeed all experiments go to prove the contrary, namely
that caffeine tends to increase rather than diminish tissue waste. It does not prolong
life in starvation, although it may perhaps lessen the feeling of hunger. Experi-
ments with the ergograph too have shown that tea and coffee are in no senss muscld
foods, aithough they ean temporarily increase muscular power by abolishing nervous
fatigue, so long, at least as the muscles are not completely exhausted.

- * L * * - L -

We may conclude then that tea and coffee are in no sense foods, in that they
ean neither build up the tissues nor provide them with potential emergy.

* - - * * * * *

The nervous system in childhood or after middle life is peculiarly susceptible to
these baneful effects.’’

Dr. B. N. Ghosh, F.R.F.P. & S. (Glasgow), in ‘“ A Treatise on
Hygiene and Public Health *’ says (page 222) :

‘‘ Coffee causes stimulation of the nervous system and there is a feeling of
exhilaration and diminution of the semse of fatigue. Strong coffee taken after dinner
tends to retard the digestive process ; it should therefore be avoided by dyspeptics.
Caffeine lessens the feeling of hunger but does not prolong life in cases of starva-
tion, and it increases tissue waste. In comparative experiments with whole companies
of soldiers on the march under like conditions, Leistenstrofer, on behalf of the German
Government, found that when the soldiers were well supplied with food, those that
were given tea or coffee could endure more prolonged and more severe marches than
those that did not get tea or coffee. If no food was supplied fatigue appeared first
in the tea and coffee drinkers. Tea and coffee therefore increase the power for
continuous physical work so long as the supply of nutritive material is ample, hut
cause early exhaustion when food is withheld (Bastedo). Excess of coffee drinking
causes nervous disturbances, palpitation, insomnia, and lability to attacks of
neuralgia.’’

Mr. President (The Honourable Sir Abdur Rahim) : Does not the
Honourable Member consider that he has recited thess opinions at suffi-
cient length ? 1s it necessary to prolong the debate in this way ?

Pandit Nilakantha Das : T was simply quoting them here and there.
Last time when. perhaps inadvertently, I said that tea was poison T was
laughed at in this House. People generally think that this beverage is a
food and is a nutritive substance ; but it is not. It ic a luxury. For
certain classes of people it may be good,—I do not dispute that. But
noew vou are going to introduce it into our villages and that is what I
object 10. But I do not object to its being directly controlled by Gov-
ernment. Let it be propaganda or anything ; I do not objeet to that. I
agree to vour cess but I do not like an independent body, interested
organisedly in the plantation, taking into their hands the whole money
af;-d making whatever they like with it, and that with our sanction behind
them.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

. The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Pandit Nilakantha Das : Sir, T was going to show how it is injurious
to our village people who do not know anything and who are not able to
take care of themselves. As T have said very often, I have no objection to
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educat.ed people taking to coffee or tea or tobaceo or amything else. They
gre able to take care of themselves. Dr. W. G. Savage in his ‘‘ Food
and Public Health ”’ says (page 6) :

‘‘ In view of the heavy consumption of tea, it is important to consider how far
this babit is detrimental to health...... Taken in habitual excess, tea may lead to 4
prejudicial stimulation of the nervous system. More serious is its possible effeet upog
the digestive organs, to be ascribed in the main to the amount of tannic aeid which
it contains. This substance is an astringent ; as such it exerts a prejudicial aetion
upon the stomach and other organs with which it comes in direct contact, and is one
factor in the production of certain types of indigestion.

Coffec : This is another comparatively recent importation, with much the same
general characters as a beverage as tea ; it is, however, far less drunk in this country.
(He means England.) It contains the rame alkaloid, caffcine. A cup of strong
black coffee will contain about 134 grains of caffeine and a certain amount of tanmic
acid. Its actions as a stimulant and as a cause of indigestion are mueh the same as
those of tea.”’

This is an expert from the Punjab, Dr. N. R. Dharmavir writing
on the heading of ‘‘ Tea and Coffee Iabit *’ in his book ‘‘ Public Health
in India’*. He says (pages 51-53) :.

‘“ A quarter of a century ago, the drinking of tea or coffee in the Punjah was
confined to a few educated people, and the student oecasionally took it for the p
of removing drowsiness at night. Now the practice is very common. In fashionable
gociety, tea parties are the rule and tea is quite a regular meal

In other parts of India tea drinking has, I think, been common for a very lang
time even among the poorer classes. This may be true or. not, hut the fact remamq
that this habit of tea and coffee drinking is on the incregae. It ig useful to epgnits
whether the habit is good or detrimental to health.

» * * * #* * - *

1t is thus apparent that tea and coffee have no food value. They are merely a luxury
and give to life a few moments of pleasure. They may be useful occasionally to
remove fatigue and sleepiness but at the other emd of the scale, their ifl-effects are
many and varied when taken in excess, and in the tea or coffee habit it is sometimes
just as impossible for the consumer to gauge when the limit has been reached as in the
‘alecholic habit. Constipation, Dyspepsia, Anaemia, Neuritis, itching of the skin,
nervousness, insomnis and many others are the injurious effects which make the life
migerable.

Any but an oceasignal or medicinal use of tea and coffee should be deprecated,
and young persons should absolutely avoid thege beverages.’’

It is a drug, just like tobaceo or aleohol. In his book ‘‘ Ideal Health
or the Laws of Life and Health ’, Alexander Bryce, M.D.C.M., D.P.H.,,
says (pages 79-80) :

‘! The Caffeino Craving : Civilisation haa for so long depended upon the stimulus
provided by tea and coffee, that it has been stated in some quarters that these drugs
arq epsentinl grticles of our dief. The mere faet that the greatest vigour of body
aud mind is compatible with complete abstinence from them should serve to controvert
such an opinion. That it should prevail, however, rather lends support to my view
that a large section of the community is under the influence of a caffeine craving.
Fho truth of this contention can earily be demonstrated by almost any one who is
bold enough to cease drinking tea and coffee for even & week. The unbearable head-
ache which will torture his day and nights and the constant hankering after a cup
of tea will sgon conyince him that he ia under the spell of the dru It will alsa be n
wholesome reminder to some who have been in the habit of dendmg the ¢ craving ’
for alsohol.

An enormous amonnt of will-power is neeessary to break off the habitual use of
anvf dlm? tand tea i;;eﬂ coffee ul::n no e;cephd om:f to dtha 1'!11&'i Fatsb after 3ll, “every
gl of tea or co s equivalont to @ dose of a and nat by megng
Ng)nltmrma} dose, but the full pharmaeopoeial all,owangzg’ Each l?ltp o!“?c{l or cofit:
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contains the equivalent of 23 gruins of citrate of caffeftle, 4 white drag kept oh - the
+helves of every chemist in the world. I would commend this faet to the attentiom
mf the by no means inconsiderable section of people who are so loud in their denupcia-
Bons of the medical man who occasionally allows himself to preseribe a ¢ drug ’ of thb
diore conventional category. A drug is a drug whether it be self-administered in siph
from a china cup or gulped down from a nauseous bottle with or without a medical
Prbseription,

. There are many who are distinetly injured by the use of coffee as of tea. ¥t
#hould be eschewed by the highly mervous by those who suffer from palpitation or
almost any heart condition, by dyspeptics and bilious people, and it should never be
given to children.

- - - - " L] * *

It may be stated generally that those who rely on tea and coffee as stimulants
axe laying up for themselves a store of trouble, as the reaetion must be faced some

- - - * - - - -

Taken to excess—and this is always a relative term—nervous and gastric disturb-
ances are certain to arise. These inc.ude giddiness, headache, tremors, insomnim,
flatulenee, loss of appetite, and billiousness.’’

This is a drug as good or as bad as any other drug. Nowadays, for
some years we are having people investigating vitamins, R. H. A. Plimmer
Violet G. Plimmer, Associate of the Royal Sanitary Institute and
rofessor of Chemistry in the University of London have written a book
on ‘‘ Vitamins and the choice of food ’’. And, incidentally, they have

referred jfto coffée. At page 153 of ‘the Book it is stated :
‘¢ Chocolate, eocon and coffee as peed produmcts are possible sources of B-Vitamim,

but the quantity in whieh these beverages are usually consumed and their methed of
preparation rule them out of consideration ns u souree of B-factor.”’

Sir, last but not least, I have ransacked as many books as I could
lay my hands on in all the libraries that were available to me in Simiaj
but I have never found any expert opinion in favour of drinking coffés
or tea...... .

Mr. 8. Satyamurti (Madras City : Non-Muhammadan Urban) : We
are experts.

Pandit Nilakantha Das : So T have never said a single word about
educated gentlemen whose will power is properly developed because they
can take care of themselves. But unfortunately this vicious habit of
tea and coffee drinking is going to the very doors of the villagers and
"T have shown how in my patt of the country, where coffee is now prac-
tically absent, people are taking to tea. People who are suffering from
gtarvation and poverty, people who cannot afford to pay a pice for
giving milk to their children, are taking to tea and coffee and are spend-
ing two pice a day on the drug. After all, Sir, after this measure i8
passed, you will be able to get only about Rs. 60,000 or Rs. 70,000. As
I have already pointed out. quoting Mr. Munro, the expert representa-
tive, the planters are not in nced of any information as regards foreign
trade. Their organization and arrangements are perfect and complete,
and therefore what is the necessity for having an independent organiza-
.tion with this sum of sixty or seventy thousand rupees ? As I have
clearly shown, it is merely to oust the small cultivator from their place
and to introduce rubbish artickés in the name of tea and coffee in owf.
villages that you are thinking of setting up this independent organization.
I know it will be done. 20 or 30 years ago nobody knew what tea was
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in our parts, but those interested in the sale of tea sent round propa~

dists and demonstrators into almost every village, who made small fires
or boiling water, made the tea and supplied it free of charge at the very
door of the villagers, and now the craving of the average villager for
tea is so strong that, as I have said, he would even not give milk to his
children but would spend even 2 or 3 pice a day for tea sacrificing all
other necessities. Therefore, 1 have strong reasons to suspect that this
sum of sixty or seventy thousand rupees will be spent for propaganda
purposes, with the result that the small cultivator who does not care fpr
his cheap labour and who can sell good things cheap in this country will
be deprived of his small plantation. If I am labouring the point so much
it is because I am very keen on this subject. This subject, Sir, is con-
nected with our nation building. It is not in plantations and factories
alone that nation building can be attempted ; we should also look to the
health of the consumers as well as to the interests of the small
growers and small industrialists.

Sir, here is a book called ‘“ Good Food, how to prepare it '’ by Corn-
forth. In this book he has described the preparation of various kinds
of foods, but only incidentally he has devoted a small chapter to bever-
ages, at page 212, but he has given no hints on their preparation. He
goes straight to the subject and says :

*“ Tea and coffee contain two harmful substances, tannin and caffeine. Tannin
has a tanning, or astringent effect upon the lining of the stomach and wpon albuminous
foods. It interferes with salivary and stomaech digestion. Caffeine is one hundred
times as deadly a poison as aleohol. This will account for the statement made
by Dr. D. H. Kress—‘ Tea is worse than Beer ’. One pound of average tea contains
252 prains of caffeine. Twenty grains of caffeine is sufficient to kill 2 man. TIn one
%ound of tea there is sufficient poison to kill twelve men, two rabbits and fourtcen

ogs. One cup of tea contains fram nne nnd one-half to one and three-fourths grains
of eaffeine, and three or four grains of tannin. Therefore, it takes a little more than
twelve cups of tea to contain a deadly dose of,caffeine...... ”

Mr. J. A Milligan (Bengal : European) : Sir, T rise to a point of
order. May 1 ask, Sir, whether the subject before the House is tea or
coffee ?

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honourabhle
B_Iember is probably explaining his point by analogy with tea.

Pandit Nilakantha Das : I never referred to tea unless it was very
necessary. These remarks about tea refer to coffee as well. The sent- -
ence that follows will satisfy the Honourahle Member :

‘“ A cup of coffee contains the same amount of eaffeine and tanmin as a cup of
tea. Bleeplessness, stomach trouble, palpitation of the heart, headache, constipation,
nervous disorders, arterial and kidney diseases, and liver trouble are some of the
diseases caused by the mse of tea and coffee.’’

Now, I believe my friend will understand me.....

" Mr. J. A Milligan : Sir. T again rise to a point of order. T must
protest arainst the opportunity being taken of a discussion on coffee to
rpake a slashing attack on tea.

Pandit Nilakantha Das : My friend should then request the Presi.
dent tc eut out the word ‘ tea’ in the Report and substitute ¢ coffee ’.
I cannot avoid quoting from this Book in support of my contention. -
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The Honourable 8ir Muhammad Zafrullah Khan : Substitute coffee.
" Pandit Nilakantha Das : This author further goes on to say :

‘“ Tea and coffce blunt the sensibilities and make those who use them oblivious
of conscquences. This is the reason that a cup of tea will make a tired woman feel
equal to doing a big washing on Monday morning. ™

[At this stage, Mr. President (The Ilonourable Sir Abdur Rahim)
resumed the Chair.]

‘‘ Water is the natural and perfeet beverage.’’

So the author of this Book does not disecuss tea or coffee. .. ..

An Honourable Member : Next comes milk.

8ir Muhammad Yakub (Rohilkund and Kumaon Divisions : Muham-
madan Rural) : What about chocolates 1

Pandit Nilakantha Das : It is nothing but cocoa.

The Honourable 8ir Muhammad Zafrullah Khan : That is also harm-
ful 1

Pandit Nilakantha Dag : I am afraid, I have taken much time of the
House to show the harmful effects of both tea and coffee by quoting :n
support of my contention the opinions of some eminent people and
medical men. . I do not know there may be other opinions which may
throw better light for the Members of this House. So I ask for opinion.
The question of milk was raised in connection with eoffee as the be:t
drink. -
" Mr. President (The Honourable Sir Abdur Rahim) : Tt is not neces-
sary to go at length into the respective merits of these things.

Pandit Nilakantha Das : No, Sir. I am talking in connection with
coffee. In our villages tea can be drunk without milk, but coffee is so
strong and bitter that without milk it cannot be drunk.

Mr. President (The Hongurable Sir Abdur Rahim) : The Honour-
able Member can perhaps leave that to the coffee drinkers. (Laughter.)

Pandit Nilakantha Das : I am simply going to show that our children
cannot get milk when coffee is brought to the doors of our villagers. If
coffee becomes the habit of our people, our children cannot get sufficient
milk ; already they are not able to get milk in proper quantities. In
our villages, milk supply is very poor. When elderly people will want
milk for their coffee, children will have to be starved. That is what
I was going to explain. That is the general complaint of my friends
from Southern India. They say that on account of coffee drinking their
children are deprived of milk ; their children are given coffee instead of
milk, and in their opinion, coffce ghould be forbidden so far as children
are concerned. That is also the expert medical opinion, as I have quoted.
In our books there are lessons for children where it is said that coffee
and tea are poison. Now, in spite of those lessors we are to make counter
propaganda in favour of coffec and tea at the very doors of the parents
and guardians of those children. They will have to unlearn at home
what they learn at school, or it will be something like the old idea of the
earth being round at school, but flat at home. Probably, in course of
time when luxury comes to be taxed by provincial Goverr!ments them-
selves, this coffee habit will supply a fresh source of income. Our
villagers will be taxed for drinking coffee as they will be taxed for

emoking tobacco.
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Now, it is evident that there is ho necessity fod thi Gbinmittes. If
anything is to be done for these planters the Government may them-
gelves do it through their departments. We have no evidence even te
ghow that there is a surplus stock of good coffee year by year without
being sold. We have seen that internal consumption is going up by leaps
and bounds without any propaganda, and I am sure this increase is due
to our educated people who take to coffee. So far it is all right, it may
be a concomitant of civilisation in which we have got to live. I have
no objection to that and 1 said nothing against a bracing cup of tea
which my Honourable friends like to enjoy. But my contention is that
there is really no necessity for any more foreign propaganda, it was effi-
cient even in 1927. This money is going to be simply spent and that with
our sanction on giving free coffee to our villagers by way of propaganda
and thus our villagers will be harmed in several ways. Not only that.
When quality is the only guestion. in foreign market the best quality of
coffee will be sent abroad and the rubbish will be sold in this country
amrong our villagers.

Mr. President (The Honourable Sir Abdtr Hihim) : The Honsurable
Member has already spoken for an hour and a half.

Pandit Nilakantha Das : I am summing up, Sir. The main points
T want to press are that the proportion of the acreage of plantation of
coffee will remain always almost insignificant ; it is perhaps one in two
thousand in our acrcage under cultivation in India, and similar will be
the proportion, of both temporary and permanent workers, in coffee
production including al] the growers interested in the industry and the
agriculture—the proportion will remain the same. There is no likelihood -
of its ever increasing, and there is, as I have shown, enough margin of
profit today in coffec. The consumption never leaves any surplus stock.
The internal consumption is going up as rapidly as possible.

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable
Member is repeating himself.

~ Pondit Nilukantha Das : I am summing up the whole thing. The
House has a right to know why this Committee is so urgently necessary,
and we have not been enlightened on that.

Mr, J. A Milligan : I may be doing an injustice to my Honourable
friend the Pandit, 1 may have misunderstood him, but I certainly gather
that he is not a devotee of either coffee or tea. On the last occasion, at
4 meeting of this House in April. when tea was the subject of discussion,
the Honourable the Pandit then advocated that the tea cess, if sanction-
ed, should be devoted to the purchase of milk to be given to children
rather than to the corruption of their parents by leading them into such
a bad habit. T had hoped that his association with such gentlemen as
Mr, Sri Prakasa and Mr. Saksena would have converted him to a more
reasonable view. but T very much regret to find today that he is in
exictly the same frame of mind with regard to tea as he was on that
oceasion and that he has now added coffee to the same category.

The various points of this Bill have been so ably and comprehensively
dealt with by the Honourable the Commerce Member that it is diffienlt
to say anything without repeating his words. The history of coffee for
many years has been a history of steadily going down the hill owing to
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Poreign competition. Up till a few years ago the coffee grower had a
inhhs of eséape in that he could pull up his coffee and plant tea, and
Yuite a nuthber of coffee growers resorted to that practice. But for the
last three years this has not been legally available to the coffee grower,
.4nd in any case, had it been so, the condition of the tea industry would
dave made suech a change as this comparable only to jumping out of the
frying pan into the fire. At last the coffec grower has taken a leaf out
of the tea grower’s book and proposes to do the one thing which pro-
mises a real solution of his troubles. That is, to put his hand into his
pocket, collect a fund and try to improve his markets. He deserves the
encouragement and support of this House in this effort to solve his own
problems, and the fact that this House showed such a sympathetic atti-
tude towards the tea industry in similar circumstances may well encour-
age the coffee growers to hope that this Bill will be received without any
serious opposition.

The Bill contains no new principle. Tt is practically identical in
-character and purpose with the Indian Tea Cess Aet, an Aect of which
this House has expressed its approval on more than one ocecasion. In addi-
bion, the other criterion which wonld have to be fulfilled before the Bill
¢ould be taken immediately into consideration, namely that those who
are affected by it should be overwhelmingly in support of it—that crite-
#on has been more than amply fulfilled in this case. Out of 162,764 acres
to whom reference was made in the matter, only 2,936, that is, less than
two per cent. objected to these proposals. The proposal is not to put any
tax on coffee which will raise the price to the Indian consuamer. It is only
exported coffee which will come within the operation of this Bill. Person-
ally I can see no other point in the Bill which requires such prolonged
delay as will be involved by ecirculation for opinion or even reference to
a Select Committee, particularly when, it is borne in mind what this
will mean to the producer, that is, a whole year’s delay in the inaugura-
tion of the scheme.

The question of the composition of the Committee, about which 1 am
certain a number of Members are interested, has been so ably explained
by the Honourable the Commerce Member that there is no advantage to
be gained by referring this Bill to a Seleet Committee or circulating it
for opinion. The Commerce Member has made it perfectly clear what
the composition of this committee will be and I do not think that any
one in the House will say that the composition of the committee as out-
lined by the Commerce aT\i&z}mb&r is unsatisfactory. Tt was my intention
to appeal to the Mover of this amendment and to his eolleague who jointly
‘moved the next amendment to withdraw their amendments and allow this
Bill to be taken into consideration forthwith but I am afraid that the
objections of the Honourable the Mover are so personal and deep-seated
that he is unlikely to adopt this course.

Pandit Nilakantha Das : How was it personal ?

Mr. J. A. Milligan : May I say that it appeared to me that many of

the views which were voiced by the learned Pandit

) ) were not shared even by his own colleagues and they

gere certainly not shared in other parts of the House. (Voices : ‘‘ Ques-
on.’’)

An Homourable Member : You take a great responsibility in saying
that.

8 P.M.
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Mr. J. A Milligan : Am I to understand that there is a body of
opinion in this House which shares the views of the learned Pandit against
tea and coffee as a beverage. If that ig so, I can only say that it fills me
with deep regret.

One or two small points I should like to touch upon before I sit
down. Other speakers would deal more comprehensively with the wider
issues raised by the Homourable the Pandit’s speech. He asserted that
fabulous profits are being earned by coffee growers in South India. T can
only say that he has chosen the correct adjective. It is a fable. There
are many growers who are applying to Government for loans to carry on
and I should like to know of any coffee concern that is making profits
which can be described by the word ‘ fabulous ’ in the sense in which
the learned Pandit used the expression.

Pandit Nilakantha Das : I quoted expert opinion upon it ?

Mr. J. A, Milligan : I do not think I misunderstood the learned
Pandit. Another point on which the learned Pandit has either not com-
pletely informed himself, or has heen misinformed, is this. He suggested
that coffee drinking is confined to the better classes and that the object of
this cess is to spread this vice and spread it in such a way that it will
seriously harm the poorer classes. From the knowledge that I have
gained from the operations of the tea propaganda staff, I know that coffee
drinking among the poorer classes in South India is very prevalent indeed ;
a.nd just to give you an example that it is so I would mention that if
in South Indla you go ﬂ'llt shooting or fishing you give your men what
they call ‘‘ coffee money There is no such expressmn in Northern
India as ‘‘ tea money ' Tt is called coffec money in South India.

An Honourable Member : Toddy money ¢

Mr. J. A Milligan : No, coffee money. There is one matter in
which I must tender my grateful thanks to the learned Pandit. I under-
stood him to say that when the tea cess proposals come up again he will
agree to their being sanctioned on the ground that the tea industry is
such a large industry that its proposals onght to be put through. I wouid
deprecate very strongly the point made by the learned Pandit that the
objeet of this cess is In sonie way or other to oust the smaller cultivators.
1 am absolutely sure that that idea never crossed the minds of the framers
of these proposals, and in evidence of that, we have only to look at the
support accorded to the proposals in Mysore State which has 85 thousand
acres out of 162 thousand acres under coffee, The support was unanimous.
The whole of the 85 thousand acres support these proposals ; and the
same is true of Coorg which has 37 thousand odd acres. The whole of the
37 thousand odd acres have supported these proposals.

Pandit Nilakantha Das : Let them make representations and then
we shall consider.

Mr. J. A. Milligan : Am I to understand that the Honourable Mem-
ber is suggesting that the figures I hold in my hand are not authentic ?
If so, it is quite easy to satisfy the Honourable Member on that point. I
shall not detain the House any longer. I shall only express the hope
once more that the Honourable the Movers of these two amendments will
see fit to withdraw their amendments and allow this Bill to be taken
into consideration forthwith. Sir. T oppose the amendment.
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Dr. F. X. DeBouza : Representing as I do a large number of coffee,
growers, mostly of the smaller variety, I think it my duty to intervene
in this debate for a very few moments. I venture to think that the Jearned
Pandit in his very elaborate speech has entirely misconceived the issues
before this House and, I think it necessary, that those issues should be
clarified and put before the House in a clear cut and lucid form. rm:le
facts are these. Here is an industry in which a large amount of capital,
more than ten ecrores of rupees, has been sunk. More than half of this
eapital belongs to Indians, not of the financier class but of the farmer
class. It employs more than one hundred thousand wage earners from the
congested parts of Mysore and the west coast of India, and it exports in
normal times as much as two crores of rupees worth of produce, to that
extent adjusting the balance of trade in favour of India. Unfortunately,
during the last three or four years, the industry has passed through a
period of unexampled depression. The prices have fallen below the actual
cost of production. The result has been that the planters havc been
obliged to negleet cultivation and in consequence pests like borer, leaf
disease and green bug have devastated the plantations and many planters
arc now wondering what will happen to them next and whether they will
have to abandon their plantations and they feel that they will have to
do so unless some steps are taken immediately to remedy the situation.

At last, Sir, the planters have pulled themselves together. Being as
they are under five different Governments, separated as they are by long
distances and by different languages, it was impossible for them hitherto
to come together, but common misfortune has combined to make them pull
themselves together for the purpose of concerting common action. Sir,
they have decided to tax themselves in order to raise funds for the pur-
pose of approaching Government to organize a Committee for the purpose
of improving cultivation and marketing and propaganda for coffee. The
argurnent of the Movers of the two amendments, on the opposite side, was
that there was really no need for urgency ; if you have waited for so
many years, why can’t yvou wait a year longer * Sir, the reason is, that
the export season is in the month of November, and if this Bill cannot
be passed before November, 1935, it can only come into force in November,
1936, by which time the condition of some of the planiations will have
become hopeless, T say then to this House that the point at issne before
Honourable Members is-—are you prepared to allow an industry in which
Rs. ten crores—and more than half of it belongs to your countrymen—
of money have been sunk, which employs more than 100,000 labourers.
which exports nearly Rs. two crores worth of produce (Hear, hear},—are
you prepared to let it go, in order that you may ‘‘ deliberate *’, me:znwhile,
and see whether your villagers will or will not be injuriously affected by

ropaganda and whether the alleged deleterious effects of coffee will not
Justify this House in discouraging its general use. It is absolutely neces-
sary, Sir, to put the issues in this blunt manner so that, if this matter goes
te the vote, Honourable Members will know what they are voiing for.
Are they voting for the destruction of this industry, because, Sir. if this
legislation is not passed now, this industry is as good as ruined. Or are
you prepared to vote for this measure so that the planters may apply the
reruedy at the carliest possible moment ¢

I venture to think, Sir, that, after all, this motion for reference ta
a Select Committee or the motion for circulation for eliciting publie
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opinion is merely a dilatory motion, because, the only persons most affected
are the planters, who are prepared to tax themselves. There is no other
class of person who will be injuriously affected by this measure. My
Honourable friend, Pandit Nilakantha Das, says ‘‘ what is the objeet,
by means of propaganda, of multiplying the needs of the poor villager
whose earnings are not more than an anna or two a day ?’’ Sir, is this
the attitude to be adopted by my friends opposite ? Sir, the ery of my
Honourable friends on the other side has always been that the standard of
living of the poor villager shonld be raised and that the industries o this
country should be encouraged. Now, Sir, the main reason of ercourag-
ing an industry is to create and multiplv wants and thereby creating
demands for some industrial produet or other 'Then, Sir, my Honourable
friend, Pandit Nilakantha Das, dwelt upon what he considered the delete-
rious cffects of coffee. Well, I shall not follow him into a discussion of
the medical aspect of the question, but this much I know that colfee is a
sta[ile drink in the Southern Presidency. In every town in the Presidency
of Mudras there are large numbers of coffee houses which cater for the
necds of a very large clientele ; every villager consumes coffeec and, ay
Mr. Milligan has said ‘‘ coffee money ’’ is the way baksheesh is given in
Southern India. Now has Madras suffered in consequence ? Sir, so far as
I know, Madras differs from the rest of India in several respecis. But
its main distinetion is that the Presidency excels the rest of India in
subtlety of intellect. Everybody knows and appreciates the Madrassi’s

subtlety of intellect. Everybody realizes the Madrassi’s financial shrewd-
ness.....

Mr. 8. Satyamurti : All due to coffee !

Dr. F. X. DeBouza : If anybody disbelieves me, I would ask him
to read the current law reports and to pay visits to the Financial Depart-
ment of the Government of India and analyse its personnel. Does not
the major portion of the personnel consist of Madrassis ¥ Has the coffee-
drinking habit in any way affected either the moral or the intellectual
position of superiority of the Madrassi ?

_ So far, Sir, as intellectual stimulation is concerned, we know the views
of the poet Pope who was an habitual frequenter of the coffee house along
with the other literary celebrities of his time. Now what does he say ¢
Speaking of coffee, he said that it is a beverage : :

‘¢ That makes the politician wise (Hear, hear)
And see through all things with his half-shut eyes (Hear, hear).’’

I am quite sure, Sir, if my Honourable friend from Orissa, Pandit
Nilakantha Das, had been a devotee of the coffee habit, he would have
seen, with half an eye, through all his own arguments which had, Sir,
no substance at all. (Laughter.)

Sir, the value of coffee is also in its stimulating properties for both
mind and body, and these properties are too well-known to be mentioned.
Coffee acts as a most efficient substitute for alecohol. While coffee has a
the stimulating effects of alcohol, it has none of the piosonous or other
deleterious effects associated with aleohol, for, otherwise, Sir, in what way
can you explain this phenomenon that in all Muhammadan countries
where under the injunctions of the Prophet aleohol is forbidden, coffee
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is the favourite drink of the people. Take Egypt, Turkey, Arabia, Persia.
Sir, the best coffee I have ever drunk was in Egypt, and probably other
Honourable Members have had the same experience.

The Honourable 8ir Muhammad Zafrullah Khan : Sir, is it a wise
argument to say that the Mussalmans have adopted coffee as a substitute
for alcohol ?

Dr. F. X, DeBouza : And here I draw the attention of my Honour-
able friend, Mr. Joshi, the labour leader. Rir, there cannot be a better
substitute for aleohol among the working classes of this country than
¢offec (Hear, hear), and the reason why I tell you that is that the great
labour leader, John Burns, strongly held that view. John Burns was
Eknown to be a teetotaller and was rather looked down upon in the ship
whneve he worked and used to be dubbed as ‘‘ coffee pot DBurns”’.
(Laughter.) (A Voice : ‘“ What about Robert Burns ?'’)

Dr, F. X, DeBouza : Sir, John Burns advocated the drinking of
coifee as being the best substitute for the drinking of aleohol amongst
the working classes of the population ; and, if prohibition, Sir, is ever
going to be a praectical proposition in this country, I would certainly
;s!l(, ny Honourable friend, Mr. Joshi, to take to the coffee drinking

abit.

Mr. N. M. Joshi : I already drink coffee.

Dr. F. X. DeBouza : I am very glad to hear that, and to popularize
it by propaganda amongst the working classes.

There is no doubt about the wonderful stimulating effect of coffee
for intellectual purposes. Sir, 1 have already said what the ideas of the
poet Pope are. The same views are held by great men in different spheres
such -as Balzale and Dryden, the great English poet and Buthven the
musical composer. Every one of them have attributed their inspiration to
coffee drinking. Sir, I do not wish in any way to make use of my place
in the Assembly for purposes of propaganda for coffee. All that I intend-
ed to say was to counteract, as far as possible, the poisonous propaganda
of my Honourable friend, Pandit Nilakantha Das.

What are the objections raised by my Honourable friend ? He
said that the total acreage under coffee is 182,000 acres and the conditions
are such that it is impossible to increase that acreage. Therefore, he
asked what is the use of forming this Committee ¥ The point is that we
do not want to increase our acreage ; we want to keep up the acreage
already under cultivation because our acreage, in eonsequence of depres-
sion and adverse circumstances, is now dwindling. Then he said why do
you require a Committee, why not allow a Government Department to run
it * He urged that the action of the Committee would not he favourable
to the small grower but it will only be favourable to the big planters.
I quite agree that it will be much better if there was a Government Depart-
ment to run this propaganda. In fact, other Governments have done it.
Look at the Government of Kenya. They run coffee industry as a Govern-
‘ment Department. They appoint Trade Commissioners for the purpose of
popularising coffee in every place where there is a demand for it, such as,
Aden. I Liondop they have ap advertising agency by means of which the
Kenya &ee has made enormoys strides during the last few years. I
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remember visiting a grocer’s shop in Bond Street four or five years ago
and asked for a pound of Mysore coffee. The grocer told me that he
eould supply me with Mysore coffee which was being sold at 3s. 9d. a Ib.
but he could give me a much better substitute, namely, the Kenya coffes
which was being sold at 3s. 6d. a Ib. Now, everybody knows that Kenya
coffce cun come nowhere near the Mysore coffee in point of flavour and
‘‘ liquor *’, and yet if it is possible for a grocer in Bond Street to tell
me, a Mysore coffee grower, that Kenya coffee is better and cheaper, it
shows to what extent the propaganda of the Kenya Government cafi go.
Sir, the effect of this propaganda by the Kenya Government has been that
while in 1913-14 the export of Kenya coffee was 2,000 tons, in 1930 it rose
to 30,000 1ons whereas the export of Indian coffee has fallen from 14,000
tons in 1913-14 to 7,000 tons in 1933-34. Can anybody contemplate a
position like this with equanimity ¥ This position, I maintain, is entirely
due to the propaganda of the Kenya Government and should certainly
be counteracted by propaganda on behalf of the Indian grower. I
venture to think that it would be the duty of the Indian Govermment to
do this propaganda but we know the policy of our Government. QOur
Government, when it is a question of protecting an Indian industry, say :
““ We caunot do it very well because it raises the price and works a hard-
ship on the poor cultivator.”” But when it is a question of protecting
agriculture, they say : ‘“ We believe in laissez faire beeause it will be best
for agriculture ’’. That being the policy of our Government, it is hope-
less to ask them to start this propaganda on their own. Therefore, the
only meszns by which we can do it is by means of a Committee which
will work on the lines of the Indian Cess Committee, the Indian Cotton Cess
Committee and Indian Laec Cess Committee.

Sir, 1 do not wish to detain the House very much longer, but there
is one little point which my Honourable friend, Pandit Nilakantha Das,
made and to which I would like to refer. He said that this is a dodge by
the big planters to squeeze out the small planters. My Honourable friend,
with all due respeet to him, is talking through his hat. This mecasure is
a measure by which the big planters have volunteered to pay a cess on
exported coffee ; for their own benefit and for the benefit of the small
planters, It is omy the big planters who export coffee. Small planters
sell their coffee in this country. Whatever benefit may acerue to the coftfee
industry by this cess, which is paid by the big planters, will ve to the
advantage not only of the big planters but also of the small planter.
Therefore, the smaller planter, instead of being injured, will actually be
benefited hy the self-sacrifice on the part of the big planter. No doubt,
later on it is proposed that the cess will be not on export but on pmdue-
tion. DBut till such time comes, it will be really a contribution made by
the big planter for the benefit not only of the big planter but of the smaller
planter also.

Then he said that the refuse coffee that will be left in this country,
if export is stimulated, will be poisonous and will ruin the health of the
Indian villager. Sir, there is nothing more untrue than that statement.
The eoffee that is exported to Europe is known as ‘‘ parchment !’ coffee
and the coffee that is kept for use in this country is known as the
‘“ native ’’ coffee. There is little or no difference between these two varie-
ties of coffee except in mode of preparation. Of course the look of the
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parchment coffee is better and the English people go by looks. But the
native coffee has a better flavour and is much more pleasant to the taste.
1, for one, always prefer what is known as ‘‘ native ’’ coffee for my per-
sonal consumption. Sir, I do not wish to detain the House any longer.

I think the amendment before the House is purely a dilatory motion
and in order to rescue the coffee industry from ruin, I feel certain that
this Honourable House will vote that this Bill be taken inio considera-
tion immediately.

Mr. T. 8. Avinashilingam Chettiar : Sir, I do not wish to take morc
than a couple of minutes. The only point to which I would like to draw
the attention of the House is clause 4 of the Bill. The Honourable Mem-
ber «aid that there will be 12 Indians and possibly eight Europcans on
this Committee. Sub-clause (1) (42) (a) of clause 4 says :

‘* Three persons nominated by the Government of the Mysore State. (b) two
persons nominated by the Local Governments of Madras and Coorg, respectively.’’
The Ionourable Member presumed that they will always be Indians, for
which presumption there is no authority in the Bill itself :

"‘”(o) Three persons nominated by the Unitsd Planters’ Association of Southern

I presume, Sir, it is an association comprising mostly of Europeans,
and the representatives that come from that association will, therefore,
be all Europeans. The next category is three persons nominated by the
coffce growers association which also, I hear, though there are some Indian
planters on it, is really dominated by Europeans. Last comes thrce per-
sons to be nominated by the Governor General and one representing the
Tmperial Counecil of Agricultural Research. My own plea here today is
that the representation of Indians must be quite adequate. I will only
suggest to the Honourahle Member to introduce an amendment in the Bill
by which these appointments of Indians will be guaranteed and nothing
more. If that guarantee is forthcoming, I do not mean to press the motion
for referring the Bill to a Seleet Committee.

Mr. Abdul Matin Chaudhury (Assam : Muhammadan) : I want to
say just a few words in support of the motion made by the Honourable
the Commerce Member. After hearing the long and eloquent speech of
my Honourable friend, Pandit Nilakantha Das, I am not satisfied that
there is any need for ecirculating the Bill or even referring it to a Seleet
Committee. This Bill is a very simple and non-controvérsial measure.
All that it seeks to do is to create a coffee cess fund by imposing a cess
on the coffee that is exported from India and also to create a committea
to -administer this fund. The only question with which we are concerned
is ahout the constitution of that committee. I am satisfied from the
speech of the Honourable the Commerce Member that the Indian interests
have been very well represented on that committee. From the calculations
that he has made. it is apparent that, in any circumstances. a majority
of the members of that committee will be Indians. This Bill has been
introduced in response to the demands from the coffee interests as the
referendum that was made among the coffee growers shows that an over-
whelming majority was in favour of this Bill. T think, Sir, more coffee is
pgrown in Mysore than in British India—in the Madras Presidency and
Coorg—and both the Mysore Government and the Madras Government
including the Coorg Administration have all pressed for the passage of this
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Bill. I think the House will be well advised to facilitate the passage of
this Bill and to help the coffee industry without referring the Bill to a
Select Committee this Session.

Mr. M. Ananthasayanam Ayyangar (Madras ceded Distriets and
Chittoor : Non-Muhammadan Rural) : Sir, it is surprising to me that
only one aspect of the question has been considered and that unlike in
local bodies gentlemen who have got interest in the subjeet under discus-
gion seem to have a predominant voice in this Assembly. Tea growers
and coffee growers, tea growers’ association and coffee planters’ associa-
tion think that it is the primary work of the Assembly and the people at
large to safeguard the interests of the small industry. The other side
of the question as to how far it is desirable to advocate or propagate the
drinking of coffee has been practically left to the background. It is
really unfortunate that we have come to such a stage when next there
will be a Bill brought in by the Commerce Member or some other Member
on behalf of the Government, on behalf of vine growers and poppy pro-
ducers in this country to safeguard the interests of the poppy producers
or the vine growers in this eountry.

It is rather unfortunate that an Honourable Member belonging to the
European Group spoke as if he had an absolute knowledge of the con-
ditions in the Madras Presidency. I come from a village in the Madras
Presidency and 1 can speak with much more authority on behalf of those
people there than my Honourable friends from the European Group can
purport to speak on behalf of that community there. Sir, Honourable
Members of this Tlouse will feel sorry to learn that for a pinch of salt for
the gruel or rice kanji the poor villager has to go to the market to pur-
chase or to borrow, and, sometimes, he takes the rice kanji even without
salt.

Now, Honourable Members of this House are asked to vote for a
measure which will make the life of the people in the villages more
costly by running after sugar and milk and coffee powder. The villager
if he gets into the habit of coffee drinking will have to arrange to get his
eoffee powder first, then get sugar and then milk. Honourable Members
of this House do not seem to understand the gulf of difference between
the one and the other. As is well known, Madras Presidency is the
hottest part of India. When we started picketing toddy shops during
the last Civil Disobedience Movement with a view to trying to prevent
them from drinking toddy, the Government themselves advocated toddy
drinking and arranged toddy shops to be brought close to the doors of
these poor people. One argument that was advanced against removing
toddy shop to the centres of towns was that people who drink may be
ashamed of drinking if the shop was in the centre of the town. On the
other hand Government thought it best to bring toddy shops to their
very doors and thus opened up attraction for the poor people to drink.
What is the result 1 Supposing I happen to live in the locality where
a toddy shop is located, first I gradually become accustomed to its smell
and sometime later on, I take to it as a medicine and finally become a
confirmed drunkard. During those days when we wanted to introduce
prohibition, Government advoeated by propoganda the drinking of toddy
én the ground that Madras Presidency being & hot coumtry, a cool drink
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like toddy was required by the poor people, especially the labouring
classes. Now, we are asked by this Bill to introduce among the masses
coffee drinking in a hot Presidency like ,the Madras Presidency.
Perhaps Honourable Members who come from the northern parts of
fp_.dia might have already got accustomed to this tea drinking, and my
own view is that tea drinking and coffee drinking are injurious to the
health of the people of the country. I, therefore, submit, that no steps
must be taken by this. House which will ruin the health of the people
and which will not be in the interest of the population of the Southern
Presidency.

My Honourable friend, Pandit Nilakantha Das, read out the medical
opinion of great authorities about the injurious properties of coffee.
He read various extracts from medical journals in condemnation of
coffee and tea drink and as proving that they are very deleterious to
ReaHh. I would esk my Honourable friends here whether there is a
single medieal opinion which is in favour of tea and coffeec drink. No
doubt after we have got ourselves accustomed to it, we may say that it is
oot poison. But it is a poison when you first take it. Later on, when
you become habituated to coffee drinking, the poisonous effects disappear,
with the result that you require a much stronger stimulant than mcre
eoffee or drink. T was told that a person who got himself habituated to
toddy drink later on began to drink methylated spirits not being satisfied
with the stimulus afforded by toddy or wine drinking. In the Madras
Presidency, when certain associations wanted to preach temperance, a
grant was made by the Madras Government to provide coffee hotels and
tea clubs close to toddy shops. Those persons who wanted to drink toddy
first went to the coffee hotels where they took coffee or tea, mot for the
coffee or tea contents, but I am certain for the sugar and milk that is
provided either in tea or coffee and, immediately after taking tea or
coffee, within less than two minutes, those very persons went to the toddy
shop and took toddy to their heart’s content. Thig is not the way in
which Honourable Members can deceive themselves that this is one of
the means of driving out drink evil from this country. No doubt my
Honourable friend, Dr. DeSouza, who is a planter himself, suggested to
us that we might rest comtent with a committee to popularise eoffee
&rinking habit because that will remove toddy drinking evil from this
country ; he was assuming that drink evil will disappear very soon from
this country and he exhorted the Honourable Members of this Hduse tor
take a pledge to increase coffee consumption instead.

Sir, I personally know a schoolmaster who draws Rs. 19 or 20
a month and has three or four children and spends away all the Rs. 19
én drinking coffee. He sends away his wife and children to his father-
in-law’s place. Every morning he takes coffee and one or two tddlis and
thosais and the same in the afternoon and then in the evening he goes
home sbsolutely empty-handed. This is a luxury which is absolutely
unsuited to our country. If civilisation in this country, according to my
Honourable friend, Dr. DeSouza, comes only in f:ha_a_ wake of coffee
drinking, I would say good-bye to this, let not our eivilisation stand upon
wich flimsy material as this. Tomorrow, it may be said on behalf of the
tobaceo growers that we must encourage the habit of smoking among not
only men' but also among women, in order to be civilised: That is a

L237LAD ) »
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sight which I have been accustomed to seeing during the past 20 days in
Simla, men and women smoking together and freely exchanging their
cigarettes. I should bc ashamed of such a civilisation if it takes its root
here. I am not casting any aspersion on any class or community. What
may be suited to a cold country may not be suited to this country. Sir,
¥ do not take it myself ; I have never drunk either tea or coffee, but I
will tell you how the tea or coffee habit has crept into our villages. The
moment you send a boy to school and he goes to Madras, he takes to this
coffee drinking. When he comes back his parents who have never drunk
tea or coffee give him coffee as a favour, and that is how the coffee cvil
spreads. Even to this day, I can assure Honourable Members that it has
not become such an evil in gur parts yet. Should we help a small industry
which after all bears to the total exports from this country a proportion
of less than .6 per cent. ¥ The total exports, even during these days of
depression, according to the .Blue-books, came to 147 crores of rupees in
the year 1933-34 and you will be amazed to find that the total export of
coffee is not more than 102 lakhs ; that is, it is less than .6 per cent. Is it
by protecting such a small industry that we should declare to the world
that we are civilised ¥ Is it for our Government to say, ‘‘ We have made

these dark men civilised by introducing coffee into their households '’ 1
It is a disgrace..........

8ir Cowasji Jehangir (Bombay City : Non-Muhammadan Urban) :
Ts this eivilisation
Mr. M. Ananthasayanam Ayyangar : That is what the Honourable

Member has suggested. If you do not agree with it, please vote with us.
If that is the emblem of civilization, T would say good-bye to it.

Sir, I do not propose to take the time of the House muech longer than
saying a few more words and support the motion so ably moved by my
Honourable friend, Pandit Nilakantha Das. I know it fell on deaf ears ;
Honourable Members on the other side were smiling and sometimes they
got on to a roar of laughter because it is impossible for them to shake off
the habit of drinking tea or coffee. They make their childrén drunkards ;
aud I read in the history of England of a Prime Minister, whose name I
will not mention, who was so habituated to drinking wine that fearing
lest in his old age he might lose his job and might mot be able to drink
wine, he made his children drink. The idea was, that if he could not
afford money to drink, his son would get habituated to it and would get
bottles of wine which he also might drink in his old age. I can under-
stand the mentality of Honourable Members because they are so much
accustomed to it that the very thought of abolishing it is nauseating to them
and they laugh at it._ Honourable Members may take it that in the 43
millions of Madrassis, there may not be even four lakhs who have become
confirmed coffee drinkers. And T say that if by this Act it is intended
to make propaganda in favour of coffee drinking in my Presidency or
outside or in any part of India, T am stoutly against it. With respect to
the object of the Bill, if it is intended to help exports to foreign countries
by the imposition of this cess, I have my own doubts as to how far an
imposition of this kind will benefit the exporter. We find that of all the
countries in the world whieh grow eoffee; the Seuthern Presidency pho-
duces the smallest quantity. - I will take only ome -instance, from the
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report of the average cultivation and yield of world production. In the
year 1982-33, in Brazil, the acreage: that was- undl;r cultivation was
7,904,000 acres and: the yield was 2,200 million pounds. TIn Columbia
740,000 acres were: under cultivation of coffee and the yield was 478
million pounds.' Now we will see what the acreage and the yield was
during that period in Indja. In.the year 1932-33 it was 78,700 acres in
British India and in the Native States, 98,000 aeres, in all 1,76,700 acres.
In a small country like Venezuela it is more than. 470,000 acres that was -
under cultivation in a particular year. So that even in a small place it
is- three or four times as much as is produced in the huge continent of
India. The yield here was also not more than 32 million pounds in- the.
year 1932-33, whereas in Brazil it was 2,200 million pounds. You ecan
compare 32 million: pounds with the 2,200 million of Brazil. I do not
know how with the small cess that. is proposed to- be put upon this coffee,
you are going to compete with the foreign market. The only hope is if
in return for all that we have done or are offering to Great Britain
under the Ottawa Pact, they choose to purebase more from - us than
Brazil or Kenya Coffee. 1 find also from the statisties collected that the
export of coffee to Great Britain has been declining. The real remedy
is' to induce Great Britain to purchase more coffee from India instead of
this roundabout course of trying to impose a cess and then trying to
create a propaganda in every country in favour of drinking this coffee.
Here we find that in the year 1932-33, England imported 52,000 cwt. of
coffee and France 54,000 ewt. In the next vear, t.e, in 1933-34, the
52,000 cwt. of England came down to 50,000 and the 54,000 ecwt. of
France increased to 57,000 ; and this was in spite of all the benefits that
we are conferring on England and the disadvantages that France is-
suffering by this extraordinary Ottawa Pact under which we are
labouring. Therefore the real remedy has been left in the background.
My Honourable friend, who rose on behalf of the tea planters, supports
the Bill lest he should be misunderstood, if he stood only for the tea cess
and not for the coffee cess. They all row in the same boat. My
Honourable friend, Dr. DeSouza, is a planter himself. I would only
request Honourable Members of this House not to be carried away by
such considerations which are absolutely one-sided. It is said as if by
drinking coffee we will have a remedy .for all the evils in this country.
If it can take the place of food let us take it. Every country in the
civilised world puts a ban on luxuries ; they do not totally prchibit them
but they impose heavy duties on them, but articles of food are not
banned.” The other day, in the budget Session, when the Finance Bill
was under consideration, in the case of a large industry in Southern
India of tanning hides and skins, an industry which engaged nearly 33
lakhs of men, the small export duty of five per cent. was removed ; and
I do not know if the Honourable Members who spoke on the other side
did not vote in favour of that measure and on behalf of Government.
Now, they say that the planters here who are engaged in an industry to
the extent of a crore and two lakhs must be protected, as if, if they are
not protected, the 300 million people will be starving and dying in this
~coyntry and the whole world will go to the wall. Why should the
export duty of five per cent. on the hides and skins industry have been
removed ! It is to help the foreigmers so that they may flourish. It is
a disgrace, and are we to stand by it ¥ And after all what is left to us ?

L2STLAD 2
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'nqkethemtehmdmm'y and .the sugar industry. An'weusmgtheem
for match production and sugar production ¥ Whether the Commerce
Member or the Labour Member is a dark Indian of a white Englishman,
it is all alike ; the mentality is the same.

I would, therefore, say, it would be much better if they will circulate
this Bill for the purpose of eliciting opinion theréon—and not the opinion.
of these small growers in provinees or small plantation owners : that is
not what I would ask : I would ask that every medical gentleman in this
cduntry should certify that this Bill is a proper one. It is not right or
proper that you should take this drink to the very doors of the men who
hunger and starve for a morsel of rice at mid-day and who cannot get
a pinch of salt for their kangi. 1 know of a barber who snatched away
the upper cloth from his own son and pledged it so‘that he could get his
evening drink of toddy Are you now trying to create another class of
men—higher perhaps in the social scale—the middle class men, and make
them suffer from a similar cause ¥ You pay them perhaps 20 rupees
ofit of which the man has to buy milk, sugar and coffee and what is left T
H'e may perhaps get a belching after drinking so much of coffee, but it
will not be the belching of a well-fed man and you will merely get the
appearance of its being all right with him. You are merely trying to
creste another set of drunkards. Our religion says that drinking toddy
is an absolute vice—it is one of the things that one ought not to
indulge in : that is what the Hindu religion says. I know that in other
eountries there is the doctrine of trans-substantiation which they invoke
ahd they say that bread and wine are transformed into something' else—
that jis their religion and I have no quarrel with it—but my religion
coridemnns any kind of intoxicating drink and here is the Government
wanting to encourage another kind of drunkenness in the people. To
wlhatever state of degradation some of us might have come to, because of
our association with or having become civilised by contact with this
Government in the land, let us not &t least carry this one torch of
civilisation to the village : let us keep it out. I am not accusing any
Tlonourable Member in this House. I merely want every omne to
appreciate the difficulty of the villager. One of my Honourable friends
stated that when he was taken in a rickshaw or driven in some other kind
of conveyance, the man wanted some money for a drink of coffee. I know :
I have been ioving about, not in one distriet, but five districts. I had
to'spend a lot during the elechon time—I had to engage conveyances
when the drivers demanded money for coffee or anything—I knew it was
for toddy : but of course my friend’s experience is movel : perhaps
Being in the heart of Madras, the rickshawalla wanted coffee as being
dagier to get. That éxperience may be true of Madras city, but it is not
true of the places outside Madras, and, therefore, I beseech that this Bill
miy be circulated. If these coffee planters have not been able to sell
their articles in foreign countries by the absolute worth of their material,
lét them wait for some time more. One November is not gomg to stand
in the way. Lét us get opinion : if there is a body of opinion which says
thdt coffé¢ is gobd for a courtry like India, we can take it up later. I
Ritve beefi adviséd that our children who grew lean by drmkmg coffee
ghould [!et more fat-—-and noét merely should we give them cow’s fat.
thet i, ghee and sdch like, but that we should get something we cannot
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get in India, like whale oil or cod liver oil, etc. Under 'tk —
stapces I request that you will allow this Bill to be circulated for opinion.

The Honourable Sir Muhammad Zafrullah Khan : Sir, I do not
shink it is necessary for me to take up an appreeiable amount of the
time of the House in replying to the debate on this motion. Dut I do
propose briefly to offer some observations on some points that have beenm
sought to be made during the course of the debate. Curiously enough,
some of the points sought to be made by the same speakers were self-
contradictory, and it is, therefore, rather difficult to meet those points
because if each point is to be taken up and replied to, my yeplies may
be -eorrespondingly contradictory and I do not desire to adopt that
course,

A good deal of time was spent on trying to demonstrate to the
House that the coffee mdustry is in a very flourishing c¢ondition and that,
“therefore, it does not require any further fillip. Other speakers have
endeavoureu tc show that the premise is not correct. But even if it was
correct, 1 doubt whether it is a sound argument to say that if you can
improve an industry in the country you should not do so unless the
industry is sinking to such a condition that without your help it would
be extingvished altogether..

Mr. Krishna Kant Ha.lavi,ya (Benares and Gorakhpur Divigions :
Non-Mubammadan Rural) : Does that not apply to the glass industry
also ¢ :

The Honourable Sir Muhammad Zafrnllah Khan : However, T am
perfectly certain that Honourable Members will agree that if by means
of the hnposition of this cess, within the next twe or three years, we
can raise exports of coffee from the level to which they have sunk to
the level at least at whieh they were in 1931-32, that is to say, from a
value of 1.2 crores to say about 2.5 crores, that is not a result which
ought to be despised if this little help which the coifee planters are
.willing to bring to the industry from their own pockets can achieve that
result. A very great deal of the time of the House was taken up in
trying to demonstrate that coffee is a very injurious drink and anything
that helps its export even to other countries ought to be discouraged
on general moral grounds and also on the ground that all harm ought to
be prevenicd to the poorer classes of this country. As it happens, I
personally have a good deal of sympathy with that point of view. I do
not take cither alcohol or coffee, nor do I use any tobacco.. ...

An Honourable Member : What about tea ?

The Honourable 8ir Muhammad Zafrullah Khan : As for tea, I take
only three cups a day of very very light tea, and, therefore, T have a
good deal of sympathy with the point of view ‘that was put furwa.rd and
has been put forward by the two Honourable Members, Pandit Nila-
kantha Das and Mr. Ananthasayanam Ayyangar. But then I am afraid
it would be a hopeless task for only three sane men to attempt .to
convert to sanity a whole insane world ! On the other hand one hears
‘80 much about self-determination that if otber people who are addicted
to this vice and the people who provide the means of indulging in this
vice think that the production of this partieular kind of poison ‘ought
to be encouraged, I am afraid the three same Members of this House
must give way on that peint ! ‘We were told in the conrse of the debate
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What tea and coffee were practically on the same level with regard to
this matfer : and yeét curiously enough the Honourable the Pandit went
on to say that inasmuch as the tea industry is a very large industry
you might go on encouraging it : but as coffee is a small industry you
-ought not to encourage it.....

Pandit Nilakantha Das : I did not say that exactly : I said tea is
@& very big industry and that question is not here now : it is a separate
jssue. That is what I said. I did not say anything in favour of it.

The Honourable Sir Muhammad 2Zafrullah Khan : Sir, I stand
corrected, but that was my impression ; and, as I said before, I was
rather surprised at that argument because if the Ionourable the
‘Paritlit was really econvinced that his premises were . justified, he should
‘have launched an -attack against the tea industry which produces far
‘more poison than the coffee industry which produces far less.....

Pendit Nilakantha Des : I did it in Delhi.

‘The Honourable 8ir Muhammad Zafrullah Khan : Apart from that,
after hearing the greater portion of his speech this morning before
lunch, I saw this morning’s Hindustan Times and here is an advertiscment
in it which stares us in the face. ‘‘ As a giant ‘réfreshed with Indian
.Tea ’’, and the -giant is ‘half a page long—'* Indian tea gives life and
energy '’. Here is an advertisement occupying the whole length of the
page assuring us with perfeet confidence that Indian tea, and Indian
coffee also presumably, give life and strength. However, as I said, I
_am personally of the view which the Honourable the Pandit holds ;
but then I am afraid that is not of much avail. We must take things
as we find them ; and, if we find that even a small industry can, to:a
certain extent, be fostered and to some extent redress the balance of
trade with regard to which Honourable Members opposite as well as
the Government are so anxious at this moment, I am sure it would be
good policy to encourage the fostering of that particular industry,

There is one matter, Sir, on which I desire to touch in passing with

+ pu, Tegard to the position vis-a-vis Great Britain. One

" ‘Honourable Member said : ‘‘ The truc remedy is to try

to inducc Great Britain to take in larger quantities of Indian coffee .
-As a matter of fact, Indian coffee as well as Kenya coffee, I think all
Empire coffee, -does enjoy a certain amount of preferencc in Great
Britain. I believe the extent is a penny a pound. But the difficulty
is, as 1 iried to explain when moving my motion, Kenya carries on a
great deal more propaganda in favour of its own coffee than India
does, and the result is that the benefit of this preference goes more
‘largely to Kenya than it does to India, and it is in order to redress this
state of affairs that coffee growers in India are anxious that they should
have & fund,—to be sure it will be rather small to begin with,—out of
which they could also carry on propaganda in Great Britain as against

Kenya in order to obtain a larger share of the coffec trade than they
‘do 4t present....,

) Babu Baijnath Bejoria (Marwari Association : Indian Commerce) :
Will the Honourable Member say if the -proceeds-of this ees¢ will be
utilised for propaganda in foreign countries or in India ? '
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"The Honourable 8ir Muhammad ZafrulHah Khan: As the Bill ex-
plains, the cess will be for the purpose of eneouraging the marketing and
umproving the production of coffee and also for propaganda, and, I
imagine, that mainly the propaganda will be outside the country. The
Bill does not ‘bar propaganda inside the country, but what the -coffec
growers arc anxious about is to encourage the export of coffee, aund,
therefore, the propaganda will be mainly outside.....

Babu Baijnath Bajoria : Why not restrict the propaganda only to
foreign countries § Then much of the opposition will disippear.

The Honourable 8ir Muhammad Zafrullah Khan : 1 do not kmow
that there is much opposition on that point. As I have said, anybody
would realise that if the coffee growers in this Committce that is going
to be set up are to use to the best advantage the procceds of the cess
that would be available under the provisions of this Bill when it hecomes
an Aect, those proceeds will have to be used outside India in order to
encouragc the export of coffee. Figures were quoted to show that the
industry was in a very prosperous condition. Sir, [ am afraid the
figures do not support that contention. Im 1930-31 the linited Kingdom
took in 78,485 cwts. of coffee, in 1934-35, in spite of the preference, only
27,978 cwts. were exported to the United Kingdom. France has been
referred to in the course of the debate, but even there in 1930-31, 1t took
in 107,704 c¢wts. as against omly 52 995 cwts. in 1934-35. .. .. ’

Prof. N. G. Ranga (Guntur cum Nellore : Non-Muhammadan Rural) :
What is the Empire Marketing Board doing ?

The Honourable 8ir Mubammad Zafrullah Khan : Therefore, my
.submission is that it is high time that the coffee growecis were assisted
in this effort so that they should themselves provide fuunds for carrying
on propaganda with regard to Indian coffee in order that larger quanti-
ties might be exported.

As regards the contention that somehow or other the levy of this
cess is likely to injure the small coffee grower, I am afraid I cannet
-agree with it. Whenever an industry begins to be adversely affected,
it is the small industrialist, the man with a small capitai. who is affected
first, amd, therefore, if no help is afforded to the industry whatever,
the first people 10 succumb will be the small growers rather than the big
growers who ean wait till things improve or utilise their own resources
for the development of their trade without waiting for the help of the
Legislature in order to improve their condition, and if this cess is to be
of any help to anybody, I think in the end it is likely to be more
beneficial to the small grower rather than to the big grower.

Mr, President (The Honourable Sir Abdur Rahim) : The question is :

“¢ That the Bill be circulated for the purpose cf eliciting opinion thereon by the
15th of January, 1936.’’

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim) : Does Mr.
Chettiar wish to press his amendment that the Bill be referred to a
Select Committee ?

Mr. T. 8. Avinashilingam Chettiar : Yes, Sir.
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.. M. Pregident (The Honpmrable 8ir Apdur Rahim) : The Henour-
able Member did no;ﬂl say that he wan%gdétrdw‘ith aw his amendment 1

Mr, T. 8. Avinashilingam Chettiar : No, 8ir ; I want it to be put.

Mr. President (The Honourable Sir Abdur Rahim) : The question is :

‘“ That the Bill to provide for the ereation of a fund for the promotion of the
cultivation, manufacture and gale of fndiap coffee he referred to a Select Committce,
consisting of the Honourable Sir Muhammad Zafrullah Khan, Dr. F. X, DeSouza,
Dr. B. D, Dalal, Mr, Pradyumna Prashad Singh, Mr. F. E. James, Mr. H. A. Sathar
H. Essak Sait, Mr. Umar Aly Shah, Dr. P. N. Banerjea, Mr.' Mohan Lal Baksena,
Mr, Bamuel Aaron, Mr. B. g Varma, Prof. N. G. Ranga, Pandit Nilakantha Das
apd the Mover, and that the number of members whose presence shall be necessary
to constitute a meeting of the Committee shall be five.’”’

Thc motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim) : The question is :

_ ¢¢ That the Bill to provide for the creation of a fund for the promotion of the
cultivation, manufacture and sale of Indian coffee be taken into consideratiom.’’

The motion was adopted.
Clause 2 was added to the Bill,

‘Mr. President (The Honourable Sir Abdur Rahim) : The question is :
‘‘ That clause 3 stand part of the Bill’’

U Thein Maung (Burma : Non-European) : Sir, I move :

“¢“That in clause 3 of the Bill, for the words ‘ or to Burma ’ the words ¢ and
Burma ’ be substituted.’’

It has been stated both in the Statement of Objects and Reasons
and in the course of the Honourable the Commerce Member's speech
today that Burma has been excluded from the scope of the Bill as
desired by the Government of Burma. Either the Government of
Burma have made a serious mistake or they have: been very badly mis-
understood. In any case, they should not have given the reply without
consulling public opinion and the Government of India should not have
taken advantage of what is an obvious mistake, especially when the
Local Government’s opinion had not been formulated after consulting
publie opinion, and when their opinion, as we muiutain, is against
publie interest and opinion in Burma.

We were told by the Honourable the Commerce Member that the
Bill was a ron-controversial one. However, we find that it is not only
controversial but also involves very large questions of principle as
regards trade relations between India and Burma.

Sir, Burma does not export coffee and there is no prospect of her
doing so for many years yet, although the soil in several parts of the
counfry is probably fit for coffee plantation. So, we have nothing to
lofse lﬁ:nd E;Tlerything to gain by Burma being not excluded from the scope
of the Bill.

However, we have no objection to Burma being cxcluded in the
scnse that the coffee cess is not to be leviable in Burma and that the
coﬁ?eef plémtefrs of Burma are not to have any benefit of the proposed
ecass find. '

At the same time, we strongly object to Burma being excluded in the
sense that the cess is to be leviable on Indian‘coffée which is eXported
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to Buima. It would be a serious hraaeh of fgith ¢n the pant of India
1o create a new cess and apply it as against Burma after the agrecment
which has been incorporated in the Draft of India and Burma Trade
Regulation Order. The agreement clearly contemplates the maintenance
of the staius quo amfe and it is absolutely against the spirit thereof to
introduce and apply any new cess as against each other in the interval
between the publication of the agreement and the actual separation of
Burma from India. In this connection we wish to refer the House to
clause 3, sub-clause (1) of the Draft Order, which reads :
‘‘ Exeept as otherwise provided in this Order :
(1) no customs duties or cesses shall be leviable in British India on goods
imported from or exported to Burma by sea other than those, if any,
leviable at the date of separation.”’

We also wish to refer the House to the special provisions made in
the agreement as regards the cess duties on cotton, tea, and lac, which
are already in existence. These provisions are contained in clause 7
of the Draft Order, and we submit that if it had been known at the time
of the negotiations for the agreement that the Government of India con-
templated imposing a cess on coffec, special provisions on similar lines
awould bave been made in the agreement itself. We further submit
that the proposed cess contravenes clause 4, sub-clause (2) of the Draft
Crder incorporating the agreement. This sub-clause reads :

*¢ Except as otherwise provided in this Order......

(2) all goods imported from or exported te a customs port in British India to
or from a customs port in Burma shall be deemed for the purposes of the
Bea Customs Act, 1878, to be goods imported from or exported to another
! customs port in Burma, as the case may be.’’

We feel, therefore, that Burma is being excluded from the scope
of this Bill because the Government of India kmow that Burma does
not export cofiee, there is no cess duty to be realised there, that Burma
will not grow enough coffee even for her own consumption in the fore-
seeable future, and that, as a result of exclusion, Indiz would he able to
have somc revenue out of coffee exported to Burma. We regard this
as the first and unworthy attempt at legislation to hit Burma on account
of and even before separation. We only hope that this is not a fore-
taste of how the Government of India would honour or dishonour the
trade uagreement after separation. I move this amendment in the
interests of justice, good faith and mutual understanding between the
two countries.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

‘¢ That in clause 3 of the Bill, for the words ‘ or to Burma ’ the words ¢ and
Burma ’ be substituted.’’

The Honourable 8ir Muhammad Zafrullah Khan : Sir, I was
extremely sorry to hear the Mover of this motion charge the Government
of India with a breach of faith in connection with the proposal to exclude
Burma from the operation of this Bill. I repudiate that suggestion alto-
gether. There is not the slightest hint of a breach of faith in the propo-
gal to cxclude Burma from the operation of this Bill, and that, for two
principal reasons. One is that the parties to the trade agreement, or
rather the proposed trade agreement, are the Government of Burma
and the Government of India. ‘The proposal was fairly put before the
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‘Guvernment ‘of Burma and whether the Government of Burma have acted
in good faith towards their own people or not it is for them to say, but [
“do assure ‘the Honourable Member that there has been no misananderstand-
ing on the part of the Government of India with regard to the attitude
of the Government of Burma. In reply to our telegram this is what they
have said and Honourable Members can judge for themselves whether
the Government of India have misunderstood their intentions :

‘“ Your telegram, dated the 15th August, No. 7-G.C. This Government would

prefer exclusion Burma from propesed Coffee Cess Act as quantity of coffee growing
in Burma very small and consequently export negligible.’’

Secondly, the draft trade agreement says that no export duties shall
be levied except those that are in operation at the date of separation.
Surely it could not be expected that neither the Government of Burma
nor the Government of India should do what might appear to them tn be
very desirable in the interests of their trade simply because from a certain
date a certain agreement comes into forece which will not affect conditions
which might have ‘been brought into being by that date. However, as the
Tlouse will see we acted perfectly fairly towards Burma. We cabled to
them the object of the Bill and the provisions that we intended to put
into operation by means of this Bill and asked them whether they would
wish to comre within it or keep out of it and they said that they would
rather keep out. The truth of the matter is not any jealousy as against
the coffec growers of Burma, but that Burma appears to be in this
matter self-sufficient. They do not appear to import much coffee from
India nor do they appear to be exporting much coffee to other countries.
Our only anxiety is that no quantity of coffee going out of India should
escape cess and, therefore, there are two ways of doing it, either to levy
this cess npon all quantities going into Burma or ‘ask the Government of
Burma lo come into line and to agree to impose a cess upon any coffee
which, after it had been sent to Burma from India, was sent out of
Burma. TUnless the Government of Burma are prepared to agree to this
latter arrangement in order to prevent leakage and to make the levy
‘of this cess effective, we are reduced to the position that we must exclude
Burma from the scope of this Bill. I hope, Sir, the Honourable Member
will realise that no sort of trick is sought to be played upon Burma and
this arrangement has been arrived at in perfect good faith between the
two Governments.

Mr. President (The Honourable Sir Abdur Rahim) : The question
s :

‘‘ That in clause 3 of the Bill for the words ‘ or to Burma ’ the words * and
Burma ’ be substituted.’’

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim) : Tle question
i8 :

! That clause 3 stand part of the Bill’’

The motien was adopted.

(Clause 3 was added to the Bill.
_ Mr. President (The Honourable Sir Abdur Rahim) : The questicn
i : :
‘¢ That elause 4 stand part of the Bill'’
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The Honourable Sir Muhammad Zafrulla Khan : Sir, I want to say
a few words on this clause. The Honourable Member who wanted to
move the motion for reference to a Select Committee, Mr. Avinashilingam
Chettiar, has had some -conversation with me with regard ‘to his: anxiety
as to the scope of sub-clause (i) (b) of clause 4. The Honeurable Mem-
ber wanted some assurance that the hope that I had expressed would be
earried into effect. I am happy to be able to assure him that the Gov-
ernment of India are prepared to instruct the Government of Madras
and the Coorg Government that the two members to be nominated under
this sub-clause should be drawn from the class of Indian planters who
are not members either of the United Planters Association of Soutlern
India or oi the Coffee Growers’ Association.

~ Mr. President (The Honourable Sir Abdur Rahim) : The question
i8

‘‘ That clause 4 stand part of the Bill.’’

The motion was adopted.

(lause 4 was added to the Bill.

(lauses 5 and 6 were added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim) : Mr.:Ranga has
Just handed in an amendment to clause 7. The Chair cannot allow this
to be moved as rcasonable notice has not been given. Ile explains that
he could not give notice beforehand as he was under the impression that
the motion for reference to a Select Committee might he carried. He
had no right to assume any such thing. The Chair cannot, therefore,
allow it.

The¢ question is :

‘‘ That clause 7 stand part of the Bill.’’

The motion was adopted.
Clause 7 was added to the Bill.

. Mr. President (The Honourable Sir Abdur Rahim) : The question
18 :

‘‘ That clause 8 stand part of the Bill.’’

Pandit Nilkantha Das : Sir, I move :

*‘ That in sub-clause (2) of clause 8 of the Bill, for the words ‘ and increasing
ithe consumption in India and elsewhere ’ the words ‘ in places other than in India ’
‘be substituted.’’

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has spoken quite enough on that point.

Pandit Nilkantha Dag ;: If this Bill were simply confined to places
other than villages in India, that would cover my point.

‘Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has dealt with that point fully.

Pandit Nilkantha Das : T have not made myself clear.....

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable
‘Member has made his point perfectly clear.
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The question is : . \

¢ That in sub-clause (#) of ¢lauss 8 of the Bill for the words ‘ and increasing
the consumption in India and elsewhere ' the words ‘in places other than in Indid’
de substituted.’’ .

The motion was negatived.

. Mr. Pregident (The Honourable Sir Abdur Rahim) : The question
is :

¢ That clause 8 stand part of the Bill.”

The motion was adopted.

Clause 8 was added to the Bill.

(lauses 9 to 13 were added to the Bill.

Ciause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable 8ir Muhammad Zafrullah Khan : Sir, J move :

‘¢ That the Bill to provide for the ereation of a fund for the promotion of the
cultivation, manufacture and sale of Indian coffee be passed.’’

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘“ That the Bill to. provide for the creation of a fund for the promotion of the
enltivation, manufacture and sale of Indian coffee be passed.’’

The motion was adopted.

‘THE JUBBULPORE AND CHHATTISGARH DIVISIONS (DIVORCE
PROCEEDINGS VALIDATION) BILL.

The Honourable 8ir Nripendra B8ircar (Law Member) : Sir, I beg
to move :

‘¢ That the Bill to remove certain doubts and to validate certain proceedings of
the High Court of Judicature at Allahabad be taken into consideration.’’

Sir, the position, shortly speaking, is this. The Court in the Cen-
tral Provinces had no original or appellate jurisdiction over European
British subjects until 1923 when the Criminal Proecedur: Code +was
amended. By sections 4 and 266 of the Criminal Procedure Code as
smended in 1923, this jurisdiction was conferred on ih: Judicial Com-
missioner’s Court in the Central Provinces. Before the amendment had
been passed in 1923, at a time when the Judicial Commissioner’s Court
had no jurisdiction over European British subjects, there was a noti-
fication by the Home Department of the Government of India, dated the
21st Aprii, 1913, and this notification was issued under scetion 8 of the
High Courts Act. The result of this notification was that the original
and appellate jurisdietion over European British subjects in the Central
Provinces was shared between the High Courts of Allahabad and Bombay,
a portion going to Bombay and a portion going to Allahabad. “That was
the position, Sir, as a result of the notification of 1918. Now subse-
quent to the amendment of the Criminal Procedure Code in 1923, this
.notification was withdrawn by the Government of India by another
notification which is dated.the 1st,September; 1923. ‘This was ‘issiéd -
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under section 109 of the Government of India Act. Tl'us notification
purported to end the criminal gurisdiction over European Dritish sub-
Jacts exercised in the Central Provinces by the Allahabad and Bombay
High Courts. Now, Sir, recently the Government of the Central Pro-
vinces have discovered that what was happening was that, whereas the
decrees nisi in divoree proceedings were going from Courts in the Cen-
tral Provinces to the Judicial Commissioner (as they ought to in the
opinion of the Governor General in Council), so far as the Divisions of
Jubbulpore and Chhattisgarh were concerned, they were suill going to
the Iiigh Court of Allahabad. The situation was this, thas apparently
the Bombay High Court had taken the view that by the result of the
subs¢quent notification, the Allahabad and Bombay High Courts were
out of it and the whole thing ought to go to the Judicial Commisgioners
of the Central Provineces. But from these two Divisions these decrees
were still going to the Allahabad High Court. Upon that, the Govern:
ment of the Central Provinces formally eommunicated with the Chief
Justice of the Allahabad High Court pointing out that, in their view,
as the result of the withdrawal of this notification;-the Allahabad High
Court had nothing further to do and that all decrees should go before
the Central’ Provinces Courts including the decrees of Jubbulpore and
Chhattisgarh. Unfortunately, the learned Chief Justice of the Allah-
abad High Court took the view that, in spite of this notification, the
Allahabad High Court retained jurisdiction to deal with thesc decrees
coming from the Central Provinces, and the argument, shortly speaking,
of the learned Chief Justice of that High Court was 1hat, inasmuch as
section 106 of the Government of India Act laid down that they would
rétain such jurisdiction as was vested in them, therefore their jurisdietion
was not gone. The position, shortly, was that the view of the High
Court, Bombay, the view of the Government of the Central Provinces
and the view of the Governor General in Council are agreed that the
Allahabad High Court should not be further troubled. The Governor
General in Council has been advised that the view of the Courts of the
Central Provinces and of Bombay is the correct one : and they believed
that as the jurisdiction which was conferred on the Allahabad High
Court was not a jurisdiction which they had by reason of a Statute or
By Letters Patent but was the creature of a Government notification,
g could ulso be destroyed or taken away by another Goverrment noti-
cation, which in faet did issue, as I told this House, in 1923,
~ Now, Sir, that shortly is the position and I do not kuow that I
should go at greater length in this matter, or place the arguments of
Allahabad Court at greater length. The situation at the present moment
is rather an incongruous one. While the Central Provinees as a whole
is' owning the allegiance to the Judicial Commissioner of the C(entral
Provinces, the decrees from these two divisions are going to the Allah-
abad High Court. All that is wanted by this Bill is that we want to
rettiove this doubt and to validate such proceedings as obtained in the
divoree cases where European British subjeets are concerntd. Sir, this
is the nature of this Bill.

Mr. President (The Honourable Sir Abdnr Rahim) : Motion moved

. 4¢ That the Bill to remove certain doubts and to validate certain proceedings of
the High Court of Judieature at Allahabad be taken into consideratiom,’’

Mr. Sri Prakasa (Allahabad and Jhansi Divisions : Non-Munham-
madan Rural) : Mr. President, Sir, I beg to move :
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© 44 That ‘the Bill be raferred to a Select Committee, consisting of the Honourable
8ir Nripendra BSirecar, the’ Homourable Bir Hemry Craik, Sir Cowasji Jehangir,
Dr; P. N. Banerjea, Mn. G. Morgan, Mr. Ghansiam Bingh Gupta, Khan- Sahib Nawab
Biddique  Ali Khan, Mr. N, M. Joshi, Mr. D. J. N. Lee, Mr. L. Owen, Dr. Ziauddin
Ahmad, Mr, Bami Vencatachelam Chetty and the Mowver and that the number of

members whose presence shall be necessary to constitute a meeting of the Committee
shall be five.’’

In moving the reference of this Bill to a Select Committee, [ intend
10 iske the House fully into my confidence and to state quite candidly
the exact purpose that lies behind this motion. So far as I am able to
judge, the High Court of Allahabad is guilty of a serious lapse. It has
taken unto itself powers that do not belong: to it, and that had definitely
been tuken away from it by law. I read in this Bill the desire of the
Government that this House should condone the serious mistakes of the
Allahabad High Court. As some people are very sensitive where Courts
are concerned and lawyers are terribly afraid of their High Courts, I
have tauken very great care that in the Committee that I have proposed-
thene should. be no lawyer. '

The Honourable 8ir Nripendra Sircar : I thought the Honourabls
Member had included me.

Mr. 8ri Prakasa : I had excluded the Honourable the Law Member
and even myself from my original list ; but those, who are more fami-
liar with the ways of this Legislature than myself, iaformed me that
the law demanded that the Law Member must be in every Seleet Com-
mittee ; znd that convention required that the Mover also shonld also
be there ! So now the eminent lawyer in the form of the Law Member
is there and a very humble lawyer who has only a very nodding
aoquaintance with law, namely, myself, is also there. Sir, I think it is
a serious situation that the Allahabad High Court has created. Ordi-
narily, the maxim is that ignorance of law is no exeus:. For the lay-
man, evidently, it i8 no excuse ; but for Judges who are paid to ad-
minister the law. whose sole business is to know the law and to interpret
and apply the law, ignorance of law seems to be a sufficient excuse for
breach of law ; and Government feels justified coming and taking the.
help of the Legislature in order to condone the wrongs that the judges
have done. So far as I am concerned, I can be no party to this, I
personally - think that the law-maker is higher in status than the law-
interpreter and the law-applier and, therefore, I think the Legislature

iél a body which can certainly discuss the conduet of the Judges of High
fourts, ' '

The Eonoura'blé Bir Nripendra 8ircar : No, no. The Honourable
Member ¢annot do that.

Mr. Sri Prakasa : [ know I am treading on very delicate ground ;
but, Sir, I shall try to say as much as you can possibly allow me to say
about the High Court of Allahabad. Judicially and extra-judicially,
the conduet of the High Court has not been above suspicion.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has started on wrong limes already. The Chair hopes

the Honourable Member has carefully read. Article 57 of the Manual of
Business and Procedure. . :
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Mr: 8ri Prakasa : Sir, the book is not before me, btis'L talke it t.!ut_
this Article debars any reference to High Court Judges :

M. President (The Honourable Sir Abdur Rahim) : Then, this sho uld.
be read out. It says :

" 4¢ A Member while speaking shall not......
- * - - - * -

(#v) reflect upon the conduct of His Majesty the King or the Governor General
or any Governor or any Court of Law in the exercise of its judicial
fanctions.’’

Mr. Sr1 Prakasa : Then, Sir, I should like to ask for your ruling
on a definite subjeet. Is this Bill ifself in order ¢ Does. ‘il not itself
question the judgment of the Court and east reflections on the condust:
of the judges ¥ If that is so, then you may kindly vul: the whole Bill
out of ¢rder and I will have nothing more to say.

Mr. President (The Honourable Sir Abdur Rahim) : The Bill is per-
fectly in order as this Assembly is quite competent to declarz that cer-

tain proccedings are valid, and it is for the House to say whether such
a declaration should be made or not..

Mr. Sri Prakasa : If, Sir, Government are authorised, as I under-
stund, from what you have just said, to declare that certain proceedings
of Courts of law had been invalid and that they should be validated,
then 1 hope you will allow me to claim the right that ss a Member of
this Legisiature I have also the right to say......

Mr. President (The Honourable Sir Abdur Rahim) : The proceed-
iegs are sought to be declared valid and not invalid.

Mr, Sri Prakasa : But, Sir, this Bill, so far as I ean sec. sceks to
validate certain acts of the Allahabad High Court which the Govern-.
ment thinks were invalid. Is not that the position ?

The Honourable Sir Nripendra Sircar : To remove ‘loubts, ux two
consiruciions are possible.

Mr. Sri Prakasa : That may not be calling a spade a spade ; that
may be calling it an agricultural insirument. Removing doubts means
the samne thing as declaring those acts to be invalid, otherwise ‘where is
the use of the words ‘ validating certain proceedings of the ITigh Clourt’,
If these proceedings were not invalid, there is no necessity of validating
them. I should like to have your ruling before I proceed.

Mr. President (The Honourable Sir Abdur Rahim) : The Chair has
already given its ruling that this Bill seeks to validate certain proceed-

ings of the Allahabad High Court and 1t is competent for this Aqsembly
to pass a law to that effect.

Mr. Sri Prakasa : Now, Sir, if this Assembly happens not to have
confidence in any partieular High Court, I hope it has the right to say
that it is not going to validate those proceedings,

Mr. President (The Honourable Sir Abdur Rahim) : The Chair has

given its ruling and the Honourable Member must proceed on the basis
- of that ruling.

‘Mr. 8ri Prakasa : I will confess stmlghta'way, Sir, that my law is

very rusty and you must stop me a8 goon as you feel that T'am on the
wrong track.
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Mr, President (The Honourable Sir Abdur Rahim) : The Chair will
try to do that. -t

. Mr, Bri Prakasa : [ simply say this that we have a High Court in
India Wwhich, it seems, has been doing things which it has no power to
do. I submit that opportunity should be taken of this to review the
situation and to see whether the: High Court has not bLeen exceeding
its powers in other directions as well. _

Mr. President (The Honourable Sir Abdur Rahim) : That the Chair
cannot allow the Honourable Member to do. The Honourable Member
knows that perfectly well.

Mr, 8ri Prakasa : I know nothing. I simply know this that I have
personally very little confidence in the Allahabad High Court.

Mr. President (The Homourahle Sir Abdur Rahim) : The Chair
would ask the Honourable Member not to make such reflectiony on any
High Court.

Mr, 8ri Prakasa : I wish to ask you, Sir, whether I can at this
noment refer to any action taken by the Allahabad High Court in its
administrative capacity or not ; not in its judicial capacity but in its
administrative capacity,

Mr, President (The Honourable Sir Abdur Rahim) : No, it cannot
be done. The speech must be relevant to the subject matter before the
House.

Mr. 8ri Prakasa : I take it that I can only say that I am against the
Bill and that the proceedings of the Allahabad High Court should not
be validated.

Mr. President (The Honourable Sir Abdur Rahim) : The Chair can-
not find argument for the Honourable Member.

Mr, 8ri Prakasa : I do not want you, Sir, to find out erguments for
me. I have myself got plenty of them.

Mr. President (The Honourable Sir Abdur Rahim) : Provided they
are within the Rules and Standing Orders.

Mr. 8ri Prakasa : Personally I think this Bill is against the Rules
and Standing Orders. I do not think the Government can question any
#iction that a High Court has chosen to take. According to the Stand-
ing Orders that you have read out, the Government is debarred from
taking such a course. I now find myself at a loss as to how to proceed
while speaking on my motion. T wish T had consulted some eminent
lawyer before I tabled this motion because I really thought that I should
be able to review the conduet of the Judges of the Allahabad High
Court in connection with this Bill. But that T take it von will not
permit me to do.

Mr, President (The Honourable 8ir Abdur Rahim) : The Chair cer-
tainly would not allow the Honourable Member to do it. The Chnir
has made this perfectly clear.

Mr. 8ri Prakasa : Therefore, I can only say that this Bill should be
referred to the Seleet Committee that I have proposed so that the Select
Committee might be able to add some cluuses to this Bill and may
find out other acts that need validation and bring them before the
House in the form of a consolidated Bill. I personally will say that
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there is no use in validating the particular proceedings which seem to
be exercising the mind of the Government. They only deal, I take it,
with a few divorce cases. I cannot understand really why the Judges
of the Allahabad High Court should have exceeded their powers parti-
cularly in divorce proceedings. These are always very unfortunate pro-
ceedings and a lot of dirty linen is washed in public aind mauy seandal-
ous statements are made and heard in such proceedings. I am surprised
that in this particular class of cases only the Judges should have ex-
ceeded their powers. Supposing we do not validate tiie act, +what
happens ¥ One of three things can happen. One is that the divorceesa
can regard the judgments given as invalid and, therefors, of no effeet
and if they can possibly make up their differences, they can do so and
live as husbands and wives again. I think that ean happen. No harm
will be done to any one, and much good to the persons concerned.
Another thing that can happen is that if they still do not like each
other, they eontinue to live separately. If they choose to live separately
in 1that ease too, no harm is done to any one else. Thirdly, it is possible
that taking that the Hligh Court has acted within its powers, they
have married other parties. Well, then, it is the concern of no one to
interfere in their affairs. Therefore no trouble ean possibly arise to
any party if this Bill is not passed and if the proceedings are not vali-
dated. I do not see any reason why these proceedings should be vali-
dated. If the High Court has done anything which it ought not to have
done, let it suffer. If the parties bave gone to a High Cowrt which had
ne power to decide, on this question, then let the parties suffer. 1 do
not see why the Indian Legislature should be called upon to eondone
acts of a High Court or a party in cases which cannot but involve seandal.
I. therefore, propose that the Bill be referred to a Select Committee ;
and if this Select Committee thinks it proper, it may perhaps see other
things which the Allahabad High Court has done and which it may find
it necessary to bring before this House. Sir, I move,

Mr. President (The Honourable Sir Abdur Rahim) : The question
8

‘¢ That the Bill be referred to a Seleet Committee, consisting of the Honourable
Sir Nripendra B8irear, the Honourable Sir Henry Craik, Bir Cowasji Jehangir,
Dr. P. N. Banerjea, Mr. G. Morgan, Mr. Ghansiam Singh Gupta, Khan Bahib Nawab
Siddique Ali Khan, Mr. N. M. Joshi, Mr. D. J. N. Lee, Mr. L. Owen, Dr. Ziauddin
Ahmad, Mr. Sami Vencatachelam Chetty and the Mover, and that the number of
members whose presecnce shall be necessary to constitute a meeting of the Committee
shall be five.’’

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

¢ That the Bill to remove certain doubts and to validate certain proceedings of
the High Court of Judicature at Allahabad be taken into consideration.”’

The motion was adopted,

The Honourable 8ir Nripendra 8ircar : Sir, before I proceed further
with the matter today, T have to submit that a certain point has heen put
before me hy the learned Leader of the Opposition and that may require
a slicht amendment of this Aet which we can do on Wednesday if we
come to the conclusion that it ought to be done for greater safety. I
wonild, therefore, ask you, Sir. not to proceed with the further stages of
the Bill today, as only two minutes are left to five.
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STATEMENT QF BUSINESS.

“The Honoursble Sir Nripendra. Sircar (Léader of thé- IIaue-e y.: Sz,
with your permlssmn, I desire to make a statemenit

. A representation signed on behalf of all the parties, Congress, Inde-
pendent, Nationalist Congress and Buropeans as. also by several Members
not be]ongmg to any Group has been made to me that five Bills relatmﬂ'
tq eqcia] matters, viz,,

(1) B»emnval of social dJsabllitles among eertmn clm.eq of Hmdu.s
: (By Mr. M, C. Rajah),
(2) Tb amend: the law governmg Hindu ‘Wodlen’g rights to Pro-
_ perty {By Dr. G. V. Deshmukh), -

(3) Vﬁhﬁ. of mayriages among Arya ﬂama;mfs (Py Dr. N. B

. ar
“{(4)" Validity. of marringes betiween different eastes of Hmc'lns (B}
o Dr. Bhagavan Das), . -

(5) ToBa%md ‘the "Child Marriage Restralnt Act 1929 {By - "\‘fr
. as)

‘may be set down on an oﬁ“iclal day. On the understanding lhnt-:fhm,\wl
ot be referred to as a precedent laying down a principle, I intend to pilt
down thesa five Bills for introduction only-on the agenda for Wedn

the 25th September at the end of the business. As the agenda paper | o

tbat-day-has been l!:-‘»u(‘d I propose to issue a supplemmtmv pﬂper in-
cluding these items.

The Assembly then adjourned till Fle\ en of the CIoc.{ on ’l‘uesdav
the 24th Bepiomher 1935.
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